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ACTION TAKEN REPORT FIELD BY THE 2ndRESPONDENT 

1. It is submitted that Mr. K Srinivasulu and other residents of village 

Kondasamudram and surrounding villages Gudupalli Mandal, Chittoor, 

Andhra Pradesh made a compliant in the National Green Tribunal (NGT) 

Principal Bench, New Delhi against granite quarry mining operations carried 

out by M/s Rathna Minerals, M/s Raghavendra Granites, M/s Thirumala 

Granites, M/s Venkatasai Granites, M/s.  J.R. Granites, M/s KVK Granites in 

and around the villages of O.N. Kothur, Kotamakanapalli, 

Chinnakotamanapalli, Kondasamudram, Chinna Agraharam, Talli Agraharam 

Srinivasapuram and Krishnarajapuram and also arrangements are going on to 

issue new permissions for miners in the survey nos. 89, 98/1, 98/2, 103/4, 

104/1, 127, 129, 129A, 130. The mining operations and blasting carried out in 

the said villages alongside the roads, canals and residential premises by the 

mining operators and causing huge damages to the residential houses and 

injuries to the villagers. 

2. Details of mine leases  
 

S.No. Name of the Lessee Survey.No. Mine Lease Area 

1 

Sri K. Siva Prakash 

(Formerly Sri Venkata Sai 

Granites) 

101/2 0.772 Ha. 

2 

Sri K. Siva Prakash 

(Formerly Sri Venkata Sai 

Granites) 

103 0.405 Ha. 

3 
M/s VMS Granites 

(Formerly M/s KVK Granites) 
100/1 1.000 Ha 

4 Sri Sai Raghavendra Granites 98/3 0.607 Ha. 

5 Sri Sai Krupa Granites 100/P 0.611 Ha. 

6 M/s. J.R. Granites 99/4, 99/7 0.850 Ha. 

7 
M/s. J.R. Granites 

(Tirumala Pit) 

89/1, 95/1P, 

95/2P, 95/3P 
1.620 Ha. 

8 
M/s. J.R. Granites 

(Surya Pit) 
136,137,138 4.846 Ha. 

9 
M/s Rathna Mineral 

Enterprises 
132,133,134,135 4.810 . 

 
 

3. The Hon’ble Tribunal vide order dated 20.03.2023 stating Para-6 as 

follows: 

In view of the observations made in the report of the Joint Committee as 

well as averments made in the replies/response filed by respondents no. 7  
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to 14, respondents no. 2 and 6 are directed to take appropriate remedial 

action and file Action Taken Report with requisite details, apart from their 

replies/responses, within one month by email at judicial-ngt@gov.in 

preferably in the form of searchable PDF/OCR Supported PDF/Word file 

and not in the form of Image PDF. 

4. Submissions regarding spot inspection on alleged area: 

It is submitted that, in obedience to the Orders of the Hon’ble ,NGT, Principal 

bench, New Delhi, dated on 20.07.2022 and 19.01.2023 the Revenue Divisional 

Officer Chittoor  inspected the mine lease areas along with Asst, Director of 

Mines and Geology, Palamaner on 07.03.2023 and submitted  here with on 

allegations made in the application as well as observations made in the report 

of joint committee inspected on 22.06.2022 and the action taken in this regard 

are noted below and submitted photo copies herewith is are annexed as 

Annexure-I . 

Further it is submitted that as per the as observations made in the 

report of joint committee inspected on 22.06.2022 as follows:- 

 Mine leases 4.2, 4.4 to 4.8 there is discrepancy between the 

approved mine leases granted as per latest DGPS coordinates. 

 Mine leases 4.1,  4.2, 4.5 & 4.6 the mine lessees are conducting 

mining out of the granted mine lease area. 

 Mine leases 4.1 to 4.9 there is over burden is being dumped out of 

the mine lease areas. Approval regarding dumping of OB out of the 

mine lease area is not available. 

 Mine leases 4.1 and  4.2 are nearer to Kondasamudram village. 

 Mine leases 4.1 to 4.9 buffer zone of 7.5 meters all around mine 

leases area for green belt development is not being maintained. 

A. With regard mine leases 4.2, 4.4 to 4.8 there is discrepancy 
between the approved mine leases granted as per latest DGPS 
coordinates. 

a. In this connection it is submitted that, initially the Department of mines 

and Geology has followed the plane table survey in which the mean 

surface of the earth is considered as a plane. While using the surveying 

equipments such as chain tape and cross staff. In traditional method of 

survey would like to inform that an allowance of five cents each 1.00 

acre is allowed as per survey and boundaries act whenever the 

traditional way of survey measurements is taken up. At this rate, there 

can be a permissible variation of five cents up to.1.00 Ac towards 

survey allowance. 

b. Subsequently, the Government of Andhra Pradesh issued instructions 

vide Memo No.15718/M. (1)2010, dated: 04.11.2010 while addressed  
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to the Director of Mines and Geology with a request to process the 

proposals in accordance with the said memo guidelines scrupulously. 

The copy of same is enclosed for perusal. Hence, then onwards, the 

GPS coordinates are mentioned in the lease deed plan with the help of 

handheld GPS instruments like Garmin 72H, Etrex –20 & 30 while 

setting parameters, the parameters like as Degrees Minutes and 

Seconds, Metric as units, True north as north and WGS-84 as map 

datum. Further, these geo coordinates are issued for only location 

purpose.  

c. In this context, it is submitted that, the Handheld GPS technology uses 

standalone receivers, where the location is directly calculated. This 

technique is prone to errors such as uncorrected satellite clock errors, 

orbital parameter satellite error, ionospheric and tropospheric delay, 

multipath errors, geometric errors and datum selection errors. To reduce 

these errors new technologies are evolved. GPS can gain nominal 

accuracy of about o to + or – upto 10 Mts. Further, the DGPS is an 

improvement to GPS. DGPS technology can achieve accuracy up to 

10cm. It reduces or eliminates the signal degradation, resulting in 

improving the accuracy. DGPS relies on two receivers’ rover and 

reference receiver, rover is the user and reference receiver is also 

known as stationary receiver. As the matter stood thus, the state 

government of A.P vide Go.Ms.No.51, I & C (M-II) Dept., dt: 28.03.2018 

amended the APMMC Rules, 1966 wherein all application for grant or 

renewal of quarry leases for any kind of minor minerals including 31 

Minerals shall be made along with a plan drawn to the scale 

demarcating the boundaries duly incorporating the DGPS readings. 

d. In turn, vide Go.Ms.No.116, I & C, (M-II) Dept., dt: 28.03.2018 has 

accorded permission to the Director of Mines and Geology, A.P for 

empanelling the DGPS Agencies on DGPS survey of lease boundaries 

and preparation of maps of areas of MLs/ PLs with geo referencing for 

grant of quarry lease for all minor minerals in the state of A.P as per the 

revised criteria. Hence, the Department of Mines and Geology has 

considered / followed the lease deed plans in tune with DGPS 

Surveyed plans which are approved by the Director of Mines and 

Geology. Copy of the Memo and G.O’s  is annexed as Annexure-II 

B. With regard mine leases 4.1,  4.2, 4.5 & 4.6 the mine lessees are 
conducting mining out of the granted mine lease area. 

a. In this connection it is submitted that, the Department of Mines and 

Geology already has initiated the action aginest the who are conducting  
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mining out of the granted mine lease area as per the rules and 

regulations, at present as per the report submitted by the Asst, Director 

of Mines and Geology Palamaner,  the surveyor has verified the all 

mine leases  boundaries as per the lease deed sketches and noticed 

that the mine operations are within the leased area and there is no out 

of the mine leased at present. Further the Asst, Director of Mines and 

Geology Palamaner has issued stop production orders  to the all  mine 

leases 4.1 to 4.9 until further orders received from the APPCB 

Vijayawada on compliance under section 33(A) of water (PCP) 

Amendment Act, 1974 and under section 31(A) of Air (PCP) Amendment 

Act, 198. Further at present the mine leases are not in operation.  

C. With regard mine leases 4.1 to 4.9 over burden is being dumped 

out of the mine lease areas. Approval regarding dumping of OB out 
of the mine lease area is not available. 

a. In this connection it is submitted that, the mine leases 4.1  & 4.2 have 

applied for quarry leases in the dumping area, for use of dumping of OB 

accordingly  the ADM&G Palamaner has submitted the Grant Proposal 

based on the recommendation by the Tahsildar, in this connection the 

Director of Mines and Geology Ibrahimpatnam has issued letters to the 

applicant to remit the requisite Premium amount as per G.o.Ms No. 65 

Industries & Commerce (M.III)) Dept, Dt: 04.08.2021. But the applicants 

have not paid the requisite Premium amount to process the application, 

meanwhile the applicants has filed W.P. before the Hon’ble High Court 

A.P. aginest the  G.O. and it is pending at Hon’ble High Court A.P. 

b. Further it is submitted that, with regard the mine leases 4.3, 4.4, and 

4.5 have field a quarry lease applications for grant of quarry leases in 

the dumping area, for use of dumping of OB together with excavation of 

mineral which are in processing stage at O/o the ADM&G Palamaner, 

at this juncture recently the Government vide G.O.Ms.No.13, Ind. &. 

Comm. (M.III) Department, Dated: 14.03.2022 have issued amendments 

to APMMC Rules, 1966, wherein it has been decided for grant of quarry 

leases for the minor minerals in the areas falling in Government lands 

shall be considered through e-auction process.  Accordingly, as per Rule 

l2(2) amended by the Government vide G.O. Ms. No. 14, Ind. &. Comm. 

(M.III) Department, Dated: 14.03.2022, all mineral concession 

applications for minor minerals falling in the above categories received 

for grant prior to the date of commencement of the Andhra Pradesh 

Minor Mineral Auction Rules 2021 shall become ineligible. 
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c. As such it is submitted that, at present the applications are not being 

processed the applications as the Dept, of Mines and Geology is in 

process of implementing Govt. of Andhra Pradesh, Industries and 

Commerce (Mines-III) Dept., G.O.Ms No. 14 Dated 14.03.2022. As such 

the applications for mine leases 4.3, 4.4, and 4.5 are not being 

processed as the Dept, of Mines and Geology is in process of 

implementing Govt. of Andhra Pradesh, Industries and Commerce 

(Mines-III) Dept., G.O.Ms No. 14 Dated 14.03.2022 all mineral 

concession applications received prior to the G.O issued are ineligible 

and the mine lease will be granted accordingly on auction basis  

d. Further it is submitted that, with regard the mine leases 4.9 have 

applied for quarry lease in the dumping area, over an extent of 4.898 

Hectar, in this connection this office, has submitted the grant proposal 

to the Director of Mines and Geology dated on 09.04.2021. But the 

application is not being processed at head office as the Dept, of Mines 

and Geology is in process of implementing Govt. of Andhra Pradesh, 

Industries and Commerce (Mines-III) Dept., G.O.Ms No. 13 & 14 Dated 

14.03.2022 all mineral concession applications received prior to the G.O 

issued are ineligible and the mine lease will be granted accordingly on 

auction basis. In this connection through the state Granite Association 

M/s Federation of Minor Minerals Industry (FEMI) the mine lease 4.9 

has filed W.P.No. 19459/2022 Dated 06.07.2022 and W.P.No. 

16807/2022 Dated 21.06.2022 before the Hon’ble High Court A.P 

aginest the G.o.Ms No.13 Industries & Commerce (M.III)) Dept, Dt: 

14.03.2022 and G.o.Ms No.14 Industries & Commerce (M.III)) Dept, Dt: 

14.03.2022 respectively and it is pending at Hon’ble High Court A.P. 

Copy of the W.P’s  is annexed as Annexure-III.  

e. Further it is submitted that, the mine leases 4.6, 4.7, and 4.8 have 

applied for quarry lease in the dumping area, and Asst, Director of 

Mines and Geology, Palamaner has submitted the grant proposals to 

the head office accordingly the Director of Mines and Geology, has 

issued LOI  for submission required documents of EC, CFE And Mining 

Plan in this connection the mine lessee has submitted required 

documents, further it is submitted that in the scrutiny of file demarcated 

Sketch by the AMO, Head office it is noticed that there is a little bit  
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f. variation in between applied area and NOC issued area, in this 

connection the ROE is returned to this office for re submission of grant 

proposal duly rectifying the lapses noticed and it is under processed in 

this offices.   

D. With regard mine leases 4.1 and 4.2 the mine lease are nearer to 

Kondasamudram village.   

E. In this regards it is submitted that the mine lease are granted in the year 
2008 and 2010 as per the report submitted by the Gudupalli Mandal 
Tahsildar  and as per the report submitted by the Tahsildar the mine 
lease area is  Konda Poramboku as per the revenue  records and also 
there is no house hold habitation at the time of issue of NOC together with 
submission of grant proposal of Mine lease, as such the Department of 
Mines And Geology has accorded a permission for grant of mine lease, 

further it is submitted that at the time of inspection i,e  on 07.03.2023 it 
has observed that the households are recently constructed i,e after the 
grant of quarry leases and the same the government has issued house 
hold Pattas to the households in the year 2021. Further it is also noticed 
that the mine lessee has erected the wall together with fencing to the 
lease boundary towards house hold area.  

 

F. With regard mine leases 4.1 to 4.9 buffer zone of 7.5 meters all 
around mine leases area for green belt development is not being 
maintained. 

a. In this regards it is submitted that Geologically the area is a hill 

formation and also the ore body is formed as a black dolerite dyke 

raised to a height of 100 Mtrs with a width of 40 to 600 Mtrs trending 

EW occurring as intruded body into the gray Granite hillock,  moreover  

number of lease are granted as a cluster in that area with a small 

extent i,e bellow 1.00 Hectar, as such there is no possible to conduct 

mine operation with living buffer zone around the leased area, in this 

connection all lease holders to be get the permission by the Director of 

Mines Safety under Regulation 111(3) of the MMR,1961 for grant of 

relaxation to work within 7.5 m of the mines boundary, in this 

connection the mine lessee M/s J.R. Granites Pvt Ltd. has submitted 

permission approval combined for (4.6, 4.7 and  4.8) 03 leases vide 

Lr.No 302577/SZ/Chennai Region /Perm/2021/194878 Dt; 

24.09.2021 by the Director of Mines Safety Chennai. 

b. Further it is submitted that the mine lease 4.9 i,e M/s Rathna Minerals 

is having quarry lease over an extent of 4.809 Hectars in Sy.No 132, 

133,134 & 135 of Kotamakunapalli Village Gudupalli Mandal Chittoor 

District and it is a separate individual lease in this lease surrounding 

there is no existing lease and also the extent is sufficient to conduct 

mine operation with living buffer zone around the leased area, further  
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c. the mine leases 4.1 to 4.5 to be get the permission by the Director of 

Mines Safety under Regulation 111(3) of the MMR,1961 for grant of 

relaxation to work within 7.5 m of the mines boundary, moreover mine 

lessees are to get the additional leases to enhance the quarry lease 

extent in addition to that existing extent respectively by the Mines 

Department as per the new amended rules in the on auction basis as 

per the G.O. Ms. No. 14, Ind. &. Comm. (M.III) Department, Dated: 

14.03.2022.  

d. Further it is submitted that, the Asst, director of Mines and Geology, 

Palamanerhas issued stop production orders to the mine lessee 1 to 9 

until further orders received from the APPCB Vijayawada on compliance 

under section 33(A) of water (Prevention and Control of Pollution) 

Amendment Act, 1974 and under section 31(A) of Air (PCP) Amendment 

Act, 198.  

G. Further it is submitted that the mine lease 4.1 Sri K. Siva Prakash 

(Formerly known as Sri Venkata Sai Granítes): the allegations 

made in the application as well as observations made in the report 

of joint committee with regard the lessee is conducting mining out 

of the granted mine lease area. 
 

a. In this regard it is submitted that, earlier the technical Staff O/o of the 

Asst, Director of Mines and Geology, Palamaner have inspected the 

mine on 25.12.2017  and noticed as per DGPS Survey the lessee has 

worked out of the leased area, as such the Asst, Director of Mines and 

Geology, Palamaner vide Lr.No: 1051/Q2/BG/2007 Dt: 16.02.2018 

has submitted the determination proposal to the Director of Mines and 

Geology, in this connection vide Lr.No 1433/R5-1/2018 Dt: 13.04.2018 

the Director of Mines and Geology has issued Show Cause Notice to the 

Lessee in question  of the lessee has worked out of the leased area for 

the mineral quantity 1172.28 Cbm and violated the rules, subsequently 

vide D.Dis Proceeding No: 1433/D13-2/2018 Dt: 13.02.2020 the 

Director of Mines and Geology has Determined the quarry lease for non 

rectification of noticed violations at the time of inspection by the 

technical team. 

b. Aggrieved by the Determination order the lease holder has filed a 

Revision application before the Government, further the revisional 

authority conducted the revision on 24.06.2020  and disposed the 

revision application and set aside the  Determination order vide  

 

 

81575



c. Memo.No 567/M.I(1)2020-1 Dt: 12.08.2020 with a direction to pay the 

an amount of Rs.12,00,000/ towards Normal Seig.Fee by the lessee in 

this connection the lessee has paid an amount of Rs 12,00,000/. Copy 

of revision order in annexed as Annexure-IV.    

H. Further it is submitted that the mine lease 4.2 Sri K. Siva Prakash 

(Formerly known as Sri Venkata Sai Granítes): the allegations 

made in the application as well as observations made in the report 

of joint committee with regard the lessee is conducting mining out 

of the granted mine lease area. 

a. In this regard it is submitted that, earlier the technical Staff O/o of the 

Asst, Director of Mines and Geology, Palamaner have inspected the 

mine on 30.10.2019 & 01.11.2019  and noticed as per DGPS Survey 

the lessee has worked out of the leased area as such the Asst, Director 

of Mines and Geology, Palamaner vide Lr.No: 1117/Q2/BG/2017 Dt: 

13.11.2019 has issued Show Cause Notice to the lease holder for 

conducting mine operation out of the leased area subsequently vide 

Lr.No: 1117/Q2/BG/2017 Dt: 13.11.2019 has issued  Demand Notice 

to the lease holder as per the recovery percentage for the quantity of 

683.124 Cbm transported from the outside the leased area. Aggrieved 

by the demand notice the lease holder has filed a Revision application 

before the Government, further the revisional authority conducted the 

revision on 07.01.2020 and disposed the revision application vide 

Memo.No 5855/M.I(1)2019-2 Dt: 23.06.2022 with a direction to pay the 

an amount of Rs.30,10,000/  towards Normal Seig.Fee by the lessee in 

this connection the lessee has paid an amount of Rs 30,10,000/. Copy 

of revision order in annexed as Annexure-V   

I. Further it is submitted that the mine lease 4.4 M/s Sai 

Raghaendra Granite the allegations made in the application as 

well as observations made in the report of joint committee with 

regard the lessee is conducting mining out of the granted mine 

lease area. 

a. In this regard it is submitted that, earlier the technical Staff O/o of the 

Asst, Director of Mines and Geology, Palamaner have inspected the 

mine on 09.12.2009  and noticed as per DGPS Survey the lessee has 

worked, out of the leased area,  as such the Asst, Director of Mines and 

Geology, Palamaner vide Lr.No: 1348/Q/07, Dt. 16.12.2009 has  

issued Show Cause Notice , subsequently has issued Demand Notice 

vide Lr.No 1348/Q/2007 Dt: 02.01.2010 to the Lessee in question  of 

the lessee has worked, out of the leased area for the mineral  
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quantity 230.880 Cbm, for which the Government vide Memo No. 

311/M.II(1)/2012-2 Dt. 16.02.2012 stayed the demand notice and 

permitted mine operation. Further it is submitted that, since the date of 

inspection i,e  on 09.12.2009  the lessee has not been working out of 

the leased area.   

J. Further it is submitted that the mine lease 4.5 M/s Sri Sai Krupa 

Granite the allegations made in the application as well as 

observations made in the report of joint committee with regard the 

lessee is conducting mining out of the granted mine lease area. 

a. In this regard it is submitted that, earlier the technical Staff O/o of the 

Asst, Director of Mines and Geology, Palamaner have inspected the 

quarry lease applied area on 25.12.2017 at the time of LOI approval to 

the mine lessee of M/s Sri Sai Krupa. and noticed that, the adjacent 

mine lessee i,e M/s J.R. Granite has been encroached out of their 

existing lease and the same has informed by the Asst, Director of Mines 

and Geology, Palamaner  vide Lr,No, 1051/Q2/BG /2007 Dt. 

13.11.2019 to the Director of Mines and Geology  and also the action 

already  initiated aginest the adjacent mine lessee i,e M/s J.R. Granite 

for the encroachment area, as such there is no equation in the matter 

encroachment by the  mine lessee of  M/s Sri Sai Krupa.  Further it is 

submitted that, as on date of inspection i,e  on 25.12.2017   there is no 

excavations in the encroachment area. 

K. Further it is submitted that the mine lease 4.6 M/s J.R. Granite the 

allegations made in the application as well as observations made 

in the report of joint committee with regard the lessee is 

conducting mining out of the granted mine lease area. 

a. In this regard it is submitted that, earlier the technical Staff  O/o of the 

Asst, Director of Mines and Geology, Palamaner have inspected the 

mine lease area on 25.12.2017 at the time of LOI approval to the mine 

lessee of  M/s Sri Sai Krupa, and noticed that, the mine lessee i,e M/s 

J.R. Granite has been encroached out of their existing lease and the 

same has informed by the Asst, Director of Mines and Geology, 

Palamaner  vide Lr,No, 2114/TQL/BG/2012 Dt. 16.02.2018 to the 

Director of Mines and Geology  in this connection vide Lr,No, 14364R5-

1/2018 Dt. 30.07.2018  has issued Show Cause Notice to the mine 

lessee, further on reply by the mine lessee vide Memo.No 1436/R5-

1/2018 Dt. 17.09.2018 the Director of Mines and Geology called for  
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remarks on reply  to the Asst, Director of Mines and Geology, 

Palamaner in this connection vide lr.No 2114/TQL/BG/2012 Dt. 

03.10.2018  O/o of the Asst, Director of Mines and Geology, Palamaner 

has submitted reply on remarks and orders are awaited. 

L. Further it is submitted that the mine lease 4.7 M/s J.R. Granite the 

allegations made in the application as well as observations made 

in the report of joint committee with regard the lessee is 

conducting mining out of the granted mine lease area. 

a. In this regard it is submitted that, during the day of inspection i,e on 

07.03.2023 the surveyor has verified the lease boundaries as per the 

lease deed sketch and noticed that the mine operations are within the 

leased area and there is no out of the mine leased. 

M. Further it is submitted that, the Asst, Director of Mines and Geology, 

Palamaner has issued stop production orders to the mine lessees 1 to 9 

until further orders received from the APPCB Vijayawada on compliance 

under section 33(A) of water (Prevention and Control of Pollution) 

Amendment Act, 1974 and under section 31(A) of Air (PCP) Amendment 

Act, 198. Copies of the mine stop production orders are leases 1 to 9 

annexed as Annexure-VI. 

N. Further it is respectively submitted that at present no mining 

activity is going on in the mine lessee 1 to 9 existing at Gudupalli 

Village & Mandal of Chittoor District as per the issue of Stop 

Production orders to the mine leases.  

O. It is submitted that the Govt of A.P has issued a G.O. MS.NO.120, 

dt.01.11.2018 delegating the powers to monitor the compliance of 

Environmental Clearance conditions to the APPCB. Annexure – VII. 

P. It is further submitted that, this issue was placed in the APPCB External 

advisory committee meeting (EAC) and Task force (TF) meeting held on 

08.05.2023 at Board office, Vijayawada and discussed the compliance 

status of the mining units.  After detailed discussions, the committee 

has decided to issue Show cause notice to the respected mining units for 

rectifying the left out non compliances and levied Environmental 

Compensation. 

Q. It is submitted that the APPCB has issued Show cause notice to the 

mining units on 11.05.2023 and directed to furnish the reply to the 

Show cause notice within 15days from the date of the issue of Show 

cause notices and also levied the Environmental Compensation. 
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The show cause notices issued by the Board on 11.05.2023 are herewith 

enclosed as Annexure – VIII. 

R. It is submitted that the show cause notice issued by the APPCB the 

above all mining units have submitted reply to the Show cause notice 

issued by the Board on 15.05.2023 stating that, they will be complying 

the non-compliances within one month and also have submitted that as 

per the directions of this Hon’ble Tribunal and as per the 

suggestion/Recommendations by the Joint committee report the APPCB   

LEVIEDby the Environmental Compensation. The replies submitted by 

the mining units along with Environmental compensation (EC) paid are 

herewith enclosed as Annexure – IX. 

1.  M/s. J.R. Granites Pvt Ltd (Black Granite mine - 0.850 Ha) 

Environmental Compensation (EC) = PI x N x R x S x LF 

Sl. 

No 

Date of 

Complia

nce to 
the 

Direction 

Polluti

on 

Index 
(PI) 

Scale 

of 

Opera
tion 

(S) 

Locatio

n 

Factor 
(LF) 

Factor 

in 

Rupee
s (Rs.) 

Numbe

r of 

days of 
Violatio

n (N) 

Environmental 

Compensation 

(EC) levied 
Lr.dt. 

11.05.2023 

Payment 

details 

1 22.06.20

22 

80 0.5 1 125 86 Rs. 4,30,000/- Paid.  

Union Bank 

DD No. 

325953, Dt. 

12.05.2023 

 

2. M/s. J.R.Granites Pvt. Ltd., (Black Granite mine – 1.620 Ha) 

Environmental Compensation (EC) = PI x N x R x S x LF 

Sl. 

No 

Date of 

Compli

ance to 

the 

Directio

n 

Pollu

tion 

Index 

(PI) 

Scale 

of 

Oper

ation 

(S) 

Locati

on 

Factor 

(LF) 

Facto

r in 

Rupe

es 

(Rs.) 

Numb

er of 

days 

of 

Violati

on (N) 

Environmenta

l 

Compensation 

(EC) levied 

Lr.dt. 

11.05.2023  

Payment 

details 

1 22.06.2

022 

80 0.5 1 125 86 Rs. 

4,30,000/- 

Paid. 

Union Bank 

DD No. 

325954, Dt.  

12.05.2023 

 

3. M/s. J.R.Granites Pvt. Ltd., (Black Granite mine – 4.846 Ha) 

Environmental Compensation (EC) = PI x N x R x S x LF 
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Sl. 

No 

Date of 

Compli

ance to 

the 

Directio

n 

Pollu

tion 

Index 

(PI) 

Scale 

of 

Oper

ation 

(S) 

Locati

on 

Factor 

(LF) 

Facto

r in 

Rupe

es 

(Rs.) 

Numb

er of 

days 

of 

Violati

on (N) 

Environmenta

l 

Compensation 

(EC) levied 

Lr.dt. 

11.05.2023 

Payment 

details 

1 22.06.2

022 

80 0.5 1 125 86  Rs. 

4,30,000/- 

Paid. 

Union Bank 

DD No. 

325955, Dt. 

12.05.2023 

 

4. Sri K.Siva Prakash mine – 0.405 Ha (Formerly M/s. Sri Venkata Sai 

Granites) 

Environmental Compensation (EC) = PI x N x R x S x LF 

Sl. 

No 

Date of 

Compli

ance to 

the 

Directio

n 

Pollu

tion 

Index 

(PI) 

Scale 

of 

Oper

ation 

(S) 

Locati

on 

Factor 

(LF) 

Facto

r in 

Rupe

es 

(Rs.) 

Numb

er of 

days 

of 

Violati

on (N) 

Environmenta

l 

Compensation 

(EC) levied 

Lr.dt. 

11.05.2023  

Payment 

details 

1 22.06.2

022 

80 0.5 1 125 85  Rs. 

4,25,000/- 

Paid. 

Bank of 

India DD 

No.0004147

, Dt. 

15.05.2023 

 

 

5. Sri K.Siva Prakash mine – 0.772 Ha (Formerly M/s. Sri Venkata Sai 

Granites) 

Environmental Compensation (EC) = PI x N x R x S x LF 

Sl. 

No 

Date of 

Compli
ance to 

the 
Directio

n 

Pollu

tion 
Index 

(PI) 

Scale 

of 
Oper

ation 
(S) 

Locati

on 
Factor 

(LF) 

Facto

r in 
Rupe

es 
(Rs.) 

Numb

er of 
days 

of 
Violati

on (N) 

Environmenta

l 

Compensation 

(EC) levied 

Lr.dt. 

11.05.2023 

Payment 

details 

1 
22.06.2

022 
80 0.5 1 125 85 

Rs. 

4,25,000/- 

Paid. 

Bank of 

India DD 
No.0000148

, Dt. 
15.05.2023 
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6. M/s. Sai Raghavendra Granites, (Black Granite mine – 0.607 Ha) 

Environmental Compensation (EC) = PI x N x R x S x LF 

Sl. 

No 

Date of 

Compli

ance to 

the 

Directio

n 

Pollu

tion 

Index 

(PI) 

Scale 

of 

Oper

ation 

(S) 

Locati

on 

Factor 

(LF) 

Facto

r in 

Rupe

es 

(Rs.) 

Numb

er of 

days 

of 

Violati

on (N) 

Environmenta

l 

Compensation 

(EC) levied 

Lr.dt. 

11.05.2023  

Payment 

details 

1 22.06. 

2022 

80 0.5 1 125 88 Rs. 

4,40,000/- 

Paid. 

KVB DD 

No.960835, 

Dt. 

15.05.2023 

 

7. M/s. Sri Sai Krupa Granites., (Black Granite mine – 0.611 Ha) 

Environmental Compensation (EC) = PI x N x R x S x LF 

Sl. 

No 

Date of 

Compli

ance to 

the 

Directio

n 

Pollu

tion 

Index 

(PI) 

Scale 

of 

Oper

ation 

(S) 

Locati

on 

Factor 

(LF) 

Facto

r in 

Rupe

es 

(Rs.) 

Numb

er of 

days 

of 

Violati

on (N) 

Environmenta

l 

Compensation 

(EC)  

levied Lr.dt. 

11.05.2023 

Payment 

details 

1 22.06. 

2022 

80 0.5 1 125 88  Rs. 

4,40,000/- 

Paid. 

KVB DD 

No.960837, 

Dt. 

15.05.2023 

 

All the mining units (09 Nos) inspected by the Joint committee dt. 

22.06.2022 are being located at Gudupalli (M), Chittoor District 08 nos of units 

were having valid Consent to Operate (CTO) of the Board except M/s. VMS 

Granite (formerly M/s. KVK Granites 1.0 Ha) which was not under operation 

for the last 8 years.  Due to force of Stop Production orders the renewal 

applications of some mining projects are under process.   During the joint 

inspection of M/s. Rathan Mineral Enterprises one among the 09 mining 

projects were observed only one non-compliance i.e.,  “Over Burden is being 

dumped out of the mine lease are. Approval regarding dumping of OB out of 

the mine lease area is not available”.  The same was immediately rectified by 

the unit holder and take back to the same to the earmarked mine lease area.  

Hence, Environmental compensation was not imposed and levied to M/s. 

Rathna Mineral Enterprises. 
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   In the above circumstances, it is humbly prayed that this Hon’ble 

Tribunal may be pleased to dismiss the above Original Application No 271 

of the 2022 (P.B) and pass such further or other orders, as this Hon’ble 

Tribunal may deem fit and proper in the facts and circumstances of the 

case and thus render justice. 

Dated at Chittoor on this the 15th day of May 2023 

    

 
 

DIRECTOR OF MINES AND GEOLOGY A.P 
                                                                   Ibrahimpatnam. 

 

 

DATED -15-05-2023
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Latitude: 12.693489 
Longitude: 78.231223 
Elevation: 648.26±9 m 
Accuracy: 6.4 m 
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File No.INC01-20034/17/2018-MINES II-INS

 

GOVERNMENT OF ANDHRA PRADESH  
ABSTRAT 

 
Mines and Minerals - DGPS survey of Lease boundaries and preparation of 
Mining Leases/Prospecting Licenses maps with geo reference for grant or 
renewal of quarry lease for any minor mineral including 31 minerals in the 
State of Andhra Pradesh - Permission to carry out DGPS Survey for 
applications - Permission for empanelment of DGPS agencies -Orders-Issued. 
================================================ 

INDUSTRIES AND COMMERCE (M.II) DEPARTMENT 
 

G.O.MS.No. 116                                                  Dated: 03-10-2018  
                                                                         Read the following: 

 
1.  G.O Rt. No. 202, Ind. & Com. (M-II) Dept., dt.30.06.2017. 
2.  G.O MS. No. 51, Ind. & Com. (M-II) Dept., dt:28.03.2018. 
3.  From the DM&G, A.P.,Vijayawada Letter No.1153/P/2014,  
  Dt. 04.06.2018. 
 

--: :o0o::-- 
ORDER 
 

In the G.O 1st read above, Government  have accorded permission for 
empanelment of agencies to carry out DGPS surveys for existing mining and 
quarry leases and also preparation of mining blocks for auction to comply the 
instructions of Government of India and Mineral Auction Rules 2015. 

 
2) Accordingly, the Director of Mines & Geology, A.P., issued notification 
for empanelment of agencies for carrying out DGPS survey for preparation of 
geo referenced maps for the existing quarry and mining leases on 07.07.2017. 
 
3)    Basing on the financial quotes received from the 24 Technically qualified 
agencies and subsequent negotiations there on and also after careful 
examination of the agencies capability to do DGPS Survey and their location 
preferences, the Department has allotted lease areas, area wise to 5 DGPS 
Agencies to conduct DGPS survey for the existing lease areas/boundaries in 
the State of Andhra Pradesh. 
 
4)     Subsequently, in G.O.  second read above, Government  have amended 
the APMMC Rules 1966, directing that all applications for grant or renewal of 
quarry lease for any minor mineral including 31 minerals, shall be made along 
with a plan drawn to the scale demarcating the boundaries duly incorporating 
the DGPS readings. Subsequently, proposals were submitted to the 
Government seeking modification exempting DGPS Surveyed plans for 
applications stage. 
 
5)   In the reference third read above, the Director of Mines & Geology, AP., 
Vijayawada has stated that the Department of Mines & Geology, vide Lr., 
dt.17.04.2018 also requested the earlier 24 qualified DGPS agencies for 
acceptance for carrying out DGPS survey works for the applications seeking 
grant or renewal of lease after payment of Security Deposit of Rs.1,00,000/-
(One Lakh only). 
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6)   He has also stated that after examination of the requests made by 
prospective applicants, the Department have submitted amendment proposals 
to the Government requesting to issue amendment for the Rule 9(i), 12(1) 
and 12(5)(a)(i) of Andhra Pradesh Minor Mineral Concession Rules, 1966 duly 
exempting DGPS surveyed plan incorporating DGPS readings at the time of 
filing stage of application.However, the prospective applicants should 
invariably got prepare and enclose DGPS plan duly incorporating DGPS 
readings at the time of submitting grant proposals to the Director of Mines & 
Geology /Deputy Director of Mines & Geology concerned, as the case may be. 
 
7)   He has further stated that a meeting on DGPS was held on 24.05.2018 in 
the Office of the Directorate of Mines and Geology, Ibrahimpatnam with all 
JDM&Gs, DD(Mines), ADM&Gs to elucidate the opinion on the DGPS agencies 
to formulate the procedural guidelines and working procedures in 
implementing the DGPS survey for the applied areas in cases of 31 Minerals 
and Minor Minerals. 
 
8)   In this regard, the Director of Mines & Geology, A.P., Vijayawada has 
stated that the eligibility criteria for the approved DGPS agencies and new 
applicants for conducting DGPS is shown as detailed below:- 
 
S. No. Conditions Eligibility 

1 Financial 
Criteria 

a) Auditor Certified financial statements for the 
last two financial years; 
b) In case Auditor Certified financial 
statements is not available un-audited financial 
statements certified by the Company auditor for 
the latest year. 
c) The applicant shall have an average annual 
turnover of more than Rs. 10 Lakhs during the 
last two financial years.

2 Company 
Registration 

The applicant shall be a Legal entity / Registered 
firm/Proprietary Firm under the Companies Act/ 
Partnership. 

3 Sales Tax 
Registration 

GST Registration Details (with Certified Copies) 

4 Experience of 
the Firm 

During the last 5 years, the applicant should 
have successfully completed at-least 5 
projects/works of DGPS and demarcation (Should 
Submit work order or completion certificate for 
the same). 

5 Cost of DGPS Total Cost of the DGPS projects/works completed 
shall not be less than Rs 25 Lakhs 

6 Procedure and 
Methodology for 
DGPS-Total 
Station Survey 

Applicant should submit the 
procedure/methodology and technology used for 
DGPS and Demarcation works completed for 
mineral sectors 
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7 No. of DGPS and 
Total Station 
Requirement 

2 DGPS Instrument (Dual Frequency) (1 Base 
and 1 Rover) 

8 List of DGPS and 
Total Survey 

Station 

Applicant shall submit list of DGPS owned by the 
Company/Agencies/Individual along with invoice 
or any other proof for the same 

9 Details of in 
house team 

Applicant shall have experienced in-house team 
of technical staffs i.e. 2 Surveyors and 
Supporting Manpower to carry DGPS and 
demarcation Work 

10 Software Details 
used for DGPS 

survey 

Applicant shall submit details of software used by 
Company for DGPS and Demarcation. Output of 
DGPS data shall be compatible to all the GIS 
software's in useable entire formats. 

11 Equipment for 
remote sensing 

software and GIS 
software 

The agency shall have equipment for GIS 
software and all the other related equipment and 
software with well-established workshop for map 
and report preparation. 

12 CV of the key 
persons 

Applicant shall submit the CV of above mentioned 
surveyors and other key human resource 
engaged by the Company/Agencies/Individual. 

13 Inclusion of 
Scheduled Bank 

for Bank 
Guarantee 

Firms are required to submit Security deposit of 
Rs. 1,00,000/ - (Rupees one lakh only) in the 
form of Challan under the following Head of 
account. 
Head of Account No.: 8443-00-103-00-01 DDO 
Code: 27001307001. 

14 Registration Fees 
Document fees of Rs 10000/- in the form of 
demand draft/ Pay order along with the 
application 

All the empanelled agencies have to nominate one person as authorised 
signatory who is having academic qualification of B.Tech in Mining/Civil with 2 
years experience in DGPS Surveying or experience in DGPS Surveying Diploma 
in Mining/Civil Engineering with 5 years. 

 
9)   The Director of Mines & Geology, GoAP has therefore, requested the 
Government to issue necessary orders for empanelling the DGPS agencies on 
DGPS survey of Lease boundaries and preparation of Mining 
Leases/Prospecting Licenses maps with geo referencing for grant or renewal of 
quarry lease for all minor minerals in the State of Andhra Pradesh as per the 
revised proposed criteria. 
 
10)   After careful examination of the above proposal, Government hereby 
decided to accord permission to the Director of Mines & Geology, A.P., 
Vijayawada for empanelling the DGPS agencies on DGPS survey of Lease 
boundaries and preparation of Mining Leases/Prospecting Licenses maps with 
geo referencing for grant or renewal of quarry lease for all minor minerals in 
the State of Andhra Pradesh as per the revised proposed criteria. 
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11)   The Director of Mines & Geology, A.P. Vijayawada has, therefore, 
requested to take necessary action accordingly. 
 
(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH) 
 

B. SREEDHAR 
SECRETARY TO GOVERNMENT 

To 
The Director of Mines & Geology, GoAP, Ibrahimpatnam, Vijayawada. 
 
                              //FORWARDED:: BY ORDER// 
 
                                                                             SECTION OFFICER 
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

Mines & Minerals - Amendments to the Rules 4, 7, g, LO, LL, !2, 14, 15, 16, 18,
19, 28, 31 & 33 of the Andhra pradesh Minor Minerar concession iutei, rsoe-
Notification-Issued.

INDUSTRIES & COMMERCE (MINES.III) DEPARTMENT

---000---

G.O.MS.No.13 Dated: L4le3lZO2Z
Read the following : -

1. c,O.Ms.No.1172, Ind. & Com. Dept., dt:04-09-1967.2. G.O.Ms,No.65, Ind & Com(M.III) Dept, Dt.04,08.20213. From the DM&G, A,p, Lr.No,4O7Zlp/2021, Dt.13.09.2021.
1. f.9. the DM&G, A.p, Lr.No.407Zlplz}Zt, Dt.30.09.2021,
5. c.O.Ms.No.71, Ind &Com(M.III) Dept, Dt:22.10.2021.
6. G.O.Ms.No,B, Ind & Com(M.UI) Dept, Dt.16.02.2022
7. Frcm the DM&G, A.p, Lr.No.407Z/p/2022-2, DI.2L.O2.2OZ2.

ORDER:

In the G.O. 2nd read above, Government have issued orders amending Rule7, 9, L2 & 15 of the Andhra pradesh Minor Mineral Concession -Rules,

1966, mandating the payment of premium amount (ten times annual dead
rent) for grant of quarry leases for minor minerals in order to facilitate the
operationa lization of leases for minor minerals and to safeguard the revenues
to the State.

2. In the letters 3'd,4th g 7s read above, the DM&G., Ap., while giving proper
justification, has proposed that the areas where the appricanis nive irot
shown interest to obtain quarry lease by remitting the premium amount, may
be disposed through auction for grant of quarry lease in the interest of
mineral conservation and the judicious use of mineral resources for
generation of employment and contribution to state GDp and requested the
Government to issue of amendments to the existing Rules 4, 7, g, :^O, Ll, !2,
14, 15, t6, 18. 19, 28, 31 & 33 of the AP Minor Mineral Concession Rules, 1966.

3. Government, after careful examination of the mafter, have decided to
make the following amendments to the Andhra pradesh Minor Mineral
Concession Rules, 1966.

4. Accordingly, the following Notification will be pubtished
Ordinary issue of the Andhra Pradesh Gazette, with effect from 15/

in an Extra
03/2022.

(P.r.o)
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NOTIFICANON

In exercise of the powers conferred by sub section (1) of section 15 ofthe
Mines and Minerals (Development and Regulation) Act, 1957 (Central Act 67 of
1957), as amended from time to time, the Governor of Andhra Pradesh hereby
makes the following amendments to the Andhra Pradesh Minor Mineral
Concesslon Rules, 1965 issued In G.O.Ms,No'1172, Industries & Commerce (B.I)
Department, 4th September , !967 as subsequently amended.

AMENDMENTS

In the said rules,-

I. in Rule 4

(1) in clause (a), for the words "the District", the words "the Jurisdiction
ai assigned by the Government" shall be substituted.

(2) in sub-clause (i) of clause (b), for the words "the region", the words

"the District " shall be substituted,

(3) in clause (b), after sub-clause (iii), the following shall be added,
na mely; -

"(iv), Additional Director" means the Additional Director of Mines and
Geology"

II. in Rule 7-A

(1) in clause(i), for the words " comp-etent authority" the following shall
5a substituted, namely,-

"Deputy Director concerned. The Mining plan period shall commence from
the date of execution of lease deed and the financial year in which the lease

deed is executed shall be considered as 1* year "

(2) for clause(li), the following shall be substituted, namely;-

"(ii) (a), Mlning Plan shall be prepared by a Recognized Qualiffed Person
(RQP) in accordance with the Form-T for Minor Minerals other than Granite
and Marble and submit to the Deputy Director concerned for approval duly
paying an amount of Rs.1,000/- towards processing fee in the Head of
Account as prescribed by the Government.

(b) The Deputy Director concerned communicate the orders of approval of
Mining Plan within 120 days from the date of receipt of the draft Mining
Plan.
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(c) Mine Closure Plan shall be submitted by the leasehoader before 6
months of expiry of the lease in the profo.ma as prescribed by the Director.
The Deputy Director concerned shall approve the mine closure plan and
ensure comp::ance of conditions of the approved mine cltsure plan before
expiry of the lease period.

(e) The amount deposited towards financial assurance shall be refunded
after compliance of conditions of the approved mine closure glan, The
financial assurance amount shall be forfeited, in case of non-compliance of
conditions of mine closure plan by the leaseholder,"

(3) for clause (iii), the following'Chall be substituted, namely,

"(i::) (a) Every Mining Plan duly approved unde.'these rules shall be valid
for the entire duration of the lease. The lessee shall review the mining plan
ard submit lhe scieme of mining for the next five years of the lease , 120
days before the expiry of every five years period. for approval wherever
quarry lease is required beyond 5 years duly paying an amount of
Rs.1,000/- towards pro.essing fee in the Head of Account as prescribed by
the Govemment.

(b) The Deputy ,irector concerned shall commun:cate the orders of
approval of Mining Scheme within 120 days fror the date of receipt of the
diaft Mining Scheme, If no approval orders are communicated within the
stipulated period, the Mining Qcheme submitted by the leaseholder shall be
deemed to be approved.

Provided that the Deputy Director concerned may condone the delay
in submission of scheme of mining within the stipulated period if the
lessee satisfies the Deputy Director concerned that the lessee had
sufficient cause for not submitting the mining scheme within the
stipulated time,

Provided further that any such request of the lessee may be
entertained even after the stipulated iime. if the lessee satisfies the
Deputy Director concerned lhat the lessee had sufficient cause for not
making :he request within the sti?ulated period. Failing v,,hich, action
will be initiated aga:nst the leaseholder as per these rules"'

{4) for clause {v), the following shall be subsailuted, namely,

(d) Financial assurance shall be submitted in the form ol deposit in the
head of Account as prescribed by the Government, a minimum of aa.ount
of Financial assurance to be furnished under chapter 9 in model Form-T
shall be Rs.50,000/-(Rupees Fifty Thousand) for the quarry lease g.anted
below five(5) hectares and Rs.10,000/- (Rupees Ten ?housand) per Hectare
or part thereof for lhe quarry lease granted five (5) hectares and above.
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"(v) (a) In the case of mineral bearing areas granted through e-auction as
per the Andhra Pradesh Minor Mineral Auction Rules (APMMAR) 2022, upon
receipt of the communication from the Director of Mines and Geology
regarding selecting the Preferred Bidder, the Deputy Director shall issue
Notice (Letter of Intent i.e., LOI) along with a copy of the surveyed sketch
showing the area on which Mining Plan has to be prepared,

(b) In the case of mineral bearing areas considered for grant of quarry
lease other than through e-auction, the Deputy Director concerned shall
take decision to grant precise area for the said purpose and communicate
such decision to the applicant, upon receipt of a Premium amount, a sum
equivalent to average auction premium amounts derived from the e-
auctions conducted in the preceding 12 months, in the same district for the
particular mlneral as published by Director of Mines & Geology and such
Premium amount shall be .emitted to Head of Account as prescribed by the
Government, the Deputy Director of Mines & Geology shall issue notice
(LOI) along with a copy of the surveyed sketch showing the area on which
Mining Plan has to be prepared.

Provided that the average auction prelium amounts derived from the e-
auctions conducted in the same district for the particular mineral in the
preceding 12 months is not available, the average auction premium
amounts derived from the e-auctions conducted in the State for that
particular mineral in the preceding 12 months as published by Direaor of
Mines & Geology shall be considered.

(i) In case, no e-auctions are conducted in the State for that
particular mineral, the premium amount equivalent to reserve price as fixed
by the Director, for the particular mineral and shall be remitted to the Head
of Account as prescribed by the Government.

(li) In case, if for any mineral, thdiverage auction premium amounts
is not published for the preceding 12 months, then the average auction
premium amounts ir the e-auctions conducted ln the preceding available
period for such mineral shall be considered.

(iii) In case of associated minerals, the highest premium amount
available for one among the associated minerals shall be considered.

(c) For the cases mentioned in the sub- clauses (a) and (b) above, on
receipt of the communication from the Deputy D:rector concerned of the
precise area to be granted, the Preferred Bidder/ Applicant, as the case
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may be, shatl prepare and submit a M;ning Plan approved by the competent
author:ty, Environmental Clearances(EC) issued by the competent authority
and Consent for Establishment (CFE) issued by the competent authority of
Andhra Pradesh Pollutian Control Board(APPCB) within tiree(3) years for
proposed lease area or a further period of two(2) years as may be allowed
by the Deputy Director.

provided that the appticant applies for extension of time along with
AMP and acknowledgement in token oa al:ng application for grant of
Environmental Clearance before the co,npetent authority, before expiry of
the period stipulated fsr submission oi AMP, EC and CFE'

Provided further that the Deputy Director concerned may condone the
delay in flling of request for grant oF extension of time made after expiry of
the stipulated period, lf the app:;cant had sufficient cause for non-
submission of the said approvals within the specified time with reasons
recorded in writing.

Provided also that no further extension of time shall be considered,
and the Deputy Dlrector corcerned shall reject the Quarry Lease
applications and the deposit, premium/auction premium amoun! and any
other payments made so far shall be forfeited."

(5) in clause (vi), after the words "the Deputy Director concerned" the
expression "/Director, as the case may be," shall be inserted.

IiI. in rule 9, -

(1) for clause (i), the following shall be substituted namely;-

(i) "Grant of quarry lease/ permit:

All quarry leases, for the mlnerals except Ordinary Sand,
Granite, Marble and 31 Minerals declared as minor minerals
vide GSR No.423 (E), dt:10.02.2015 issued by Ministry of
Mines, Govt ol hdia, New Delh:, shall be granted to the
Preferred Bidder(s) selected through the Andhra Pradesh Mlnor
Mineral Auction Rules, 2022 (APMMAR, 2022)'

Provided that the areas reserved in favour of State /
Central PSUS and areas falling in Forest and Patta Lands
shall be granted as per Rule 12(1) of these Rules and the
application shall be made in Form B through online, along
with a sketch/Plan
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drawn to the scale demarcating the boundaries of the
applied area to the Assistant Director of Mines and
Geology in whose Jurisdiction the area lies ".

(2) for clause (iii), the following shall be substituted, namely,-

"(iii), In respect of minor minerals except those mentioned in sub-rule
(5) of Rule 12 and Ordinary Sand which are worked to meet the
immedlate or timely requirements, the Assistant Director may permit to
carry out quarrying operations for' the quantities on payment of
Seigniorage fee, Contribution towards DMF & MERIT, an additional
consideration amount, Premium amount as specified in Rule 7A(v) for
the area considered for issue of Permit and other applicable taxes and
cess as specified in these rules in advance.

Provided that, no Premium Amount shall be required to be remitted in
case of grant of permission for excavation and disposal of Gravel/
Ordinary Earth, Road Metal & Building Stone for decasting to make the
land fit for agriculture purposes or for formation of cellars in building
constructions, canal spoils, minerals derived during the construction of
major irrigation/ civil projects undertaken by the Government and re-
utilization of Limestone Slab waste. "

IV in sub-rule (3) of Rule 10, for clause (bt the following shall be
substituted, namely;-

"(b), The seigniorage fee and other applicable taxes/ levies shall be paid
before the mineral is dispatched from the leased area."

V. in rule 11,

(1) after clause (d) of sub rule (1), the following shall be added,
na mely,-

"(e) To revalidate the unused dispatch permits with the reasons to be
recorded in writing.

(f) To grant installments for collection of mineral revenue arrears.

(g) To issue orders or instructions or clarifications for the cases/issues
not covered under these Rules.

(h) To rectify the variations in the boundaries in the lease deed sketches
found at a later date on case-to-case basis, with reasons to be recorded in
writing,"

::6::
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VI

(f) To rectify any clerical or arithmetical mistake in any order passed
by the officer or authority under these rules, and any error arising
therein from accidental slip or omission.,,

in rule 12,-

(1) for sub rule (1), the following shall be substjtuted, namely,-

"(1) A Qua.ry Lease for the minerals except Ordinary Sand, Granite, Marbleand 31 Minerals declared as minor minerals vide 6Sn ruo,+ZS1e;,
dt:10.02.2015 issued by Ministry of Mines, Govt of India, New Delhi, whli6
mineral bearing areas are falling in Forest land, pattalands (wherever
Pattadars intend to undertake quarrying themselves) and areas reserved in
favour of State/ Central pSUs, shall be granted by ihe Deputy Director, onan application made to the Assistant Director of Mines 

'and 
Geoiogy

concerned in Form B and each such application shall be accompanied by a
plan drawn to the Scale duly signed by the applicant and by a qualified
Surveyor and by a treasury challan for Rs.5,000/- (Rupees Five Thousand
only) towards non-refundable application fee and a depos:t of Rs.1O,O0O/-
(Rupees ten Thousand only) for every hectare or part thereof by a treasury
challan in a Head of Account notified by the Director for this purpose.

.,.1,,

(2) after clause (d) of sub rute (2), the following shall be added,
namely, -

" (e) To grant upto ten equal monthly installments for collection of
mineral revenue arrears from the leaseholders.

Provided that such application may be filed by pattadar indivtdually
or through a company/partnersh ip firm/Llp/ proprietorship firm where
such pattadar shall hold more than 51o/o of equity/shares, as the case
may be.

, The applicat;on for grant of Q.L. for mineral bearing areas falling in
forest areas / lands owned by Other Government Institutions viz,
Endowment lands, Waqf boards etc shall be disposed off by the Deputy
Director concerned made in accordance with the procedure laid down in
these rules.

Whenever, more than one application is received for the same area, the
Deputy Director concerned shall grant lease to the applicant who obtains
requisite approvals from Forest Department I Department concerned, as
the case may be, at the earliest.

The deposit amount shall be refundable when the application is rejected
on technical grounds like Non avallability of area, rejection of No Objection
certificate (NOC),
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The deposit amount shall be forfeited when the applicant falls..to attend

Survey and Inspectlon; withdrawal of the application by the applicant, non

"xecuiion 
of the lease and for any other lapse on the part of the applicant,

ProvidedthattheAndhraPradeshMineralDevelopmentCorporation
Limited is exempted from payment of deposit.

(2) for sub rule (2), the following shall be substltuted, namely,-

(2) All mineral concession applicatlons for m1191 minerals except for the

mineral bearing areas covered under sub-rule(1) received for grant prior

to the date o? commencement of the Andhra Pradesh Minor Mlneral

Auction Rules,2022 shall become ineligible and the Security Deposits paid

by the applicants shall be returned by the Assistant Dlrector of Mines &

Geology concerned.

Provided that the applications where notices (LOIS) were issued

requesting for submission of Approved Mining Plan, Environmental
Clearance- and Consent for Establishment shall be disposed of in

accordance with these rules. The Deposit Amouht and Premium Amount
paid by the LOI holder shall be forfeited when the LOI holder fails to
submit'the AMP, EC and CFE within the stipulated time or in the extended
period.

Provided further that the applications for the areas covered under
sub-rule(1), shall be dlsposed in the manner specified under these Rules"

(3) sub rules (2-A),(3) and (3-A) shall be omitted;

(4) for sub rule (4), the following shall be substituted, namely,-

" (4) (i) (a) A renewal of quarry lease for the rninerals and the areas as

spbiinli in'sub-rule(l) shall be granted by the Deputy Director concerned,
on an application made to the Assistant Director concerned in Form-B and
each such application shall be accompanied by a plan drawn to the Scale

duly signed by the applicant and by a qualified Surveyor and by a treasury
chitlan for Rs:5,OOO/- (Rupees Five Thousand only) towards non-refundable
application fee by a treasury challan in a Head of Account notlfled by the
Director for this purpose.

(b) In cases where the quarry lease holders fail to apply for renewal of.the
lease of the areas and minerals specified in sub-rule(1) and the procedure
specified therein within ninety days before the expiry of the lease held by
them, as required under sub-rule (2) of Rule 13, fresh application for grant
of qu'arry leise, ln respect of those areas, will be entertalned thirty days
before the expiry of the lease.
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Provided that the Deputy Director shall grant a renewal upon receipt of a
P.emium, amount as per,,the provistonJ laid down In nuie Z(l11vi1U1 in
these Rules.

(il)(a) All quarry leases, for the minerals mentioned in Rule 9(i) except
Road Metal and Graver granted before the commencement or Rnania
Pradesh Minor Mineral Auction Rules, 2022 (APMMAR 2022), shall be
deemed to have been granted for a period of ten (10) years.

- - The Quarry Leases for Road Metal, granted before the commencement
of Andhra Pradesh Minor Minerar AudiotRures 2022 (APMMAR zozz), sniii
b_e_deemed_to have been granted for a period of ten irO; Vuuo "rJ?t""n( 15) years for non-captive and captive purpose respeciively.

- T_he Quarry Leases for Gavel, granted before the commencement of
Andhra Pradesh Minor Mineral Auction Rules 2022 (APMMAR 2022), shall be
deemed to have been granted for a period of five (05) years.

(b) All quarry leases for the minerals mentioned in Rule 9(i) except Road
Metal and Gravel granted before the commencement of Andnra bradesh
Minor Mineral Auction Rules 2022 shall be deemed to have been extended
up to a period ending on the 31*March ZO23 for non-captive leases and
captive leases, with effect from the date of expiry of the period of renewal
last made or till the completion of renewal period, or a period of ten (10)
years from the date of initial grant of such lease, whichever is tater,
subject to the condition that all the terms and conditions of the lease have
been complied with.

The quarry leases for Road Metal, granted before the commencement of
Andhra Pradesh Minor Mineral Auction Rules 2022 shall be deemed to have
been extended up to 31* March 2023 for non-captive leases and captive
leases, with effect from the date of expiry of the period of renewai last
made or till the completion of renewal period, or a period of ten (10) years
in case of non-captive purpose and fifteen (15) years :n case of captive
purpose respectively, from the date of initial grant of such lease,
whichever is later, subject to the condition that all the terms and conditions
of the lease have been complied with.

The quarry leases for Gravel, granted before the commencement of Andhra
Pradesh Minor Mineral Auction Rules 2022 shall be deemed to have been
extended up to 31$ March 2023 for non-captive leases and captive leases,
\/ith effect from the date of expiry of the period of renewal last made or till
the completion of renewal period, or a period of five (05) years, from the
date of initial grant of such lease, whichever is later, subject to the
condltion that all the terms and conditions of the lease have been complied
with.
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Provided that in such cases where lease period is considered for deemed
extension, the payment of Premium Amount is exempted,"

(5) for sub rule (5)(aXi), the following sf,aii'Ue substltuted, namely;-

" (5) (a) (i) All quarry leases, for the minerals Granite, Marble and 31

Mineiais declared as minor minerals vide GSR No'423(E), dt:10'02'2015
issued by Ministry of Mines, Govt of India, New Delhi, shall be granted to
the Preferred Bidder(s) selected through the Andhra Pradesh Minor Mineral

Auction Rules 2022 (APMMAR, 2022).

A Quarry Lease for the minerals Granite, Marble and 31 Minerals

declared as minor minerals vide GSR No.423(E), dt:10'02'2015 issued by

Ministry of Mines, Govt of India, New Delhi, where mineral bearing areas

are failing in Forest land, Patta lands (wherever Pattadars intend to
undertakJ quarrying themselves) and areas reserved in favour of State/
Central PSU;, and tn the cases covered under existing PL shall be granted by

the Director, on an application made to the Assistant Director of Mines and

Geology concerned in Form P and each such application shall be

accompanied by a plan drawn to the Scale with DGPS reading in proper

notatlon as an accuracy level of five digits in seconds in the location or
position format as hddd.mm.ss'sssss for each corner or angle termination
while demarcating the boundaries and incorporating the DGPS readings
(Geo Co- ordinates) duly signed by the applicant and by a qualified
iurveyor and by a treasury challan for Rs. .10,000,/- (Rupees Ten
Thousand) towards non- refundable applicatiori fee and a deposit of
RS.25,OOO/- (Rupees Twenty Five Thousand) for every hectare or part
thereof by a treasury challan in a Head of Account notified by the Director
for this purpose. The deposit amount shall be refundable when the
application is .ejected on technical grounds like Non availability of area,
rdjectlon of No objectlon certiflcate (NOC). The deposit amount shall be
fo.feited when the applicant fails to attend Survey and inspectlon,
withdrawal of the application by the applicant, non execution of the lease
and for any other lapse on the part of the applicant.

Provided that the Andhra Pradesh Mineral Development Corporation
Limited, (a wholly owned State Government Undertaking) is exempted
from payment of deposit in case of appllcant in Forest area.

If the applicant finds difficult in submitting DGPS reading at the tlme of
filling applications, he/she/they submi! the same within 30 days from date
of receipt of application. If the applicant fails to submit the same within 30
days, lt wlll be rejected by the Dlrector treatlng as non- submission or
insufficient material papers. "

::10::

sub rule (5) (a) (ia) shall be Omitted.(6)

{7) for sub rule (sxa)(ii), the following shall be substituted, namely,-
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"(ii) in any Government or Patta Lands for the minerars Granite, Marble and
31 Minerals declared as minor minerals vide GSR No.423(E), dti 10.02.2015
issued by_ Ministry of Mines, Govt of India, New Delhi'is 

'required 
to be

removed for any purpose other than mining, the Assistant Diiector Mines
and Geology may grant the Temporary permit duly verifying the site andthe purpose for which temporary permit is sought on 

'payment 
for the

q_uantities on payment of Seigniorage fee, Contibuuon iowards DMF &
MERIT, consideration amount, premium amount as specified in Rule
12(5Xc) for the area considered for issue of permit and other appticaUie
taxes and levies as specified in these rules in advance,,.

sub rule (5) (a) (iii) shal be Omined.

for sub rule (SXaXiv), the fotlowing shall be substituted, namely;-

"(5) (aXiv): Processing fee of mining plan :

(8)

(e)

10, for sub rule 5(b), 5(c) & 5(d), the following shall be substituted, namely;-

"5(b), The application for grant of e.L, for the minerals
Granite, Marble and 31 Minerals declared as mlnor minerals vide GSR No.

(a) Every Mining Plan submitted for the minerals Granite, Marble and 31
Minerals declared as minor minerals vide GSR No, 423 (E),
dt:10.02.2015 issued by Ministry of Mines, Govt of India, New Delhi'f6i
approval of the Officer nominated by the Di.ector of Mines and Geology,
shall be accompanied by a treasury or Bank challan for ns. f,OO6i-
(Rupees One thousand only) towards non-refundable processing iee for
every mining plan submitted under rules 12 and 17 of the Granite
Conservation and Development Rules, 1999 and under rules 16 and 17 of
the Marble Development and Conservation Rules, ZOO2.

(b) Mine Closure Plan shal! be submilted by the leaseholder before 6
months of expiry of the lease in the proforma as prescribed by the
Director, The Deputy Director concerned shall approve the mine closure
plan within a month from submission of mine closure plan and ensure
compliance of conditions of the approved mine closure plan before expiry
of the lease period.

(c) Financial assurance shall be submitted in the form of deposit in the
Head of Account as prescribed by the Government, a minimum of
amount of Financial assurance shall be Rs. 50,000/-(Rupees Fifty
Thousand) for the quarry lease granted below five (5) hectares and Rs.
10,000/- (Rupees Ten Thousand) per Hectare or part thereof for the
quarry lease granted five (5) hectares and above.

(d) The amount deposited towards financial assurance shall be refunded
after complian.e of condit:ons oF the approved mine closure plan. The
financial assurance amount shall be forfeited in case of non-compliance
of conditions of mine closure plan by the leaseholder."
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423 (E), dt:10,02.2015 issued by Ministry of Mines, Govt of Indla, New

Delhi' ialling in Pattalands/ Assigned lands shall be disposed off by the
Dlrector made in accordance with the procedure laid down in these rules.

Provided that such applicatlon may be filed by

Pattadar/Assignee individually or through a companylpartnership firm/
LLP/ Propertorship firm where such pattadar/ assignee shall hold more
than 51olo of equity/shares, as the case may be'

(5) (b-1), The application for grant of Q.L. for mineral
bearing areas falling in forest areas / Iands owned by other Government
Instituiions viz. Endowment lands,' Waqf boards etc shall be disposed off
by the Dlrector made in accordance with the procedure laid down in

these rules,

Whenever, more than one application is received for the
same area, the Director shall grant lease to the applicant who obtains

requisite approvals from Forest Department / Department concemed, as

the case may be, at the earliest'

(c)(i) In the case of mineral bearing areas granted through e-auctions
is ilr npMUnR2022, the Director of Mines and Geology shall select the
Preierred Bidder and issue Notice ( Letter of Intent i.e., LOI) along with a

copy of the surveyed sketch showing the area on which Mining Plan has

to be prepared.

(ii) In the case of mineral bearing areas considered for grant of quarry
lease other than through e-auctlon, the Director shall take decision to
grant precise area for the said purpose and communicate such decision
[o the appltcant, upon receipt of a Premium amount, a sum equivalent to
average auction premium amounts derived from the e-auctions
conducted in the preceding 12 months, in the same district for the
particular mineral as published by Director of Mines & Geology and such
Premium amount shall be remitted to Head of Account as prescribed by
the Government, the Director of Mines & Geology shall issue notice (LOI)
along with a copy of the surveyed sketch showing the area on which
Mining Plan has to be PrePared.

Provided that the average auction premium amounts derived from the e-
auctions conducted in the same district for the partlcular mineral in the
preceding 12 months is not available, the average auction premium
amounts derived from the e-auctions conducted in the State for that
particular mineral in the preceding 12 months as published by Director of
Mines & Geology shall be considered'

In case, no e-auctions are conducted :n the State for that particular
mineral, the premium amount equivalent to reserve Price as fixed by the
Director, for the particular mineral and shall be remitted to the Head of
Account as prescribed by the Government.
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In case, if for any mineral, the average auction premium amounts is
not published for the preceding 12 months, then the average auction
premium amounts in the e-auctions conducted in the preceding available
period for such.mineral shall be considered.

In case of associated minerals, the hlghest premium amount
avallable for one among the associated minerals shall be considered.

(iii) For the cases mentioned in the sub clauses (i) and (ii) above, on
receipt of the communication from the Director, the Rreferied Bidder/
Applicant, as the case may be, shall prepare and submit a Mining plan,
Environmental Clearances (EC) issued by the competent authoriiy and
Consent for Establishment (CFE) issued by the competent authority of
APPCB,within three(3) years for proposed lease area or a further period
of two(2) years as may be allowed by the Director provided that theapplicant applies for extension of time along with AMp and
acknowledgement in token of filing application for gra-nt of Environmental
Clearance before the competent authority, before explry of the period
stipulated for submission of AMp, EC and CFE.

Provided also that no further extension of time shall be
considered, and the Director shall reject the Quarry Lease application
and the deposit, premium/alction premium amount and any other
payments made so far shall be forfeited.

(d) All mineral corcession applications for minor minerals except for the
mineral bearing areas covered under Rule 12(5XaXi) received for grant
prior to the date of commencement of the Andhra Pradesh Minor Mineral
Auction Rules, 2022 shall become ineligible and the Security Deposits
paid by the applicants shall be returned by the Assistant Director of
Mines & Geo,ogy concerned.

Provided that the applications where notices (LOIs) were issued
requesting for submission of Approved Mining Plan, Environmental
Clearance and Consent for Establishment shall be disposed of in
accordance with these rules. The Deposit Amount and Premium Amount
paid by the LOI holder shall be forfeited when the LOI holder fails to
submit the AMP, EC and CFE r/ithin the stipulated time or in the
extended period.

Provided also that the Director may condone the delay in filing of
reguest for grant of extension of Ume made after expiry of the stipulJted
period, if the applicant had sufficient cause for non-submission of the
said approvals within the specified time with reasons recorded ln writing.

Provided further that in the cases where Premium Amount already
paid while grant of PL shall be exempted for payment of premium
Amount.
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Provided further that the applications for the areas covered under

Rule 12(5Xa)(i), shall be disposed in the manner specifted under these

Rules.

(11) for sub rule s(f)(ii), the following shall be substituted, namely;-

" (ii): Extent to be granted for Q.L

The area covered by lease for the mlnerals Granite, Marble and 31

MineralsdeclaredasminormineralsvideGsRNo.423(E),dt:10'02'2015
issuedbyMlnlstryofMines,Govtoflndia,NewDelhishallnotbeless
than fou;(4) hectares, but not exceeding hundred(100) hectares in case

of leases' serving as captive purpose to a processing industry. and

fifry(so) hectarei for non-captive purpose in the State, either holding

inaivdually or as a Partner/Director holding other leases'

Provided that the aforesaid provision shall not be applicable in the
cases of Leases granted to State/ CentGl PSUS.

Provided further that the Director on his satisfaction after due

consideration of production level, Geographical or Topographical
condition may for reasons to be recorded in writing, decrease the

minimum area proposed for e-auction for grant of quarry lease for all

minor minerals except Ordinary Sand such that the minimum area shall

not be less than one(1) hectare' "

(12) after sub rule (5) (hxiiixa), the following shall be added, namely;-

"(iv), No dispatch permit shall be issued, if the lease holder having any

mineral revenue arrears or any pe'dding Demand amounts covered
under Demand Notice or any contraventions/ violations committed
under these rules."

(13) in sub rule (s)(h)(iv), for the words "of the region" the words
'concerned" shall be substltuted.

(14) for sub rule (5) (h)(xi)(i), the following shall be substituted, namely;-

"(i) lf the lessee to whom a quarry lease is granted for the minerals
and areas specified in Rule lZ(SXaXi) has complied wlth all the
conditions of the Iease and filed an application for grant of renewal of
lease in Form -Q, to the Assistant Director of Mines and Geology
before twelve months of the expiry of the lease and accompanied by a
treasury or bank challan for Rs.10,000/- (Rupees Ten Thousand only)
towardi non-refundable application fee, the Director of Mines and
Geology, shall lnitially renew for a period not exceeding 20 years

subject to non-violation of Rules during the oPeration of quarry lease
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Provided further that the Director shall grant a renewal uponreceipt of a premium amount as per the provrsions raid down in curer2(5)(c)(b) in these Rutes.,,

(15) after sub rule (5) (h)(xiXi), the foltowing shafl be inserted, namely;-

" (a) All quarry leases, for the minerals mentioned in Rule 12(5)(a)(i),granted before the commencement of Andhra pradesh rrrinoi l,|'inliii
Auction Rules 2022 (APMMAR 2022), shall be deemed to have beengranted for period of twenty (20) years.

(b) All quarry teases, for the minerals mentioned in Rule 12(5XaXi)granted before the commencement of Andhra pradesh rqinor'Miirdrat
Auction Rules 2022 shall be deemed to have been extended upto 31;
March 2023 for non-captive leases and captive leases, with effect fro;the date of expiry of the period of renewal last made or till th;
completion of renewal period, or, twenty (20) years from the date of
initial grant of such rease, whichever is laier,' si.rb5ect to the condition
that all the terms and conditions of the rease have Seen compried with.

Provided further that in such cases where lease period is considered for
deemed extension, the payment of ?remium Amount is exempted,,,

(16) sub rule (5) (h)(xi)(ii) shail be Omitted

VIL for rule 14, the following shall be substituted, namely;-

" 14. An applicant for prospecting License shall, before the license deed
is executed, deposit a sum of Rs.10,000/- (Rupees Ten thousand only)
for every hectare or part thereof for which, the license is granted.

An applicant/ Preferred Bidder for a quarry lease shall, before the deed is
executed, deposit as security, for the due observance of terms and
conditions of the lease, a sum, equivalent to flve flmes annual dead rent.

Provided that the existing leaseholders shall deposit a differential sum
which is equivalent to five times annual dead rent minus security deposit
already furnished, within three(3) months from the date of notiflicaU6n of
these Rules.

Failing which, action shall be inatiated against the defaulters under these
rules by giving the defaulters a reasonable opportunity,

Provided that in case an applicant or a leaseholder expires, the
successor(s) of the deceased person shall be considered as the applicant
or the leaseholder respectively. In such cases, the Security Deposit
already paid shall also be considered in the name of the successor(s) of
the deceased person.
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VIII. in rule 15, -

(a) for sub rule (1), the followlng shall be substituted, namely;-

"(1) All quarry leases, for the mine!-als mentioned in rule 9 (i) except
Rbia Uetat and Gravel shall be granteal for a period of ten (10) years.

The quarry leases for Road Metal, shall be granted for a period of ten
(10) years and flfteen (15) years for non-captive and captive purpose

respectively.

The guarry leases for Gravel shall be granted for a period of five (05)
years. i't'

The quarry leases, for the mlnerals mentloned ln rule 12 (5) (a) (i), shall
be granted for a period of twenty (20) years.

(b) Sub rule (2) shall be omitted.

IX, in rule 16,-

(1) in the marginal heading, after the words "determination" the expression
"/surrender/ amalgamation" shall be inserted '

(2) for sub rule (2), following shall be substituted, namely;-

"(2) Every application for surrender of part of the leasehold area in
accordance wlth the provlsions of sub-rule (1) shall be accompanied by a
deposit of Rs,500/- for meeting the expenditure for the purpose of survey
and demarcation of the area to be surrendered with the plan showing
surrendered area and retained area in the manner as prescribed Under rule
12(5)(a)(l) of APMMc Rules 1966:

Provided that where a lessee applies for the surrender of the whole or part
of the leasehold area on the ground that such area is barren or the deposits
of minerals being since exhausted or depleted to such an extent that it is

no longer economical to work such area, the Deputy Director or the
Director of Mines and Geology shall permit the lessee, from the date of

Provided further that M/s Andhra Pradesh Mineral Development
Corporation (a wholly state owned Corporation), shall pay a sum

equlvalent to one(1) year dead rent as Securiry Deposit for the existing
leases and the leases to be granted."
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receipt.of the application, to surrender that area if the following conditionsare satisfied, namely:

(a) The leasehold area to be surrendered has been properly surveyed and
the retained area is .ontiguous and shall not be less than foir (a) h;G;,
(b) The lessee has paid all the dues payable to the Government under the
lease upto the date of application;

(c) Mine closure Plan shalr be. submitted by the reasehorder before six(6)
months from the date of intended to surrender of the lease ln the proform6
a.s prescribed by the Director. The Deputy Director concerned shali approve
the.mine closure plan withln a month and ensure compliance of condltions
of the approved mine closure plan before acceptance of surrender of the
lease,

Provided that where the lessee intends to surrender the leased area ln
which mineral is not exhausted, shall pay an amount equivalent to 6
months dead rent."

X. for rule 18, the following shall be substituted, namely;-

"18. Default in payment of bld amount and any other payments:

If the lessee or the bidder makes default in payment of any money due
from him under these rules wlthln the stipulated period or neglects to
furnish security deposit or to execute the lease deed when required, the
Deputy Director cbncerned/ Director may pass an order forfelHng all sums
paid by him and cancel the quarry lease."

XI. to rule 19 the following new marglnal heading shall be inserted, namely,-

"Levy of Interest: " .i,,-

XIL in rule 28,-

1. for sub-rule(1), the following shall be substituted, namely;-

"(1), If any minor mineral not specified in the lease or the order sanctioning
the permit is discovered in the area, under lease or permit, the lessee or
the permit holder shall inform to the Assistant Director concerned and
obtain permission from the Deputy Director concerned/ Director, as the
case may be, for win or dispose of such mineral duly paying seigniorage fee
and other applicabfe fee/ charges. Any contravent:on of this rule shall result
in initiation of action under these Rules."

2. for sub-rule(3), the following shall be substituted, namely;-
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ii. the 31 minerals declared as minor m:neral vide GSR No'423 (E)

dt.10.02.2015 by MoM, GoI in Schedule - I of Rule 10 of APMMC Rules,

1966inForm-C-L

iii. the minerals Marble and Granite in scheduled- I of Rule 10 of APMMC

Rules, 1966 in Form - C - U'

b. An Annual Return shall Ue submittei before the end of MAY of each
year for the preceding year in the form as indicated below:

In respect of,--

l. the minerals except sand, marble, granlte and 3.1 minerals declared as
minor mineral vide GSR No.423 (E), dt. 10.02:2015 by MoM, GoI in
Schedule - I of Rule 10 of APMMC Rules, 1966, in Form - C-A.

ii.31 minerals declared as minor mineral vide GSR No'423 {E), dt.
10.02.2015 by MoM, Got in Schedule - I of Rule 10 of APMMC Rules, 1966
inForm-C-I-A.

iii. the mlnerals Marble and Granite in scheduled- I of Rule 10 of APMMC
Rules, 1966 in Form - C - II-A."

XIII. ln rule 31, for clause (xii), the following shall be substituted, namely;-

"(xil) If any minor mineral not specified in the lease or the order
sanctioning the permit is discovered in the area, under lease or permit,
the lessee or the permit holder shall inform to the Assistant Director
concerned and obtain permission from the Deputy Director concerned/
Director, as the case may be, for win or dispos€ of such mlneral duly
paying seigniorage fee and other applicable fee/ charges. Any
contravention of this rule shall result in lnitiation of action under these
rules, "

"(3) The lessee or any person authorized by the lessee shall keep true

alc'ounts of every quarry and shall submit e-returns in respect of such

quarry in the relevant form within the time specified for filing of such

returns namely:-

a. A monthly return shall be submitted for every month before
10th of the succeeding month in the form as indicated below:

In respect of,--

i. the minerals except sand, marble, granite and 31 minerals declared as

minor mineral vide GSR No'423(E) dt.10.02.2015 by MoM, GoI in Schedule

- I of Rule 10 of APMMC Rules, 1966, in Form - C.

XIV. for rule 33, the following shall be substituted, namely;-
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"33. Head of Account to which amount should be remitted: -

(a) Any stocks of minor minerals excavated by the lessee or the person
who worked at the quarry under a lease or permit under these rules and
left lying on the area after the expiry of the lease or permit and seized
mineral shall be the property of the Government and the Assistant
Director may sell it in e-auction in the manner prescribed in the
APMMAR, 2022.

The Reserve Price for this purpose shall be arrlved in the following
manner:

Reserve Price = (5 times of Normal Seigniorage Fee) + 1 time of
(Consideration Amount + DMF + MERIT)

The amount so collected, if any, shall be credited to the Head Account as
prescribed for collection of Penalty.

GOPAL KRISHNA DWIVEDI
PRINCIPAL SECRETARY TO GOVERNMENT(MINES)

To
The Commissioner of Printing, Stationery & Stores Purchases (Printing- 

Wingl Andhra Pradesh,-Vgayawada. (with 
-a 

request to.publish the

above notification and arringe to send 200 copies of the same to

the Government in Industries & Commerce (M'III) Department

and 100 copies 'to the Director of Mines & Geology, A'P''
Ibrahi mpatnam,VijaYawada).

The Director of Mines &Geology, Andhra Pradesh,Ibrahimpatnam '

The Chief Executive Officer, MERIC, Vijayawada'
The RCoM, kavadiguda, Secunderabad.
All the District Collectors in the State.
Allthe]ointDirector/DeputyDirector/Asst.DirectorofMines&Geology
through the Director of Mines & Geology, Ibrahimpatnam'
Coov to:
ihE-Sec.eta ry to Govt, Ministry of Mines, Govt. of India,

Shastry Bhawan, New Delhi.
The Law Department.
The Finance Dept.
The OSD to Minister for Mines & Geology.

(b) Head of Accounts for remittance of:
(i) Premium Amount: 0853-00-102-00-81
(ii) Security Deposit: 8443-00-103-01-01-001-001
(iii) consideration Amount: 0853-00:102-00-02-014"

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)
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The PS to Prl. Secretary to Govt., (Mines)
SF/SC(Comp.No. 1510364 )

// FORWARDED :: By ORDER //

Endorsement

No.47O2lP l2O2L

To
Communicate through with respective e-mails

Ref:G.O.Ms.No.13, dt.14.03.2022 [Enclosures of Form-C, Form-C-A,
Form C-I (31 Minerals) Form-C-I-A, Form-C-II(Granite & Marble),
Form-C-II-A (Granite & Marble)l from the Industries and
commerce(M-III) Department.

Dt:'t 4l03/2O22

Copy of the G.O.Ms.No.13, dt.14.03.2022 [Enclosures of Form_C, Form_C_
A, Form c-I (31 Minerals) Form-c-I-A, Form-c-u(Granite & Marbre), Form-c-II-
A (Granite & Marble)l is communicated to all JDM&G,s, DDM&G,S & ADM&G,s
(Regular & RVS) in the state and section In-charge officers/Su perintendents in
the directorate for taking necessary action.

Joint d Geology
I5 [!ir"

,-M--'
sEcnoNpFFlCER
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FORM - C
Monthly Return for Lessee (OQL)

See Rule 28 a
or the month of 20

Id
ame of the Lessee
I dress for Corres ndence with

ll No.
t E-Mail Id.
cation of the a

I Extent
S ,No
Villa e
Mandal
D:strict:

uarried:Name of minerals
eriod of lease

Date of execution
I ate of ex i

7 roduction of Raw material, hed, stocks in the month:
onnesUnit:Cu.M

dispatc

Closing stockDispatchesProductionOpening
Stock

U nitsMineral

rage price of the mineral at quarry
ite in Rs. r unlt

this monthnr fld uedS o koN of ad
Avg. price PaidNu mberNo. of workers worked Avg. in this

month
U

Ma lei Skilled
Female
M aleSemiskilled
Female
Ma leUnskilled
Female

11 ifanrkionffo onnaso sRe

t2. this monthused durinachine wned /
iredou rs

orked

o. ofngine Horse

nit
wer of each

o. of unitsf Machinaryype o

I

J MaterialBlastin d tcesn muo(d Coan u eSatemof
I material usedof blastin
II Various blasting materia ls consumed

du rin this month
No. of Accidents4

Seriousi

Fatalii

II
ztil
4.

iii)

E

6,
i)

F
o

ii)

I

I
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iii) Compensation paid as required
under Rule 31 (viii) of APMMC Rules,

66.
iv) of Compensation if any paid

15. Reasons for increase or decrease of the
plqduction during this month
I certin/ that the in

respects.
rmation furnished above is correct and complete in all

Place :

Signature
Date :

Designation

GOPAL KRISHNA DWIVEDI
PRINCIPAL SECRETARY TO GOVERNMENT(MINES)
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FORM-C-A
Annual Return for Lessee (OQL)

[See Rule 28(3)(bxi)]

For the Financial Year 20
Lessee Id

ame of the Lessee (if firm/Pvt.
.,/Ltd., company give details of each

rtn e Director
Name of the M . Partne . DirectorM

I Partne Director
Partner irector
artne Director

I ndencedress for Corres
I No.ii

t E-Mail Id.
cation of the ua

I Extent
ii S .No

Villallt
Mandal
District :

uarried:ame of minerals
eriod of lease

Date of execution
ate of ex Ii

7 ame of the Mines Manage
with certificate details

r/Foreman
lon

Plan Detailsroved Minin
roval No.

rovalDate of ai

riod of
rovalofauanti

.C. Details
roval No.

rovalDate of ai

rovedua aii
10 FO Details

roval No.
i rovalteofa

11 hid, stocks in the Year:

onnesUnit:Cu.M
duction of Raw materia l, dispatc

Closing
stock

DispatchesProductlonU nitsMineral

L2 verage price of the minera lat quarry
ite in Rs. er unit

the ro erated durin13
a un-operated out of the total

rea at the end of the arua a
i)

l4 this YearUd trrkewo dsdaofNo

1.
2

i)

?

4.

v)
q

6.
i)

B

Approval

9
i)

Opening
Stock

l
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15 Labour Identification Number (LIN)
16 No. of workers worked in this Year Number Avg, Amount Paid

i) Ma le

ii) Semiskilled Male
Female

iii) Unskilled Male
Female

1.7 Reasons for non workin if an
Machine used durin this Year Own

pe of Machinary o. of units ngine Horse Power
f each unit

o. of hours
orked

18

I
Ii

B Machine used durin this Year Lea Rent basis

I

B I ast Pe fm i ssr on s e of m a te fla U sed & Co nsU med etc
I If the eSsee ha nI

I I cenSE App ro a N o Date of
a roval & license Period

19.

i i It the b asti ns I s do ne Ith the h e I p
o f ro ed I I cen e ho I der h is d ta i

rii e ot b ast I n
Vario
durin

u S b I st I n I m ate ri I S Lons U med
th is ea f

No. of Acciden ts
Serious

lt Fatal

20

I ) Co mpensation pa id AS req U i re d u n )
Ru e 3 1 I I I of APM Mc Ru es 1 966

iv Deta i of Com nsation if a n id
Reasons for I ncrea5e o f decrease of the

rod U ction d u n n th s ea r
Tota I amo U nts a I d d u fln th a r to th G vt i Rso n
Se iI fee L A C LA cMB L Inte rest M ERIT DM F
D R

IT Total

2L

22

I certifo that the information furnished above is co*ect and comprete in a[respects.

Place :

Date :
Signature
Designation

Skilled
Fema le

I

I

material used

ls blasting

T Ir

GOPAL KRISHNA DWIVEDI
PRINCIPAL SECRETARY TO GOVERNMENT(MINES)
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FORMC-I(31 Mtnerats)
Monthly Retum

(See rule 28(3XaXii))
To,
The Asst. Director of Mines & Geology,

For the Month of 20
1 Lessee ID No:
2 Name of the Lessee
3 Address for correspondence :

Door No:
Street & Land Mark
Town
District
Pin code:

4 Cell No:
5 E-Mail Id:
6 Name of the mines manager
7 Name of the Minerals

Granted
8 Lease Period:

I

Date of Ex
Location of the UA mtne
i Extent

9

ii sy.No.
Villaqe

iv Mandal
District

10 Type of mining (OPen cast
( ma nuallsemi
mechanized/fully
mechanized) / Under

11 No. of days the quarry
worked durinq the month :

L2 Indicate reason (s) for work
stoppage due to strike'
lockout, monsoonr non-
availability of labour, less
demand etc., and number of
days of work stoPPage for
each of these factors.

Reasons No. of Days

13 g. wages paid.Details of workers worked avg, in the month & av

Hi h Skilled Skilled Semi Skilled Un Skilled
Item Men Women Men Women Men Women Women Women

t4

i No, of
workers
Avg.

Date of Execution

oround)

I
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amount
paid
(A) Machinery Owned used during this mon rh:

Type of
Machinery

No. of
Units

No. of hours
worked

ii

(B) Machinery Rent / Lease basis used during this month:
Type of
Machinery

No. of
Units

Engine Horse power of each
unit

No. of hours
worked

I

ii

16 Type of Blasting material used / consumed during this month
i Type of balasting

material used
Quantity of each
basting material used

77 Production of Raw material, d
(Unit: Tonnes)

ispatches, stocks and Pit's Mouth Value

18 Mineral
wise &
Grade
wise

Opening
Stock

Production Dispatches Clos:ng
stock

Pits mouth
value per
unlt

I

II
N te Furn ish details in ( 1) Barytes

Off Colour, in (
grade wise
2)Laterite:
ii) for use

e , A-Grade, B Grade,
CD+ W-G de, WhIte & i) dispatched for use of
A umina d( A lum lnu MetaI Extraction, other than alumina and

(Crude & Scrap), inaluminum meta I extraction and export), in ( 3)Mica
Sfea tite or Ta lc o Filler Other rade
19 Reasons for increase or decrease of

the production
20 Waste and Rejects ( Unit : M. Tones) in this month

(a) Quantity of waste generated as
overburden.

(b) Quantity of waste generated
incidental to mining of raw
material.

(c ) auantity of sub-grade mineral
generated (Minera.l wise)

2t No. of Accidents if any
i) Seriously injured
ii) Fatal

iii) Injured
iv) aompensasion paid as required

15

Engine Horse power of each
unit

tt
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under Rule 12 (5)(h)(iv) of
APMMC Rules, 1966, if paid
details thereof

I certify that the information furnished above is correct and complete in

all respects.

Place
Date

Signature:
Name in fu ll :

Designation : Owner/Agent/Mlning
Engineer/Manager

GOPAL KRISHNA DWIVEDI
PRINCIPAL SECRETARY TO GOVERNMENT(MINES)
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FORM-C-I-A
ANNUAL RETURN

(See rule 28(3Xb)(ii))
(Read the instructions carefully before filling the particulars)

To
The Asst. Director of Mines & Geology,

Part-I (Lease Details)

10 roved Minin Plan Details
i A roval No.
ii) Date of approval

For the financial ear 20
1 Lessee ID No:
2 Name of the Lessee

Mg, ParflMg.
Dir
Pa rtner/Director

Pa rtner/Director
Partner/D:rector

I Door No.
Street Land Mark

t Town
iv

Pin Code
4 Cell No:
5 E-Mail Id:
6 Lease Details

a Name of minerals ranted
b Grant order No.
c

7
I Date of Execution
I Date of Ex I

8 Location of the mtneua
i Extent in Hectares
I S . No.

t

iV Mandal
District
Pin Code

9 of LandCate o Extent in Hectares
I
ii
Iii

Part-II (Statutory permissions)

If the lease is a firm furnlsh
the details of the Mg. partner
& all other partners/ if it is Pvt.
Ltd.. / Limited furnish the
details of the Mg. Director and
other Directors at the end of
the financial year.
Address for correspondence :

District

Work order No.
Lease Period:

Village

Patta land,
Govt, land,
Forest Land
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iii) Period of Approval
iv) Quantity of approval

11 E.C. Details
i) Approval No.
ii) Date of approval
iii) QuantiW approved

t2 CFE Details
i) Approval No.
ii) Date of approval

13 CFO Details
i) Approval No.
ii) Date of approval
iii) Quantity approved

L4 Details of Blasting license if any by
the lessee

License No. & Date
it Period of valid u o

15 If Blasting is done by the licensed
holder, his/her details (name, license

16 Permissions for usage of Heavy Earth
Moving Machinery from the concerned
authority

L7 Labour Identification Number (LIN )

Part-IU (Men & Machinery)

1

8
No. of days the quarry worked during
the Year:

l-

9
Mines Manager / Forernen: Name and

Certificate
Supervisor and other c

wlth their namesin the UAworkin
lerical staff2

0
Total wages
paid

Total No. of
Persons
worked

2
1

No of workers worked during this Year

Malei SkilledHi hl
Female
Maleii Skilled
Fema le
M aleIr Semi Skilled
Female
Ma leUn-Skilled
Female

No. of DaYs2
2

Indicate reason(s) for wo
anv due to strike, lockout, monsoon,
non-availability of labour, less demand
etc,, and number of daYs of work

rk stoppage if

sto e for each of these factors.
Machinery Owned bY the lessee used during this Year:2

J

no. valid upto)

Reasons
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2
5

i) Seriously injured
ii) Fatal

Injured
iv) Compensasion paid as required

under Rule 12 (5)(hXiv) of APMMC
Rules, 1966, if paid details thereof

No. of hours
worked

l

2
4

Machinery on lease/rent basis used by the lessee during this year:

Type of Machinery No. of Units Engine Horse
power of each
un it

No. of hours
worked

I

t

Part-IV (Land Utilization )
26 fo rea oa rated Le s FU rn hs npe rmfo tia o( n no mite s to( )

e SC e can m en o kr n coS f m reo ht na no se
i) Area under lease

ii) Category of the land Patta/Govt/Forest
27 se area (surface area) utilization as

at the end of
Lea

ear hectares
i) Already exploited & abandoned

by
o mrntnncast n c

ii) Covered under current (O/C)
Workin s

iii) Recla imed/rehabil itated

iv) Used for waste disposal

v) Occupled by plant, buildings,
residential, welfare buildings &
roads

vi) Used for any other purpose
s

vii) Work done under progressive
mine

No. of Accidents if any

iii)

Type of Machinery No. of Unlts Engine Horse
power of each
unit

I

Particulars (v)

571624



closure plan during the year

PART-V
(Consumption of Explosives)

Different sizes of soaked liquid oxygen cartridges to be equivalent kg' as per

manufacturer's i nstruction.

PART-VI

General Geology & Mining)(

28 Licensed capacity of
magazine:
(specify unit separately in
kq/tonne, numbers, metres)

Item Unit Capacity

29 Used for total production
durinq the year (Tonne)

30 Used for Overburden removal

31 Mineral(s) worked and their characteristics:
is worked, the information asked for under (
remaining mineral(s) may be furnished in a

(In case
a) to (d)
separate

more than one mlneral
in respect of the
sheet and attached

with the return.
Name of the minerali)

Type of ore (luhpylpowdery
etc

ii)

Quality (Chemical analYsis of
the grades produced)
Constituent G rade

iii)

Size rangeiv)

v) Name of rock/mineral
excavated and disPosed as
waste:

32 Total Estimated Reserves at the
b eartnn I of the

33 Targeted production Per anum

Production achieved d uring the year34

35 REmaining Estimated Reserves at t
end of the eaT

he

36 Mining operations during the year

i) Exploration
Grid/Dimension

a licable
Meterage ( asNumberItem

Drillinga)

b) Trenching

Pittingc)

Open Cast ( Details of Ben ches separatelY for m
sections

echanized and manual37
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In Ore In OB/Waste

i) No. of Benches

ii) Avg. Height in Mts.

iii) Depth of the deepest
working from
adiacent qround(M)

iv) Total ROM
Production
Mineral Rejects
qenerated

Cumulative so far

i) Quantity back filled

ii) Quantity disposed of
in external dumps

38 Underground:

i) Driving (metres) in
ore:

ii) Cross
Cutting/Footwall
Drives (in barren)
(Metres):

iii) Winzing (metres)

iv) Raising (metres)

v) Shaft sinking
(metres);

vi) Stope preparation
(metres):

vii) Tonnage of ore
blocked for stoping
(tonnes):

viii) Quantity of waste
removed (tonnes):
Quantity of mineral
rejects generated
with grade (tonnes)

39 No. of trees planted during the year

40 Survival rate in percentage

PART.VII
(PRODUCNON, DESPATCHES AND STOCKS)

(Un:t of Quantity in Tonnes)
47 Production and Stocks of ROM ore at Mine-head

Category Opening Stock Production Closing Stock

i) Open Cast

v)

During the year

ix)
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workings

ii) Underground
workinqs

iii) Dump workings

42 Grade-wise Productlon, Dispatches, Stocks and Ex-mine price of Processed/
Sorted ore:

Grades Opening
stock at mine
head

Production Dlspatches
from mine
head

Closing stock
at mine head

Ex-
mine
price-
(Rs./
Metric
Tonne

i)
ii)
iii)
*The rades are as below:
I\4INERAL GRADES

Barytes a G Colour A Grade
b Gre Colour B Grade
c) Grey Colour (CD+W Grade)
d) White (includ inq snow-white)
e) Off colour other than GreY

Laterite a; oispatched for use of alumina and

alumina metal extraction
b) For use other than alumina and

alumina metal extraction
14ica a) Crude

b) Scrap

Tale/Steati Soaptone a) Filler grad e

Other than filler radeb

i tch ffected fo D esti Co ns U m n a nd fo f Ex o rts43 Sa D s es e r om c

Grade Nature of
Dispatch
(Indicate
whether for
Sale or
Captive
consumpt:on

For Domestic ConsumPtion for export

or Ex ort
Quantity Sale

va lue
Country Quantity FOB

Total amounts Paid d uring the year to the Govt. in Rs.44

Seig.fee/D. R L.A, CLA CMBL Interest MERIT DMF TT

Consignee
name and
MDL ID
No.

Total
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Note : Mine owners are required to substantiatl domestic sale value/FOB value
for each grade of ore quoted above with copy of invoices.

45 Give reasons for increase/decrease in production/nil production (of primary or
associate mineral), if any, during the Year compared to the previous Year,
a)

b)

c)

VERIFICATION

I certify that the information furnished above is correct and complete in all
respects,

Place :

Date :

Signature:
Name in full :

Designation : Owner/Agenv Mining
Engineer/Managerl.

GOPAL KRISHNA DWIVEDI
PRINCIPAL SECRETARY TO GOVERNMENT(MINES)
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FORM - C - II (Granite & Marble)
Monthly Return

[See rule 28(3)(a)(iii)]
To
The Asst. Director of Mines & Geology,

For the Month of 20
1 Lessee ID No:
2 Name of the Lessee
3 Address for correspondence :

4 Cell No:
5 E-Mail Id:
6 Type of Granite: Black Galaxy / Black / Colour
7 Name(s) of other mineral(s), if any :

B Lease Period:
Date of Execution

II Date of Expiry
9 Location of the Quarry/mine

Extent
Sy. No.

t Village
Mandal
District

10 No, of days the quarry worked during
the month :

11 No. of workers worked Avg. in this
month

No. Avg, price paid per each
worker

i) Skilled Male
Fe ma le

Sem i-Skilled M ale
Fema le

ii) Unskilled M ale
Fema le

1) ndicate reason(s) for work stoppage
ue to strike, lockout, monsoon, non-
vailability of labour, less demand

., and number of days of work
a e for each of these factors.

No. of Days Reasons

13 (A) Machinery used during this month (Own by the lessee):

Type of Machinery No. of Units Engine Horse
power of each
unit

No. of hours
worked

I

ii

(B) Machinery used during this month (Own by the lessee):

Type of Machinery No, of Units Engine Horse
power of each u0i!

o. of hours
worked

I

t
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II

t

14 Production of Raw blocks, dispatches, stocks and Pit's Mouth Value
(Unit:Cu. M/fonnes)

15 Total
in M3

SIZE WISE BREAKUPS IN CM
>300x

180
>27Ox

150
<27Ox

150
<75

(a) Opening Stock

(b) Production

(c) Dispatches

(d) Direct Export

(e) Domestic Sales
(within the state)

(0 Domestic Sales
(other states)

(e) Closing Stock

(0 Pits mouth value (Rs.)
Domestic Sale

(e) Pits mouth value (Rs, )
Export

16 Waste and Rejects (Unit : Cu.M) in this month

(a ) Quantity of waste generated as
overburden

(b) Quantity of waste generated
incidenlal to mining of raw blocks

(c) Quantity of waste generated as
rejected blocks and dressing
re ects non-salable)

(d ) Dispatches of waste and rejects (in
accordance with above
classiflcation)

17 No. of Accidents

i) Serious

ii) Fatal

iii) Injured

iv) Compensation paid as required
under Rule 31 (iiiv) of APMMC
Rules 1966.

v) Detalls of Compensation if any
paid

I certify that the information furnished above is correct and complete in all
respects.

Item

631630



Place:
Date :

Signature:
Name in full :

Designatlon : owner/AgenvMining
Engineer/Manager

GOPAL KRISHNA DWIVEDI
PRINCIPAL SECRETARY TO GOVERNMENT(MINES)
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FORM - C - II - A (Granite & Marble)
Annual Return

[See rule 28(3XbXtii)]
To
The Asst. Director of Mines & Geology,

Part-I Lease Details

Pa rt- II Statuto Permissions

e Financial Year 2018rth
see ID No:

ame of the Lessee (if firm/pvt,N

Ltd co m an dve eta Isp v ofI
ch rtn Dr recto r

) g. Partner/M g. Director
i) artner/Director
iii) artner /Director
v) artner/Director

d res for c rreso o dn encep

ell No:
-Mail Id:
pe of Granite: ca k Ga a B ack Co oxy u r
ma s of eoth re( m n rae) S f n( )
ase Period :

te of Execution
I ate of ExpirY

rry/o fo the au m na
I xtent
ii y. No.
iii illage

andal
istrict

10 vero Md np n P a ns
i) pproval No.
ii) Date of approval
iii) eriod of Approval
iv) uantity of approval

71 .C. Details
i) proval No.
ii) ate of approval
iir) uantity approved

12 FE Details
i) pproval No.
ii) te of approval

13 FO Details
i) proval No.
ii) ate of approval

Details
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ii:) QuantiW approved
14 Details of Blast:ng license if any by the

lessee

Period of validity upto
15 If Blasting is done by the licensed

holder, his/her details (name, license
no. validupto)

16 Permissions for usage of Heavy Earth
Moving Machinery from the concerned
authority

Paft-III Men & Machine
L7 No. of days the quarry wo.ked during

the Year:
1B Name of the Mines Manager / Foreman

alonq with certiflcate details
19 LINbour Identification Number

No. Avg. price paid
per each person

20 o of workers worked during this Year

Malei Skiiled
Fe ma le

ii Un-Skilled Male
Female

ReasonsNo. of Days27 Indicate reason(s) for work stoppage if
any due to strike, lockout, monsoon,
non-availab:lity of labour, less demand
etc., and number of days of work
stoppaqe for each of these factors.
Machinery Owned by the lessee used during this Year:22

o. of hours
rked

Engine Horse
power o: each
unit

No. of UnitsType of Machinery

I

II

t

23 Machinery on lease/rent basis used by the lessee during this Year:

o. of hours
orked

Engine Horse
power of each
unit

No. of UnitsType of Machinery

I

lt

iii

No. of Accidents24

i Serious

ii Fatal

i llicense No. & Date

fT
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Iii mpensasion paid as required
nder Rule 12 (5)(h)(iv) of ApMMC
u les 1965.
etails of compensation if any paid

5 Raw blocks, dispatches
Unit:Cu.M

uction of , stocks and Pit's Mouth Value

IS Ez sWI BE EAR KU P Iq N M
6 Item Total

in M3 >300x
180

>27Ox
150

<270x
150

<75
a) pening Stock

b) uction

c) ispatches

d) irect Export

e)
within the state A.p
omestic Sales

f) omestic Sales
other states

e) osing Stock

f) ts mouth value (Rs. )
mestic Sale

s) ts mouth value (Rs. )
rt

7 aste and Rejects (Unit :Cu.M) in this Year:
a) uantity of waste generated as

verburden
b) u na t of stea enty tera dI

n ct ed n ta to m n o raf b ocks
c) waste generated as

ected blocks and dressing
e cts

uantity of

d)
in accordan
lassification

rejhatcs s fop ast nda ctse
ce ith bo e

28 Tota I amounts aid durin the a r to eth Govt Rsn
Seig.fe
D.R

L.A. CLA CMBL Interest MERiT DMF IT Total

Part-IV Production & Dis atches

Place :

Date :

I certify that the information furnished above is correct and comprete in a[respects.

Slgnature:
Name in full :

Designafl.on: Owner/Agent/M in ing
Eng ineer/Manager

GOPAL KRISHNA DWIVEDI
PRINCIPAL SECRETARY TO GOVERNM ENT(MINES)

j:
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

MINES & MINERALS - ANDHRA PRADESH MINOR MINERAL AUCTION RULES,
2022-ORDERS-ISSUED.

INDUSTRIES & COMMERCE (M]NES-IN) DEPARTMENT

G.O.MS.No.14 DATEDtT4/03/2022
Read the following:

B.

ORDER:-

G.O,Ms.No.1172,Ind. & Com. Dept., Dt: O4-O9-L967.
G.O.Ms.No. 65, Ind. & Com. (M.III)Dept., Dt. 04.08.2021.
From the DM&G, AP., Letter No. 4O721?/ZOZL, Dt: 13.09.2021.
From the DM&G, AP., Letter No. 4O72|P/202L, Dt: 29,09.2021.
Govt Memo No. :,f G0MINM /L912O22/M.1:l Dl. LL/10/202L.
G.O.Ms.No. B, Ind. & Com. (M.III)Dep:., Dt. L6.02.2022.
From the DM&G, AP., Letter No. 4072/?/2022-2,Dti2L.O2.2022.
c.O, Ms. No. 13, Ind. & Com. (M.III)De pt., Dt.L l 03/2022.

Accordingly. the following notification will be published in the Extra-
Ordinary issue of the Andhra Pradesh Gazette with effect from L5/03/2O22.

NOTIFICATION

In exercise of the powers conferred by sections 15 and 23C of the Mines
and Minerals (Development and Regulation) Act, 1957 (Central Act 67 of 1957),
the Governor of Andhra Pradesh hereby makes the following rules regulating the
grant of mining leases in respect of minor mi.e.als in the State of Andhra
Pradesh and for purposes connected therewith, namely:-

PART - I

PRELIMINARY
1. Short title:

These rules may be called the Andhra Pradesh Minor Mineral Auction
Rules, 2022.

2. Defilitions

1. (1) In these rules, unless the context otherwise requires;-

1

2
3
4
5
6
7

The Government, after careful examination of the circumstances reported
by the DM&G, AP., vide Letters 3'd, 4th & 7th read above, and keeping in view the
orders issued vide G.Os 2nd & 8d' read above, have decided to formulate the
following rules called "The Andhra Pradesh Minor Mineral Auction Rules, 2022".

(P.r.o)
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(a) "Act" means the Mines and Minerals (Development and
Regulation) Act, 1957(67 of 1957);

(b) "Assistant D:rector" means "Assistant Director of Mines
and Geology of the jurisdiction concerned, Government of
Andhra Pradesh".

(c) "Auction Premium Amount" means the price quoted by the
bidders in accordance with these rules.

(d) "Deputy Dlrector", means "Deputy Director of Mines and
Geology of the District concerned, Government of Andhra
Pradesh",

(e) "Director", means "Director of Mines and Geology,
Government of Andhra Pradesh".

"E-auction", means "electronic auction"

"Government", means "Government of Andhra Pradesh"

"Local societies" include Labour Contract Cooperative
Societies registered before District Cooperative Registrar
under the Andhra Pradesh Co-Operative Societies Act,
1964 o. the Andhra Pradesh Mutually Aided Co-Operative
Societies Act, 1995 for the purpose of quarrying and shall
includeCo-operative Societies consisting exclusively of
Adivasisffribal's or individual Adivasisfribal's in case of
Scheduled areas.

Provided that any concession in this tender
document shall be provided to local societies who are
falling in the same mandal as the proposed area of quarry
leass and such concession shall be extended to the local
societies to obtain the quarry leases for a maximum total
extent of twelve (12) hectares in the State.

Exptanation: In order to determine the local status of
the societies to be considered for the concession and
subsequent participation in the e-auction process, all the
members such local societies shall be residing in the
same mandal as that of the respective Local society'

(i) "NIT" means "Notice Inviting Tender"

(i) "Preferred bidder" means the bidder referred to in sub-
clause (iii) of clause (v) of sub-rule (d) of rule 9;

(0

(s)

(h)

..')..
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(k) "Qualified bidders" means the bidder referred to in
clause (ii) of sub-rule (d) of rule 9;

(l) "Reserve Price" means a price, which shall be the tninimum
price above which the bidders shall quote their bids,

(m)

(n)

"Section" means section of the AcU

"Technically Qualified Bidders' means the bidder as
referred to in clause(iv) of sub-rule (d) of rule 9;

(0) "Tender Documeat" means the tender document issued by
the Director of Mines & Geology for conduct of an e-
auctlon referred to in sul-rule(b) of rule 11;

(2) The words and expressions used in these rules but not defined
herein shall have the same meaning as assigned to them:n the Act and
Rules made there under.

3. Alrliralion- These rules shall extend to the whole state of Andhra Pradesh
and shall apply to all minor minerals except for the following:

a

Mineral bearirg areas resenred in favour of State or Central PSUs as
p.r APlvlMC Rules, 1966.
Ordinary Sand
Patta lands where Pattadar has not provided their concerned for e-
auction,

(iv) Forest lands.
(v) Mineral bearing areas for which notices (LOIs) were issued.
(vi) Exis$ng Prospecting Licenses granted under APMMC Rules 1966

PART -II
SELECTION OF pREFrS.Ert 3t3DEi rOR GRINT OF QUARRY LEASE

(4) Selecliol of Prelerred 3idder:
Preierred Bidder shall be selected by the Director through an sleclrcnic
auction in the manrer as specified in these Rules.

(5) Period of Ouarrv l-ease:
The period for which a quarry lease shall be granted for the minor minera:s
specified u.der these Rules as per Rule 12(5) and 15 of the Andhra Pradesh
Minor Mineral Concession Rules 1966, as the case may be.

(6) Prerecuisites for e-auctioni

(a) The Director shai, take prior approval of the Government for terms
and conditions of the tender document before initiation of auction
process.

(i)

{i')
(iii)
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(b) The Director may initiate a. auction process for grant of a quarry
leases w:th respect to an area within the State in accordance with these
Rules.

(c) fhe Assistant Director of Mines & Geology shall identify and
demarcate lhe area where a mineral concess:on is proposed to be
granted through auction using E:ectronic Total Station (EIS) or
Differential Global Positioning System (DGPS) and the a.ea so
dema.cated shall be classified into f.rests land, land owned by the
Government and private persons along with NOC from the concerned
degartments and furnish the details to the D:rector through tie Deputy
Director of Mines & Geology concerned.

(d) The )irector shall :ssue Notice Inviting Tender with respect to
mineral concession auction after receipt of the proposals from the
Deputy D:.ector of Mines & Geology concerned,

(e) The extent of area so demarcated shall include area required for all
lhe activities falling under the deanition of 'mine' as defined in clause (j)
of sub-section {1) of section 2 of the Mines Act, 1952.

(f) The minimum area proposed for e-auction for grant of quarry lease
under these Rules shall be f,our (4) heclares.

(g) The Director of Mines and Geology on his satasfaction alter due
consideration of production level, Geographical or Topographical
condition may for reasons to be recorded in writing, decrease l}e
minimum area proposed for e-auction for grant of quarry lease for all
minor minerals except Ordinary Sand such that the minimum are shall
not be less than one (1) hectare,

(h) The non-refundable tender document fee shall be as specified by lhe
Director in the tender document.

Provided that a concession of 50o/o of the tender document
fee shall be provided to Local societies and such conaession shall be
extended to the local societies to obtain the quarry leases for
a maximum total extent of twelye (:"2) hecta.es in the State.

(7) Elioibiliw of particioatano in the e-Auction.

(a) For the purpose oa 3a.lici?ating in the auction of Quarry lease, the
terms and conditions oa e':gibility as specified in the sub-rule (b) below.

(b) The app:icant, shall have a manimum net'worth, as specified by the
Director in the tender document.

Provided that the Net worth requirement of Local societies shall be
50o/o of the minimum net worth fixed and such concessior: shail be
extended to the local societies to obtaln the quarry leases for a
maximum total extent of twelve (12) Hectares in the State.

,.1,,
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Explanatior:

(i) ln case an applicant is a subsidiary of another company
incorporated in India, :ie net worth of such holding company
may also be considered:

provided tha:, in such case, the applicant shall continue to be
a srbsidiary of such holding company until such time the
applicant meets the aforementioned net worth threshold.

(ii) In case ol a company, the net worth shall be the sum of
paid up share capital and the free reserves as per the audited
balance sheet of the flnancial year ended immediately
preceding the date of isslance of notice inviting tender.

(iii) In case the notice inviting terder is issued betweer 1d
April to 30th September (both days inclusive) of a year, the
aldited balance sieet of the financial year before the
immediately preceding financial year, from the date of
issuance of notice inviting tender, may be submiRed by the
bidder, if the audited balance sheet of the immediately
preceding financia I y.a. is not available.

(iv) In case of an individual, the net \rrorth shall be the
closing cash balance on the last dale for submission cf
applicatiol, and such amount may include amount in savings
bank accounts in Scheduled Bank or Post Oifice, free and un-
encumbered fixed deposias in Scheduled Banks, Post Office,
Listed Companies or Government organisat:on or Public
Sector lJndeatakings of a State and the Central Government,
Kisan Vikas Patra, National Saving certificater Bonds, Shares
of Llsted Companies, Listed Mutual Funds, Unit Linked
lnsurance Plan, Publlc Provident Fund, Surrender Value of Life

Insurance polic:es, ard un-elcurbered immovable property
in the name ol APPlicant'

(c) The state Government may, regard to arlicle 244 and the Fifth schedule to
ihl Constituticn, the piovisions cf the Panchayats (Extension to the Scheduled

Areas) Act, 1996 (40'of 1996); and the scheduled Tribes and other Traditional
loresi )wellers (Recognition of Forest Rights) Act, 2006 (2 of 2007), make

such amendmenis to lhe terms a.d conditions of eligibility as it may deem

necessary,

(d) The bidder(s), either individual|y or group of. associalions, shall not have

iny mi:rerat revbnie dues to the Government at the time of submission of bid

in e-auction.

Exolanation: The partnerldi.ecto. of lhe ccmpany having sharehoidings in

iilFqu".wlmining leases held in the State shall not have any Mineral

revenue d'ues iot such quarry/mining leases to the Government'
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(0 The eligibility for participating in the auction shall be determined as
per the specified terms and conditions of eligibility and the Preferred
Bidder shall be decided solely on the basis of flnancial bids submitted by the
eligible bidders.

(S) Notwithstanding anything contained in APMMC Rules, 1966, a quarry
lease for areas falling in the notified Tribal Areas shall be granted only in
favour of Co-operative Societies consisting exclusively of Adivasis/Tribals or
individual Adivasis/Tribals th rough e-auction cond:rcted by Directo.,

(8) Electronic Auction :-

(a) An auction shall be conducted only through an lnline electronic auction
platform,

(b) The Director may utilise any online electronic auction platform which
meets the minimum technical and secu.ity requi.ements as specified in the
Guidelines for compliance to Quality requirements of e-Procurement Systems
issued by the Standardisation Testing and Quality Cerliflcation D:.ectorate,
Department of Information Technology, Ministry of Communications and
Information Technology, Government of India.

(9) Bid Securiw for the Tender document:-

?rovided that a concession of 50o/o of the Bid Security shall be given
to Local societies and such concession shall be extended to the local
societies to obtain lhe quarry leases for a maximum total extent of
twelve (12) Hectares in the State.

(10)

(a) An e-auction for seleclicn of preferred bidder for grant of quarry
lease shall be conducted for determination of "Auction Premium
Amount".

(b) For determination of auction premium amount, the reserve price
for quarry lease shall be in the multiples of Dead Rent per Hectare
per annum as specified by Director in the tender document of the
proposed area for the particular mineral, In Indian Rupees,

(c) The bidders shall quote, over and above the reserve price, for
the purpose of payment to the State Government, an amount in
Rupees as "Auction Premium Amount".

::6::

(e) The bidder shall satisfy such conditions as may be prescr ibed by the
Director of Mines & Geology in the Tender Doc.rnent,

Tie Bid security shall be as specified by Director in the tender document ior the
proposed area.
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(d) The bidders shall quote, as per the bidding parameter, for the
purpose of payment to the Government, an amount more than the
reserye p:'ice and the Auction premium amoun: so quoted shall not
be adjusted against annual dead rent or seigniorage fee, as the case
may be.

( 1l) Biddinq Process.-

(a) The Direclor shall issue a notice inviting tender on their
website to commence the e - arction process and such
nolce shall contain brief parliculars regarding the area under e-
auction, including l..ation, exten:, mineral and ETSIDGPS Geo-
coordinales.

(b) The tender document issued by the Director of Mines and
Geology shall contair.-

i. Revenue survey details of the area identified and
demarcated, shall be divided into forests land,
land owned by the Government, ard land not owned
by tie Govemment,

ii, Pla:r showing the area with DGPS Coordinates attested
by the Tahsildar and Assistant Di.ecaor of Mines &
Geology concerned.

iii. List of clearances 3nd permissions already obtained with
respect to such area.

iv. No Objec!:en Certificate (NOC) obtained from the
Tahsildar concerned in the case of Covernment land,
Consent from Pattadar in the case of Pattaland and in
case of areas falling wilhin 500 m from the boundary of
the Forest land, an In-Principle Consent/Approval from
DFO concerned.

Provided that the N3C, Consent from Pattadar and
In-Principle Consent/Approval from DFO concerned
shall be obtained by Assistant Director of Mines &
Geology prior to issue of NIT,

(c) The bidders shall be provided a fixed period, as notified by the Director to
ituay tne tender document and such repo:ts and the bidding process shall
cortmence only on expiry of such period.

{d) The auction shall be an ascendirg forward online electronic auction and slall
comprise of the iollowing rounds, namely:-

(i) First Round of Auction te be held in the following manner, namely:-

(I) the bidders shall submit;-
(1) a technical bid comprising amongst others, documentary
evidence to confirm eligibility as per the

::7 ::
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8

provisions gf the Act and the rules made thereunder
to participate in the auction, bid security
and such other documents and payments -- as

may be specified in the tender documert; and

(2) an initial price offer which shall be above the reserve
price;

(II) onlv those bidders who are lound to be eligible ir accordance with the

i".ir,t una conditions of eligibility specified in these Rules and whose lnitial
price offer is greater than the reserve price, referred to as "technically
qualified bidde-rs", shall be considered fo. the second round of electronic
auction;

Provided that the Dire€tor shall constitute a Committee for
evaluation of the Technical bids received and to recommend the

"technically qualifi ed bidders".

(III) The Highest initial price offer amongst the technically qualilied

iiaiurr quote-d above the reserve price shall be the floor price of the

second round of online electronic auction.

(IV) rhe technically qualified bidders shall be ranked on the basis.f the
desiending initial price offer submitted by them and the technically
qualified Sidders nitalng the flrst fifty percen: of :he ranks (with any

fraction rounded off to higher intege.:) or the top five technically qualitied

bidders, whichever is higher, shall qualify as qualified bidders for
participating in the second round of electaonic auctio.;

Provided that if the number of technically qualified bidders is
between three and five, then all the technically qualified

bidders shall be considered as qualified bidders'

Provided further that in the event of identicat initial price oaaers

being submitted by two or more technically qualified bidders,
all such technically qualilied bidders shall be assigned the same

rank for the purposes of determination of qualified bidders and
in such case, the aforementioned fifty per cent shal: stand
enhanced to the extent of tie occurring within the first fifty per

cent.
Illustration:

(i) In the event there are a total of ten technically
qualiied bidders, and each technically qualified bidder
submits different initial price offer, then the technically
qualified bidders holding the f:rst fifty per cent o: ranks
shall be considered to be qualified bidders.

(ii) If three such lech:lically quallfied bidders submit
the same initial price offer and are ranked in first fifty
per cent of the total number of ranks, then, ai: the thrae
technically qualifled bidders shall be considered to be
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qual:tied bidders and the total number of quallfied
bidders shall stand increased by two.

(V) Where the total nuiber of technically qualified bidders is three or
more, the auction process shall proceed to the second rolnd of auction
whici shall be held in the following mann€., namely:-

(, The qualified bidders may sr,.rbmit their final price offer which
greater than the floor price:

Provided that the final price offer may be revised till the
conclusion of the auction as per the technical specilications of the
auction platform;

(ii) The auclion process shall be annulled if none of the qualified bidders
submits a final price offer on the online electronic auclion platform;

(iii) The qualified bidder who sub.its the highest final price offer shall be
declared as the "prefurred bidder" immediately on conclusion of the
auction.

(VI) Where the total number of technically qualified bidders :s less than th:e.,
then no techn:calty qualified bidder shall be considered to be qualifled bidder and
tlre first attempt o, auction shall be annulled.

(Vll) On annulment of the firsl attempt of auction, the Dirc*or may decide to;-
(a) commence tae auction process de novo wilh a separate set of

terms and conditions and reserve pri.e as it may d€em fit and
necessary; or

(b) Condrct the second attempt of auction.

(VIII) In .ase the Direcaor decides to conduct lhe second attempt oF auction as
per clarse (ii) of sub-rule (g) above, the ter.rs and conditions of the second
attempt of auction shall remain the same as in the first annulled attempt of
a!ction

Provided that the highest initial price offer of the technically qualified
bidders if any in the first annulled attempa shall be the reserve price ;n first
round of the second attemPt:

Provided further that the bidding shall continue to the second round even
in case ahe number of technically qualified bidders is Iess than three.

(1X) Second Round of Auction to be held in the following manner, namely:-

i. The qualified ,biddex may submit their final p.ice offer which
shall be greate. ahan the floor price:

..o'.
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that the final price offer may be revised till the conclusion
auction as per the technical specifications of the auctio.

ii. The auction process shall be annulled if none of the qualified bidders
submits a final price offer on the onliae electronic auction platform;

(X) The qualified bidder who submits the highest final price oifer shall be

dlitared as the..preferred bidder" by Director immediately on conclusion of the

auction,

{12) Grant of Ouar.v Lease

(d)The Preferred Bidder shall comply with the following conditions for
grant of Quarry lease deed within the period specified in rule 7 &
12(5) of the APMMC Rules 1966, for the minor minerals as the
case may be:-

i. Continuing to be in compliance with all the terms
and conditions of eligibility;

ii. Submission of Security Deposit as specified by the
Director in the tende. document.

:ii, Obtaini.g Approved Mining Plan, Environmental
Clearance, Consent for Establish*ent, Forest Clearance
(in case of Forest land) and any other relevant consents,
approvals, permits and the like. as may be r.quired
under applicable laws for commencement of quarry
operations;

iv. Satisfying such other conditions as
may be specified by the Directot of Mines and Geology.

(a)Upon completion of auction process, the preferred bidder shall
pay the Auction Premium amount to Director in the Head of
Account as specified by the Director of Mines and Geology within
two weeks from completion of e'auction.

(b) Upon receipt of the Auction Premium amount, the Director of
Mines and Geology I Deputy Director of lvlines and Geology
concerned, as the case may be, shall issue a notice (tetter of
intent) to the preferred bidder as specified in sub-rule (d) below.

(c) In case, preferred bidder is not able to furnish the Auction
Premium amount within two weeks from completion of e-auct:on,
the second highest bidder will be given prefererce by the Direcior
to match tle highest Auction Premium amount and after
remittance of the highest Auction Premium Amount, the
.€spective bidder shall become preferred bidder and a Notice
(Letter of lntent) be issued as per sub-rules (a) and (b) above.
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Affidavit regarding annuaa minimum production
conditions to be submitted as specified in the Tender
docu ment.

(e) Upon fulfillment of the conditions s?ec;fied above, the Directot' of
lvlines and 6eology/ Deputy Di.e.tor of Mines and Geology
concerned, as the case may be, shall grant a Quarry Lease !o the
Preferred Eidder and such Quarry Lease shall be subject !o the
provisions of APMMC Ru:es 1966.

(A If lhe Preferred Bidder failed to fulfill the conditions specified in
sub rule (d) above within the specifled per:od, the notice issued

as per sub rule (b) above shall deemed to be cancelled and
payments made so far shall ie forfeited,

(g)The Quarry Lease Deed shall be executed by lhe Assisaant
Director of Mines & Geology as per Rule 12(5Xe) and 13(1)
of lhe APMMC Rules 1966, for the .espective minor minerals, as
tbe case may be.

(h)Any new mineral is dlscovered in the Quarry Lease area granted
through auction during the lease period, then the holder of Quarry
lease shall follow the provisions of the APMMC Rules, 1966 as
amended f.om time to time for inclusion of such new rileral in
the Quarry Lease Deed.

(i) The date on which tlre Quar'ry Lease Deed is duly executed shall
be the date of ca$mencement of the Quarry lease.

(13) Security DeBosit for quarry Lease

The security deposit shall be provided as the manner
prescribed by Director which may be lnvoked as per the provisions
of Quarry Lease Deed and existing APMMC Rules, 1956.

(14) Time Period

The time ,eriod lor compliance of th3se rules shall be as specified
in the tender document.

PART - III

MISCEL'-ANEOUS

(t5) Riaht of first ref:lsal to Local societies:

In case ol auction of qu?rry leasss, Local societies shall be given right of
flrst refusal in lhe auction of quarry leases falling within their Mandal'

781645



::12::

Provided that such Local socleties shall be a Qualified Bidder in
the auction of that particulai" area and match tlre highest
premium amount quoted for such quarry lease in e-auction
conducted by Director.

Provided further that the total extent of quarry leases to be
held by such local Societies shall be twelve (12) hectares in the
State of Andh.a Pradesh by using the Right of first refusal under
this rule,

(15) Rioht of first refusal to the exastino ouarry lease holders,-

(!) In the cases of the existlng leases covered under the
areas of pattalands where the consent is provided and Gove.nment
lands, on the expiry of the lease period, the area shall be put up for e-
auction.

(ii) The process of e-au*io3 shall be started well in advance so that
before the expiry of the lease period, new lease may be granted
without any gapi

(iii) fhe existing lessee shall have right of first refusal at the time of e-
auction held for such lease after expiry of the lease period in the
following manner namely;-

(a) to be eligible to exercise the right of first refusal, the lessee shall
comply with the conditions of the mining lease, the act and the rules
made thereunder tilt its expiry and shall emerge as technical
qualified bidder as per provisions laid down in these rules.

(b) upon conclusion of the e-auition, the Director of Mines &
Geology shall issue a notice to the lesse€ seeki.t r,yt.itten
confirmation of his/her willingness to exercise the r;ght of first
refusal withir a period of seven days of the conclusion of the e-
auction;

(c) the notice given under clause (ii) shall be acknowledged by the
lessee and who shall, within a gerlod of two weeks of receipt of
notice, exercise the right of first refusal in writing to the Director of
Mines & Geology, failing which it shall be construed that the lessee is
not desirous of exercising the right of first refusal and the successful
bidder shall be entitled to a mining lease in the marrer provided in
these rules

(d) if these lessee exercise the right of first refusal and matches
the highest fhal offer price, the lessee shall be deemed to be
successful biddei in place of the earlier successful bidder declared
after the e-auction shall be e.ltitled to a mining lease in the manner
provided in these rules.

(e) in case the lease holder or p:eferred bidder or LoI holder,
expi:es the lease shall be considered to be granted in the nama of
the successor of the deceased person.
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(L7) Proc€dsre for orant of guarrv leases ir are.s held by plivate
oersons (pattalands),-

(a) In a proposed mineral block, where the land owned by the p.ivate
percons (pattalands) is more than 75olo of the total proposed area, then
proposed minerai block shall be considered as pattaland and shall be
disposed as per the procedure laid down in these rules and APMMC Rules
1966.

(b) For the mineral beadng areas which are falling in pattalands and
where the pattadar concerned has provided consent for grant of quarry
lease through e-auction ;

P.:or to issue of NIT for conduct of e-auction in areas held by
private persrns, ? consert from Pattadar, as the case may be,
shall be obtair:ed by Assistant Director of M,nes and Geology by
entering into an agreeme.l: wita the pattadar or person authorized
by Pattadar in this regard as per sub-rule (c) below.

?rovided that the Consent received from Pattadar shall be
irrevocable and slall be valid till expiry of lease pe.i.d rr till
exhaust of the mineral, whicheyer is later.

(c) The lease holder shall pay an additional amount 3qual to twenty
percent {20olo) of Seigniorage Fee to pattadar on mineral dispatches
made frcm the lease area througa: ahe Director on monthly basis,

(1.8) Publishint of Successfullv aucticr, ed areas' details

(a) The Director shall publish the details of the Successfully auctioned
blocks in the website oF Department of Mlnes & Geology o.t monthly
basis with lhe following details:

(i) Detalls of block - Name of the mineral, Location, Assistant
Director of Mines and Geology's Jurisdiction and District,

(ii) Highest Auction Premium Amounts

(:ii) fxtent in Hectares and Highest Auction Premium Amount
per hectare

(b)The Director shall also publlsh the district wise and mineral wlse
highest Au.:ion premium amounts and the average hectare wtse
highest Auciion premium amounts of the successfully auctioned blocks
in the last 12 months and 35 months in the website of Department of
Mlnes & Geology on monthly basis,

(19) Remittance of Auction Prem:um amosrts to Department of Mines
& esologv
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The proaeeds pertain:ng to Auct:on Premium amounts of
successfully auctioned blocks shall be remitted as per the procedure laid
down by Director.

(20) Powers to issue Orders/Clarifications/Guidelines:

The Government shall be the sole Authority to issue clarifications,
exemptions, guidelines or relaxation orders from time to time, ln
implementation of these .ules.

(21) Apolicability of General Provisions:

The General provisions of Minor M:neral Concession R!:es, 1966 or
any subsequent rules/amendments to be issued by Governmeat or the
orders, guidelines, clarifications issued by Government in this regard from
time to time shall apply to any 9ltuation, which is not expressly stated
herein.

(BY ORDER AND IN THE NAME OT ThE GOVERNOR OF ANDHRA PRAD:S')

GOPAL KRISHNA DWIVEDI
PRINCIPAL SECRETARY TO GOVIRNMENT(MINES)

To
:le Commissioner of Printing, Stationery & Stores Purchases (P.inting Wing)
Andhra Pradesh, Vijayawada. (with a request to publish the above notification
and arrange to send 200 copies of the same to the Government in Industries
& Commerce (M.III) tepartment and 100 copies to the Director of Mines &
Geolcgy, A.P., Ibrahimpaanam,VUayawada ).
The Director of Mines & Geology, Andhra Pradesh, Ibrahimpatnam.
The Chief Executive Officer, MERIC, Vijayawada.
All the District Collectors in the State.
All the loint Director /Deputy Director / Asst. Director of Mines & Geology
through the Director of Mines & Geology,lbrahimpalnam.
CoDv to:
:he Se.retary to Govt, Ministry of Mines, Govt. of India, Shastry Bhawan,
New Delhi.
The RCoM, IBM,Room No:603, 6s Floor, CGO Tower, Kavadiguda,
Secunderabad.
The Law Department.
The Finance Dept.
:he OSD to Minister for Mines & Geology.
The PS to Prl. Secretary to Govt., (Mines)
SF/SC(Comp.No. 1510364)

I/ FORWARDED :I BY ORDER /I

s N FFICER
Endorsement

No.4702lPl2O2L Dt:L4/03/2022

Ref:G.O.Ms. No.l4, dt.14.O3.2022 from the Industries and commerce(M-III)
Department. 

x**
Copy of the G.O.Ms.No.14, dt.14.03.2O22 is communicated to all JDM&G's,

DDM&G'S & ADM&G'S (Regular & RVS) in the State and Section In-charge
officers/Su perinten dents in the directorate for taking necessary action.

To
Communicate through with respective e-mails

nJoint Di and e SY

t
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ANDHRA PRADESH POLLUTION CONTROL BOARD
Paryavaran Bhavan, Head Office, Opp: JAMAC Housing Complex, 

APIIC Colony Road, Gurunanak Colony, Vijayawada - 520007.
Phone: 0866-2463200,  Website: https://pcb.ap.gov.in

SCN No. 738  /APPCB/HO/ECS/TPT/2023-                              Date  :  11/05/2023  .  
 

SHOW CAUSE NOTICE
 
Sub
:

APPCB -  HO - ECS - Original Application No.271/2022 filed by Sri A. Srinivasulu &
others,  R/o Kondasamudram (V),  Gudupalli  (M),  Chittoor  District  against  Granite
mining  units  -  M/s.  J.R.Granites  Pvt.  Ltd.,  (Black  Granite  mine  -  1.620  Ha),
Sy.No.89/1, 95/l(P), 95/2(P), & 95/3(P) Kotamakanapalli (V), Gudupalli (M), Chittoor
District - Hon'ble NGT directives 20.07.2022 - Stop production order issued by the
Board on 22.11.2022 - Representation of the ML for revocation of Stop Production
order –  Hon'ble  NGT order dt.  20.03.2023 -  Inspection of  the mining unit  by the
Board officials  on 11.04.2023 –  Levy of Environmental  Compensation -  Show
Cause Notice - Issued – Reg.

 
Ref: 1. EC & CFO orders valid upto 30.09.2022. 

2. Original Application No.271/2022 filed by Sri A.Srinivasulu others before Hon'ble
NGT, Principle bench, New Delhi. 

3. Joint Committee constituted by the Hon'ble NGT, Principle bench, New Delhi. 
4. Joint Committee inspection held on 22.06.2022 
5. Directions of Hon'ble NGT, Principle bench, New Delhi vide its Order 

Dt.20.07.2022 
6. Order No. 738/ APPCB/HO/UH-II/TF/TPT/2022-, Dt.22.11.2022. 
7. Request letter of the mining unit on 31.12.2022. 
8. Board officials inspected the mining site on 02.01.2023. 
9. Hon'ble NGT Principal Bench, New Delhi order Dt.20.03.2023. 
10.Board officials inspected the mining site on 11.04.2023. 
11.EAC (TF) meeting held on 08.05.2023. 

* * *
 
WHEREAS, you are operating the Granite Mining Unit  in  the name & style of  M/s.  J.R.
Granites Pvt. Ltd., (Black Granite mine - 1.620 Ha), Sy.No.89/1, 95/l(P), 95/2(P), & 95/3(P)
Kotamakanapalli (V), Gudupalli (M), Chittoor District. 
 
WHEREAS, M/s. J.R.Granites Pvt. Ltd., (Black Granite mine - 1.620 Ha) vide ref. 1st cited,
obtained Environmental Clearance (EC) and subsequent Consent for Operation (CFO) of the
Board valid for the period upto 30.09.2022. 
 
WHEREAS, Sri A. Srinivasulu & others, R/o Kondasamudram (V), Gudupalli  (M), Chittoor
District vide ref. 2nd cited, filed an appeal before Hon'ble NGT, Prirciple bench, New Delhi
through Original Application No.271/2022 on polluting problems being caused due to Granite
mining  units  operating  in  Gudupalli  (M),  Chittoor  District,  Andhra  Pradesh  on  blasting
operations and other issues facing by the surrounding villagers. 
 
WHEREAS, the Hon'ble NGT, Principle bench, New Delhi vide ref. 3rd cited, constituted a
Committee vide its order Dt.27.04.2022 and directed to submit a Joint Committee inspection
Report within two months. 
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WHEREAS, the Joint Committee conducted Joint Inspection at the area on 22.06.2022 and
submitted a report to Hon'ble NGT on 16.07.2022. Subsequently, the Hon'ble NGT, Principle
bench, New Delhi vide ref. 4th cited, made the following in its order Dt.20.07.2022 -
 

"Before proceeding any further,  we consider  it  appropriate  that  Notice  of  present
proceedings  be  also  issued  to  the  Project  Proponents,  Principal  Secretary,
Department of Mines and Geology, Government of Andhra Pradesh, Zonal Office of
Directorate  General  of  Mines  and  Safety,  (South  Central  Zone)  Hyderabad,  and
Collector, Chittoor requiring them to file their response/ reply to the allegations made
in the application as well as observations made in the report of Joint Committee within
one month".
 
"The  State  PCB  and  SEIAA  are  also  directed  to  take  further  remedial  action  in
accordance with law by following due process and also file its  O.A. No. 271/2022 K
Srinivasulu   &   Ors Vs. State of A.P. further action taken report within two   months by e-
mail at Judicial- ngt@gov.in preferably in the form of searchable PDF/OCR Support
PDF and not in the form of Image PDF".
 

WHEREAS, the unit applied for Renewal of CTO. The Zonal office, Kurnool sought certain
 clarification on 25.10.2022 for payment balance consent fee and other lapse. 
 
WHEREAS, the issue was reviewed during the EAC (TF) meeting held on 09.11.2022 and
vide ref. 6th cited the Board issued Stop Production order to your mining project vide order
dt.22.11.2022 
 
WHEREAS, the ML of M/s. J.R.Granites Pvt. Ltd., (Black Granite Mine – 1.620 Ha) vide ref.
7th cited,  requested  the  Board  for  revocation  of  Stop  Production  order  along  with
photographic evidence on rectification of the non-compliances.  The officials of RO, Tirupati 
inspected M/s. J.R.Granites Pvt. Ltd., on 02.01.2023 & 11.04.2023 and reported the following
status  in  respective  of  non-compliances  mentioned  in  the  stop  production  order  on
22.11.2022:
 

Sl.
No.

Condition Compliance

1 Not  developed  adequate
avenue  plantation  along
the approach road.

Partially Complied.
 
The mining  project  have started developing  greenbelt  at
vacant places and along the approach road in addition to
the existing greenbelt with local species. 
 
The mining unit  is  not  under  operation since May,  2022
due to demand notice raised by the Department of Mines &
Geology  for  payment  of  penalty  for  the  reason  for  not
paying  advance  seigniorage  fee  and  without  dispatch
permits and also subsequent stop production order issued
by the Board.
 

2 The  mining  authorities
are  dumping  the
overburden  outside  the
mining area.

The extent of the mine is only 0.850 Ha only  and  hence,
dumping of  overburden was happened outside the lease
area.
 
Now, the mining project has applied for additional  land of
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1.818 Ha for using as common dumping yard along with
other mining unit owned by same mining unit and the same
was  granted by  the DM & G.  During  the inspection  the
representative of the mining unit have informed that, they
will dump the over burden in the earmarked area in future.
 

3 Details/records not 
providing regarding funds
earmarked for 
environmental protection 
measures.

Complied.
 
During  inspection  the  lease  holder  is  spending  the
earmarked funds for environmental protection under CER
is spending on greenbelt  development,  Dust  suppression
and for personal protective equipment provided to workers.
 

 
 
WHEREAS,  the  EE,  RO,  Tirupati  submitted  the  status  report  to  Hon'ble  NGT,  Principal
Bench, New Delhi on 17.01.2023. The Hon'ble NGT, Principal Bench, New Delhi issued the
following order dt. 20.03.2023 and the operating part of the directions is read as follows:
 

"Respondent No.2 (Principal Secretary, Department of Mines & Geology, Govt. of
Andl1rn Pradesh) & Respondent No. 5 (A.P.Pollution Control Board) are directed to
take appropriate remedial action and filed Action taken report - with requsite details,
apart  from  there  replies  /  responses  within  one  month  by  e-mail  at  Judicial-
ngt@gov.in".

 
WHEREAS, the officials of RO, Tirupati again inspected M/s. J.R.Granites Pvt. Ltd., (Black
Granite  mine  -  1.620  Ha),  Sy.No.89/1,  95/l(P),  95/2(P),  &  95/3(P)  Kotamakanapalli  (V),
Gudupalli (M), Chittoor District on 11.04.2023 and observed that, the mining unit is not under
operation.  
 
WHEREAS,  the  following  environmental  compensation  is  estimated  to  levy  on  M/s.
J.R.Granites  Pvt.  Ltd.,  (Black  Granite  mine  -  1.620  Ha),  Sy.No.89/1,  95/l(P),  95/2(P),  &
95/3(P) Kotamakanapalli  (V),  Gudupalli  (M), Chittoor District for the violation period of 86
days as per the CPCB prescribed methodology to compute environmental compensation for
the  violation  period.  The  following  formula  is  used  for  estimating  environmental
compensation:
 
Environmental Compensation (EC) = PI x N x Rx S x LF
 

S
I.
N
o

Date of 
Compliance 
to the

Direction

Pollutio
n Index

(PI)

Scale of
Operation

(S)

Location
Factor

(LF)

Factor 
in 
Rupees
(Rs.)

Number of
days of 
Violation 
(N)

Environmental 
Compensation 
(EC)

1 22.06.2022 80 0.5 1 125 86 Rs.4,30,000/-

Note: No of violation days were taken into consideration between the period from the issuance of Show Cause
Notice i.,e from 29.08.2022 to issuance of Stop production order i.e, on 23.11.2022.

 
 EC (in Rs) = 80 x 0.5 x 125 x 1 x 86 = Rs.4,30,000/-
 
WHEREAS, the above status was reviewed during the EAC meeting held on 08.05.2023.
After detailed review, the committee recommended to issue show cause notice to the ML for
levying Environmental Compensation as estimated by the RO, Tirupati.
 
In view of above You are hereby directed to show cause why  the Board shall not levy
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environmental compensation for Rs.4,30,000/- (Rupees Four Lakhs and Thirty thousand
only)  on  occupier  of M/s.  J.R.Granites  Pvt.  Ltd.,  (Black  Granite  mine  -  1.620  Ha),
Sy.No.89/1, 95/l(P), 95/2(P), & 95/3(P) Kotamakanapalli (V), Gudupalli (M), Chittoor District.
 
Further, you are directed rectify the non-compliances observed by the Board officials during
inspection of your mine as mentioned above and shall furnish reply to the Show Cause
Notice within 15 days from the date of issue of this notice, failing which necessary orders
will be issued to levy the environmental compensation and action will be initiated against
your unit under section 33(A) of Water (Prevention & Control of Pollution) 1974 and under
section 31(A) of Air (Prevention & Control of Pollution) Act, 1981 and amendments thereof
in the  interest of public health and Environment., without any further notice.

 
B Sreedhar Ias 

MEMBER SECRETARY
To
The Occupier,
M/s. J.R.Granites Pvt. Ltd., 
(Black Granite mine - 1.620 Ha), 
Sy.No.89/1, 95/l(P), 95/2(P), & 95/3(P).
Kotamakanapalli (V), Gudupalli (M), 
Chittoor District.
 
Copy to:
 

1. The Joint  Chief  Environmental  Engineer,  Zonal  Office, Kurnool for  information and
necessary action. 

2. The Environmental Engineer, Regional Office, Tirupati for information and necessary
action.   
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ANDHRA PRADESH POLLUTION CONTROL BOARD
Paryavaran Bhavan, Head Office, Opp: JAMAC Housing Complex, 

APIIC Colony Road, Gurunanak Colony, Vijayawada - 520007.
Phone: 0866-2463200,  Website: https://pcb.ap.gov.in

SCN No. 738/APPCB/HO/ECS/TPT/2023-                           Date:  11/05/2023  .  
 

SHOW CAUSE NOTICE
 
Sub
:

APPCB – HO - ECS - Original Application No.271/2022 filed by Sri A. Srinivasulu &
others,  R/o  Kondasamudram (V),  Gudupalli  (M),  Chittoor  District  against  Granite
mining  units  -  M/  s.  J.R.Granitef  Pvt.  Ltd.,  (Black  Granite  mine  -  0.850  Ha),
Sy.No.99/ 4 & 7, Kotamakapalli (V), Gudupalli (M), Chittoor District - Hon'ble NGT
directives 20.07.2022 - Stop production Orders issued by the Board on 22.11.2022 -
Representation of the ML for revocation of Stop Production order  – Hon'ble NGT
order dt.  20.03.2023 -  Inspection of  the Board officials  on 11.04.2023 -  Levy of
Environmental Compensation - Show Cause Notice - Issued – Reg.

 
Ref: 1. EC & CFO orders valid upto 30.09.2022. 

2. Original Application No.271/2022 filed by Sri A.Srinivasulu others before Hon'ble
NGT, Principle bench, New Delhi. 

3. Joint Committee constituted by the Hon'ble NGT, Principle bench, New Delhi. 
4. Joint Committee inspection held on 22.06.2022 
5. Directions of Hon'ble NGT, Principle bench, New Delhi vide its Order 

Dt.20.07.2022 
6. Order  No. 738/ APPCB/HO/UH-II/TF/TPT/2022-, Dt.22.11.2022. 
7. Request letter of the mining unit on 31.12.2022. 
8. Board officials inspected the mining site on 02.01.2023. 
9. Hon'ble NGT Principal Bench, New Delhi order Dt.20.03.2023. 
10.Board officials inspected the mining site on 11.04.2023. 
11.EAC (TF) meeting held on 08.05.2023. 

* * *
 
WHEREAS, you are operating  the Granite Mining Unit  in  the name & style of  M/s.  J.R.
Granites Pvt. Ltd., (Black Granite mine – 0.850 Ha), Sy.No.99/4 & 7, Kotamakanapalli (V),
Gudupalli (M), Chittoor District. 
 
WHEREAS, M/s. J.R.Granites Pvt. Ltd., (Black Granite mine – 0.850 Ha) vide ref. 1st cited,
obtained Environmental Clearance (EC) and subsequent Consent for Operation (CFO) of the
Board valid for the period upto 30.09.2022. 
 
WHEREAS, Sri A. Srinivasulu & others, R/ o Kondasamudram (V), Gudupalli (M), Chittoor
District vide ref. 2nd cited, filed an appeal before Hon'ble NGT, Prirciple bench, New Delhi
through  Original  Application  No.271/2022  on  pollution  problems  being  caused  due  to
Granite  mining  units  operating  in  Gudupalli  (M),  Chittoor  District,  Andhra  Pradesh on
blasting operations and other issues facing by the surrounding villagers. 
 
WHEREAS, the Hon'ble NGT, Principle bench, New Delhi vide ref. 3rd cited, constituted a
Committee vide its order Dt.27.04.2022 and directed to submit a Joint Committee inspection
Report within two months.
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WHEREAS, the Joint Committee conducted Joint Inspection at the area on 22.06.2022 and
submitted a report to Hon'ble NGT on 16.07.2022. Subsequently, the Hon'ble NGT, Principle
bench, New Delhi vide ref. 5th cited, issued the following order Dt.20.07.2022 - 
 

"Before proceeding any further,  we consider  it  appropriate  that  Notice  of  present
proceedings  be  also  issued  to  the  Project  Proponents,  Principal  Secretary,
Department of Mines and Geology, Government of Andhra Pradesh, Zonal Office of
Directorate  General  of  Mines  and  Safety,  (South  Central  Zone)  Hyderabad,  and
Collector, Chittoor requiring them to file their response/ reply to the allegations made
in the application  as well  as observations made in the report  of  Joint  Committee
within one month".
 
"The  State  PCB  and  SEIAA  are  also  directed  to  take  further  remedial  action  in
accordance with law by following due process and also file its     O.A. No. 271/2022   K
Srinivasulu   &   Ors Vs. State of A.P. further action taken report within two   months by e-
mail at Judicial- ngt@gov.in preferably in the form of searchable PDF/OCR Support
PDF and not in the form of Image PDF".
 

WHEREAS, the  unit applied  for  Renewal  of  CTO.  The  Zonal  office,  Kurnool  sought 
clarification on 25.10.2022 for payment balance consent fee and other lapse.
 
WHEREAS the issue was reviewed during the EAC (TF) meeting held on 09.11.2022 and
vide ref. 6th cited the Board issued Stop Production order to your mining project vide order
dt.22.11.2022 
 
WHEREAS, M/s. J.R.Granites Pvt. Ltd., (Black Granite Mine - 0.850 Ha) vide ref. 7th cited,
requested  the  Board  for  revocation  of  Stop  Production  order  along  with  photographic
evidence on rectification of  the non-compliances.  The officials  of RO, Tirupati  inspected
M/s.  J.R.Granites  Pvt.  Ltd.,  on  02.01.2023  &  11.04.2023  and  reported  the  status  in
resepective of non-compliances mentioned in the stop production order on 22.11.2022:
 

Sl.
No.

Condition Compliance

1 Not  developed  adequate
avenue  plantation  along
the approach road.

Partially Complied.
 
The mining  project  have started developing  greenbelt  at
vacant places and along the approach road in addition to
the existing greenbelt with local species. 
 
The mining unit  is  not  under  operation since May,  2022
due to demand notice raised by the Department of Mines &
Geology  for  payment  of  penalty  for  the  reason  for  not
paying  advance  seigniorage  fee  and  without  dispatch
permits and also subsequent stop production order issued
by the Board.
 

2 The  mining  authorities
are  dumping  the
overburden  outside  the
mining area.

The extent of the mine is only 0.850 Ha only  and  hence,
dumping of  overburden was happened outside the lease
area.
 
Now, the mining project has applied for additional  land of
1.818 Ha for using as common dumping yard along with
other mining unit owned by same mining unit and the same
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was granted by  the DM & G.  During  the inspection  the
representative of the mining unit have informed that, they
will dump the over burden in the earmarked area in future.
 

3 Details/records not 
providing regarding funds
earmarked for 
environmental protection 
measures.

Complied.
 
During  inspection  the  lease  holder  is  spending  the
earmarked funds for environmental protection under CER
is spending on greenbelt  development,  Dust  suppression
and for personal protective equipment provided to workers.
 

 
WHEREAS,  the  EE,  RO,  Tirupati  submitted  the  status  report  to  Hon'ble  NGT,  Principal
Bench, New Delhi on 17.01.2023. The Hon'ble NGT, Principal Bench, New Delhi issued the
following order dt. 20.03.2023 and the operaitng part of the directions is read as follows:
 

"Respondent No.2 (Principal Secretary, Department of Mines & Geology, Govt. of
Andhra Pradesh) & Respondent No. 5 (A.P.Pollution Control Board) are directed to
take appropriate remedial action and filed Action taken report -with requsite details,
apart  from  there  replies  /  responses  within  one  month  by  e-mail  at  judicial-
ngt@gov.in".

 
WHEREAS the officials of RO, Tirupati again inspected M/s. J.R.Granites Pvt. Ltd., (Black
Granite mine - 0.850 Ha),  Sy.No.99/ 4 & 7, Kotamakanapalli  (V),  Gudupalli  (M), Chittoor
District on 11.04.2023 and observed that, the mining unit is not under operation.  
 
WHEREAS the  following  environmental  compensation  is  estimated  to  levy  on  M/s.
J.R.Granites Pvt. Ltd., (Black Granite mine - 0.850 Ha), Sy.No.99/ 4 & 7, Kotamakanapalli
(V),  Gudupalli  (M),  Chittoor  Districtfor  the  violation  period  of  86  days  as  per  the  CPCB
prescribed methodology to compute environmental compensation for the violation period. 
The following formula is used for estimating Environmental Compensation:
 
Environmental Compensation (EC) = PI x N x Rx S x LF
 

S
I.
N
o

Date of
Compliance

to the
Direction

Pollutio
n Index 

(PI)

Scale of 
Operation 
(S)

Location
Factor

(LF)

Factor in
Rupees

(Rs.)

Number of
days of

Violation (N)

Environmental
Compensation

(EC)

1 22.06.2022 80 0.5 1 125 86 Rs.4,30,000/-

Note: No of violation days were taken into consideration between the period from the issuance of Show Cause
Notice i.,e from 29.08.2022 to issuance of Stop production order i.e, on 23.11.2022.

 
 EC (in Rs) = 80 x 0.5 x 125 x 1 x 86 = Rs.4,30,000/-
 
WHEREAS, the  above  status  was  reviewed  during  the  EAC  (TF)  meeting  held  on
08.05.2023. After detailed review, the commitee recommended to issue show cause notice to
the ML for levying environmental compensation as estimated by the RO, Tirupathi.
 
In view of above, you are hereby directed to show cause why the Board shall not levy
environmental compensation for Rs.4,30,000/- (Rupees Four Lakhs and Thirty thousand
only) on occupier of M/s. J.R.Granites Pvt. Ltd., (Black Granite mine - 0.850 Ha), Sy.No.99/
4 & 7, Kotamakanapalli (V), Gudupalli (M), Chittoor District.
 
Further, you are directed rectify the non-compliances observed by the Board officials during
inspection of your mine as mentioned above and shall furnish reply to the Show Cause
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Notice within 15 days from the date of issue of this notice, failing which necessary orders
will be issued to levy the environmental compensation and action will be initiated against
your unit under section 33(A) of Water (Prevention & Control of Pollution) 1974 and under
section 31(A)  of  Air  (Prevention  &  Control  of  Pollution)  Act,  1981  and  amendments
thereof, in the  interest of public health and Environment., without any further notice.

 
B Sreedhar Ias

MEMBER SECRETARY
To
The occupier,
M/s. J.R.Granites Pvt. Ltd., 
(Black Granite mine - 0.850 Ha), 
Sy.No.99/ 4 & 7, 
Kotamakanapalli (V), Gudupalli (M), 
Chittoor District.
 
Copy to:
 

1. The Joint  Chief  Environmental  Engineer,  Zonal  Office, Kurnool for  information and
necessary action. 

2. The Environmental Engineer, Regional Office, Tirupati for information and necessary
action.   
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ANDHRA PRADESH POLLUTION CONTROL BOARD
Paryavaran Bhavan, Head Office, Opp: JAMAC Housing Complex, 

APIIC Colony Road, Gurunanak Colony, Vijayawada - 520007.
Phone: 0866-2463200,  Website: https://pcb.ap.gov.in

SCN No. 738  /APPCB/HO/ECS/TPT/2023-                                Date:   11/05/2023  
 

SHOW CAUSE NOTICE
 
Sub
:

APPCB – HO - ECS - Original Application No.271/2022 filed by Sri A.Srinivasulu &
others,  R/o Kondasamudram (V),  Gudupalli  (M),  Chittoor  District  against  Granite
mining  units  -  M/s.  J.R.Granites  Pvt.  Ltd.,  (Black  Granite  mine  –  4.846  Ha),
Sy.No.136,  137  &  138,  Kotamakanapalli  (V),  Gudupalli  (M),  Chittoor  District  -
Hon'ble NGT directives 20.07.2022 - Stop production Orders issued by the Board on
22.11.2022 -  Representation of the ML for revocation of  Stop Production order  -
Hon'ble  NGT order  dt.  20.03.2023  -  Inspection  of  the  mining  unit  by  the Board
officials on 11.04.2023 -  Levying Environmental Compensation - Show Cause
Notice - Issued – Reg.

 
Ref: 1. EC & CFO orders valid upto 30.09.2022. 

2. Original Application No.271/2022 filed by Sri A.Srinivasulu others before Hon'ble
NGT, Principle bench, New Delhi. 

3. Joint Committee constituted by the Hon'ble NGT, Principle bench, New Delhi. 
4. Joint Committee inspection held on 22.06.2022 
5. Directions of Hon'ble NGT, Principle bench, New Delhi vide its Order 

Dt.20.07.2022 
6. Order No. 738/ APPCB/HO/UH-II/TF/TPT/2022-, Dt.22.11.2022. 
7. Request letter of the mining unit on 31.12.2022. 
8. Board officials inspected the mining site on 02.01.2023. 
9. Hon'ble NGT Principal Bench, New Delhi order Dt.20.03.2023. 
10.Board officials inspected the mining site on 11.04.2023. 
11.EAC meeting held on 08.05.2023. 

* * *
 
WHEREAS, you  are  operating  the  Granite  Mining  Unit  in  the  name  &  style  of  M/s.
J.R.Granites  Pvt.  Ltd.,  (Black  Granite  mine  –  4.846  Ha),  Sy.No.136,  137  &  138,
Kotamakanapalli (V), Gudupalli (M), Chittoor District. 
 
WHEREAS, M/s. J.R.Granites Pvt. Ltd., (Black Granite mine – 4.846 Ha) vide ref. 1st cited,
obtained Environmental Clearance (EC); and Consent for Operation (CFO) of the Board valid
for the period upto 30.09.2022. 
 
WHEREAS, Sri A. Srinivasulu & others, R/o Kondasamudram (V), Gudupalli  (M), Chittoor
District vide ref. 2nd cited, filed an appeal before Hon'ble NGT, Prirciple bench, New Delhi
through Original Application No.271/2022 on pollution problems being caused due to Granite
mining  units  operating  in  Gudupalli  (M),  Chittoor  District,  Andhra  Pradesh  on  blasting
operations and other issues facing by the surrounding villagers.
 
WHEREAS, the Hon'ble NGT, Principle bench, New Delhi vide ref. 3rd cited, constituted a
Committee vide its order Dt.27.04.2022 and directed to submit a Joint Committee inspection
Report within two months. 
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WHEREAS, the Joint Committee conducted Joint Inspection at the area on 22.06.2022 and
submitted a report to Hon'ble NGT on 16.07.2022. Subsequently, the Hon'ble NGT, Principle
bench, New Delhi vide ref. 5th cited issued following order Dt.20.07.2022 -
 

"Before proceeding any further,  we consider  it  appropriate  that  Notice  of  present
proceedings  be  also  issued  to  the  Project  Proponents,  Principal  Secretary,
Department of Mines and Geology, Government of Andhra Pradesh, Zonal Office of
Directorate  General  of  Mines  and  Safety,  (South  Central  Zone)  Hyderabad,  and
Collector, Chittoor requiring them to file their response/ reply to the allegations made
in the application  as well  as observations made in the report  of  Joint  Committee
within one month".
 
"The  State  PCB  and  SEIAA  are  also  directed  to  take  further  remedial  action  in
accordance with law by following due process and also file its O.A. No. 271/2022 K
Srinivasulu   &   Ors Vs. State of A.P. further action taken report within two   months by e-
mail at Judicial- ngt@gov.in preferably in the form of searchable PDF/OCR Support
PDF and not in the form of Image PDF".
 

WHEREAS, the  unit applied  for  Renewal  of  CTO.  The  Zonal  office,  Kurnool  sought 
clarification on 25.10.2022 for payment balance consent fee and other lapse.
 
WHEREAS, the issue was reviewed during the EAC (TF) meeting held on 09.11.2022 and
vide ref. 6th cited the Board issued Stop Production order to your mining project vide order
dt.22.11.2022. 
 
WHEREAS, the ML of M/s. J.R.Granites Pvt. Ltd., (Black Granite Mine – 4.846 Ha) vide ref.
7th cited,  requested  the  Board  for  revocation  of  Stop  Production  order  along  with
photographic evidence on rectification of the non-compliances.  The officials of RO, Tirupati 
inspected M/s. J.R.Granites Pvt. Ltd., on 02.01.2023 & 11.04.2023 and reported the following
status  in  respective  of  non-compliances  mentioned  in  the  stop  production  order  on
22.11.2022:
 

Sl.
No.

Condition Compliance

1 Not  developed  adequate
avenue  plantation  along
the approach road.

Partially Complied.
 
The mining project  have started developing  greenbelt  at
vacant places and along the approach road in addition to
the existing greenbelt with local species.
 
The mining unit is not under operation since May, 2022 due
to  demand notice  raised by  the  Department  of  Mines &
Geology  for  payment  of  penalty  for  the  reason  for  not
paying  advance  seigniorage  fee  and  without  dispatch
permits and subsequent  stop production order issued by
the Board.
 

2 The  mining  authorities
are  dumping  the
overburden  outside  the
mining area.

Earlier,  dumping  of  overburden is  happened  outside  the
lease area. 
 
Now, the mining project applied for additional land of 1.818
Ha for  using as common dumping yard along with other
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mining unit owned by same mining unit and the same was
granted  by  the  DM  &  G.  During  the  inspection  the
representative of the mining unit have informed that, they
will dump the over burden in the earmarked area in future.
 

3 Details/records  not
provided regarding funds
earmarked  for
environmental  protection
measures.

Complied.
 
During  inspection  the  lease  holder  is  spending  the
earmarked funds for environmental protection under CER
for  greenbelt  development,  Dust  suppression  and  for
personal protective equipment provided to workers.

 
WHEREAS,  the  EE,  RO,  Tirupati  submitted  the  status  report  to  Hon'ble  NGT,  Principal
Bench, New Delhi on 17.01.2023. The Hon'ble NGT, Principal Bench, New Delhi issued the
following order dt. 20.03.2023 and the operating part of the directions is read as follows:.
 

"Respondent No.2 (Principal Secretary, Department of Mines & Geology, Govt. of
Andhra Pradesh) & Respondent No. 5 (A.P.Pollution Control Board) are directed to
take appropriate remedial action and filed Action taken report -with requsite details,
apart  from  there  replies  /  responses  within  one  month  by  e-mail  at  Judicial-
ngt@gov.in".

 
WHEREAS, the officials of RO, Tirupati again inspected M/s. J.R.Granites Pvt. Ltd., (Black
Granite  mine  –  4.846  Ha),  Sy.No.136,  137  &  138,  Kotamakanapalli  (V),  Gudupalli  (M),
Chittoor District on 11.04.2023 and observed that, the mining unit is not under operation.  
 
WHEREAS,  the  following  environmental  compensation  is  estimated  to  levy  on  M/s.
J.R.Granites  Pvt.  Ltd.,  (Black  Granite  mine  –  4.846  Ha),  Sy.No.136,  137  &  138,
Kotamakanapalli (V), Gudupalli (M), Chittoor District for the violation period of 86 days as per
the CPCB prescribed methodology to compute environmental compensation for the violation
period. The following formula is used for estimating environmental compensation:
 
Environmental Compensation (EC) = PI x N x Rx S x LF
 

S
I.
N
o

Date of 
Compliance 
to the

Direction

Pollutio
n Index

(PI)

Scale of 
Operation 
(S)

Location 
Factor (LF)

Factor in 
Rupees

(Rs.)

Number of 
days of 
Violation (N)

Environmental 
Compensation 
(EC)

1 22.06.2022 80 0.5 1 125 86 Rs.4,30,000/-

Note: No of violation days were taken into consideration between the period from the issuance of Show Cause
Notice i.,e from 29.08.2022 to issuance of Stop production order i.e, on 23.11.2022.

 
 EC (in Rs) = 80 x 0.5 x 125 x 1 x 86 = Rs.4,30,000/-
 
WHEREAS,  the above status was reviewed during the EAC meeting held on 08.05.2023.
After detailed review, the committee recommended to issue show cause notice to the ML for
levying Environmental Compensation as estimated by the RO, Tirupathi.
 
In view of above, You are hereby directed to show cause to why the Board shall not levy
the  environmental  compensation  for  Rs.4,30,000/- (Rupees  Four  Lakhs  and  Thirty
thousand only) on occupier of M/s. J.R.Granites Pvt. Ltd., (Black Granite mine – 4.846 Ha),
Sy.No.136, 137 & 138, Kotamakanapalli (V), Gudupalli (M), Chittoor District.
 
Further, you are directed rectify the non-compliances observed by the Board officials during
inspection of your mine as mentioned above and shall furnish reply to the Show Cause
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Notice within 15 days from the date of issue of this notice, failing which necessary orders
will be issued to levy the environmental compensation and action will be initiated against
your unit under section 33(A) of Water (Prevention & Control of Pollution) 1974 and under
section 31(A) of Air (Prevention & Control of Pollution) Act,1981 and amendments thereof in
the  interest of public health and Environment., without any further notice.

 
B Sreedhar Ias 

MEMBER SECRETARY
To
The Occupier,
M/s. J.R.Granites Pvt. Ltd., 
(Black Granite mine – 4.846 Ha), 
Sy.No.136, 137 & 138, 
Kotamakanapalli (V), Gudupalli (M), 
Chittoor District.
 
Copy to:
 

1. The Joint  Chief  Environmental  Engineer,  Zonal  Office, Kurnool for  information and
necessary action. 

2. The Environmental Engineer, Regional Office, Tirupati for information and necessary
action.   
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ANDHRA PRADESH POLLUTION CONTROL BOARD
Paryavaran Bhavan, Head Offe, O  p : J M H Houni M m lex, 
 PIIM M l ny R ad, GHrHnanak M l ny, Vujayawada - 520007.

Ph nep 0866-2463200,  Weboutep htt op// fb.a .i v.un

SCN No. 738/APPCB/HO/ECS/TPT/2023-                            Date:   11/05/2023  .  
 

SHOW CAUSE NOTICE
 
Sub
:

APPCB – HO - ECS - Original Application No.271/2022 filed by Sri A. Srinivasulu &
others,  R/o Kondasamudram (V),  Gudupalli  (M),  Chittoor  District  against  Granite
mining units - M/s. Sai Raghavendra Granites, (Black Granite mine – 0.607 Ha),
Sy.No.98/3 Part, Kotamakanapalli (V), Gudupalli (M), Chittoor District - Hon'ble NGT
directives 20.07.2022 - Stop production Orders issued by the Board on 22.11.2022 -
Representation of the ML for revocation of Stop Production order –  Hon'ble NGT
order  dt.  20.03.2023  -  Inspection  of  the  mining  unit  by  the  Board  officials  on
11.04.2023  –  Levy  of  Environmental  Compensation -  Show  Cause  Notice  -
Issued – Reg.

 
Ref: 1. EC & CFO orders valid upto 30.09.2022. 

2. Original Application No.271/2022 filed by Sri A.Srinivasulu others before Hon'ble
NGT, Principle bench, New Delhi. 

3. Joint Committee constituted by the Hon'ble NGT, Principle bench, New Delhi. 
4. Joint Committee inspection held on 22.06.2022 
5. Directions of Hon'ble NGT, Principle bench, New Delhi vide its Order 

Dt.20.07.2022 
6. Order No. 738/ APPCB/HO/UH-II/TF/TPT/2022-, Dt.22.11.2022. 
7. Request letter of the mining unit on 31.12.2022. 
8. Board officials inspected the mining site on 02.01.2023. 
9. Hon'ble NGT Principal Bench, New Delhi order Dt.20.03.2023. 
10.Board officials inspected the mining site on 11.04.2023. 
11.EAC (TF) meeting held on 08.05.2023. 

* * *
 
WHEREAS, you  are  operating  the Granite  Mining  Unit  in  the  name & style  of  M/s.  Sai
Raghavendra Granites, (Black Granite mine – 0.607 Ha), Sy.No.98/3 Part, Kotamakanapalli
(V), Gudupalli (M), Chittoor District. 
 
WHEREAS, M/s. Sai Raghavendra Granites, (Black Granite mine – 0.607 Ha) vide ref. 1st

cited, obtained Environmental Clearance (EC) and subsequent Consent for Operation (CFO)
of the Board valid for the period upto 30.09.2022. 
 
WHEREAS,  Sri  ASrinivasulu  & others,  R/o  Kondasamudram (V),  Gudupalli  (M),  Chittoor
District vide ref. 2nd cited,  filed an appeal before Hon'ble NGT, Prirciple bench, New Delhi
through Original Application No.271/2022 on pollution problems beinf caused due to Granite
mining  units  operating  in  Gudupalli  (M),  Chittoor  District,  Andhra  Pradesh  on  blasting
operations and other issues facing by the surrounding villagers. 
 
WHEREAS, the Hon'ble NGT, Principle bench, New Delhi vide ref. 3rd cited, constituted a
Committee vide its order Dt.27.04.2022 and directed to submit a Joint Committee inspection
Report within two months. 
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WHEREAS, the Joint Committee conducted Joint Inspection at the area on 22.06.2022 and
submitted a report to Hon'ble NGT on 16.07.2022. Subsequently, the Hon'ble NGT, Principle
bench, New Delhi vide ref. 5th cited, issued following order Dt.20.07.2022. 
 

"Before proceeding any further,  we consider  it  appropriate  that  Notice  of  present
proceedings  be  also  issued  to  the  Project  Proponents,  Principal  Secretary,
Department of Mines and Geology, Government of Andhra Pradesh, Zonal Office of
Directorate  General  of  Mines  and  Safety,  (South  Central  Zone)  Hyderabad,  and
Collector, Chittoor requiring them to file their response/ reply to the allegations made
in the application as well as observations made in the report of Joint Committee within
one month".
 
"The  State  PCB  and  SEIAA  are  also  directed  to  take  further  remedial  action  in
accordance with law by following due process and also file its O.A. No. 271/2022 K
Srinivasulu   &   Ors Vs. State of A.P. further action taken report within two   months by e-
mail at Judicial- ngt@gov.in preferably in the form of searchable PDF/OCR Support
PDF and not in the form of Image PDF".
 

WHEREAS, the  unit applied  for  Renewal  of  CTO.  The  Zonal  office,  Kurnool
sought clarification on 25.10.2022 for payment balance consent fee and other lapse.
 
WHEREAS, the issue was reviewed during the EAC (TF) meeting held on 09.11.2022 and
vide ref. 6th cited the Board issued Stop Production order to your mining project vide order
dt.22.11.2022 
 
WHEREAS, M/s. Sai Raghavendra Granites, (Black Granite mine – 0.607 Ha) vide ref. 7th

cited, requested the Board for revocation of Stop Production order along with photographic
evidence on rectification of  the non-compliances.  The officials  of RO, Tirupati  inspected
M/s.  Sai  Raghavendra  Granites,  (Black  Granite  mine  –  0.607  Ha)  on  02.01.2023  &
11.04.2023 and reported the following  status in  respective  of  non-compliances  observed
during the issue of stop production order on 22.11.2022:
 

Sl.
No.

Condition Compliance

1 Buffer zone of 7.5 meters all
around the mine lease area
for  green  belt  development
is not being maintained.

Partially Complied.
 
The mining unit has recently planted about 200 Nos of
saplings at buffer zone at South and North. Existing pit
was  appearing  while  obtaining  the  mining  lease  on
Este side and on west side ram is existing.
 

2 Project  Authorities  not
provided  details/  records
regarding the CSR activities
and  year  wise  expenditure
incurred  for  each  financial
year.

 As the mining project was not under operation for the
last  2  years  due  to  demand  Notice  raised  by  the
Department of Mines & Geology. Presently the mining
project  is  making  efforts  for  re-commencing  its
operation  and  during  the  inspection  the  proponent
informed that they will take up the activities under CSR
activities after re-commencing the same.
 

3 Avenue  plantation  (tall
plants)  of  at  least  1.5  m
height for 1 km length of the

Complied.
 
The mining project has started avenue plantation.
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approach road on either side
of  the  road  was  not
developed.
 

4 No  water  sprinklers  and
mobile  water  sprinkling
tankers are available at the
mine lease area.
 

During  the  inspection  the  proponent  of  the  mining
project  have  informed  that,  they  will  provide  water
sprinklers after they resume the mining activities.

5 Monitoring  reports  of
Ambient  Air  Quality  (AAQ),
Ground  water  level  and
quality, Noise levels, are not
available.
 

Presently, the mining unit is not under operation.

6 Permission from Competent
Authority  for  withdrawing  of
ground  water  from  bore
wells is not available.
 

The  project  proponent  has  informed  that,  they  will
obtain the same before commencement of the mining
operations if applicable.

7 Garland drains and Siltation
ponds are not available.

The  mining  project  has  started  works  related  to
providing of Garland drains & siltation ponds.
 

8 Measures  for  ground  water
recharge  are  not  being
taken.

The proponent  of  the mining unit  has  informed that,
they proposed to meet the water requirement through
water tankers.
 

9 Over  Burden  is  being
dumped  out  of  the  mine
lease  area.  Approval
regarding  dumping  of  OB
out of the mine lease area is
not available.

The  proponent  of  the  mining  unit  have  proposed  to
dump the overburden within the mine lease area. 

10 Retaining wall at the end of
OB dump of appropriate size
is not available.

The  mining  project  has  started  works  related  to
construction of retaining wall.

11 Details/  records  regarding
the  Occupational  Health
Surveillance  of  workers  are
not available.

The proponent of the mining unit have informed that,
they  will  maintain  all  the  records  once  the  mining
operations resumed.

12 Details/records  regarding
constitution  of  separate
Environmental  Management
Cell are not available.

The proponent of the mining unit have informed that,
they  will  maintain  all  the  records  once  the  mining
operations resumed.

13 Details/  records  regarding
funds  earmarked  for
environmental  protection
measures are not available.

The proponent of the mining unit have informed that,
they  will  maintain  all  the  records  once  the  mining
operations resumed.

14 Project  Authorities  are  not 
submitting  six  monthly
compliance  reports  along
with

The proponent of the mining unit have informed that,
they  will  submit  six  monthly  compliance  once  the
mining operations resumed.
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Monitored data to competent
authorities on regular basis.

15 Project  Authorities  are  not 
submitting  Environmental 
Statement  in  Form-V  to 
Competent  authorities  on
regular basis.

The proponent of the mining unit have informed that,
they will  submit Form- V once the mining operations
resumed.

 
WHEREAS,  the  EE,  RO,  Tirupati  submitted  the  status  report  to  Hon'ble  NGT,  Principal
Bench, New Delhi on 17.01.2023. The Hon'ble NGT, Principal Bench, New Delhi issued the
following order dt. 20.03.2023 the operarting part of the directions is read as follows:.
 

"Respondent No.2 (Principal Secretary, Department of Mines & Geology, Govt. of
Andhra Pradesh) & Respondent No. 5 (A.P.Pollution Control Board) are directed to
take appropriate remedial action and filed Action taken report -with requsite details,
apart  from  there  replies  /  responses  within  one  month  by  e-mail  at  judicial-
ngt@gov.in".

 
WHEREAS, the officials  of RO, Tirupati  again inspected M/s. Sai Raghavendra Granites,
(Black  Granite  mine  –  0.607  Ha),  Sy.No.98/3  Part,  Kotamakanapalli  (V),  Gudupalli  (M),
Chittoor District on 11.04.2023 and observed that, the mining unit is not under operation.  
 
WHEREAS,  the  following  environmental  compensation  is  estimated  to  levy  on  M/s.  Sai
Raghavendra Granites, (Black Granite mine – 0.607 Ha), Sy.No.98/3 Part, Kotamakanapalli
(V),  Gudupalli  (M),  Chittoor  District  for  violation  period  of  86  days  as  per  the  CPCB
prescribed methodology to compute environmental compensation for the violation period. 
The following formula is used for estimating environmental compensation:
 
Environmental Compensation (EC) = PI x N x Rx S x LF
Sl.
No

Date of
Compliance to
the Direction

Pollution
Index (PI)

Scale of
Operation

(S)

Location
Factor (LF)

Factor in
Rupees

(Rs.)

Number of
days of

Violation (N)

Environmental
Compensation (EC)

1 22.06.2022 80 0.5 1 125 88  Rs.4,40,000/-

Note: No of violation days were taken into consideration between the period from the issuance of Show Cause
Notice i.e from 27.08.2022 to issuance of Stop production order i.e, on 23.11.2022.

 
EC (in Rs) = 80 x 0.5 x 125 x 1 x 88 = Rs.4,40,000/-
 
WHEREAS, the above status was reviewed during the EAC meeting held on 08.05.2023.
After detailed review, the committee recommended to issue show cause notice to the ML for
levying Environmental Compensation as estimated by the RO, Tirupathi.
 
In view of above You are hereby directed to show cause to why  the Board shall not levy
environmental compensation for Rs.4,40,000/- (Rupees Four Lakhs and Forty thousand
only)  on occupier  of M/s.  Sai  Raghavendra Granites,  (Black Granite mine – 0.607 Ha),
Sy.No.98/3 Part, Kotamakanapalli (V), Gudupalli (M), Chittoor District.
 
Further, you are directed rectify the non-compliances observed by the Board officials during
inspection of your mine as mentioned above and shall furnish reply to the Show Cause
Notice within 15 days from the date of issue of this notice, failing which necessary orders
will be passed levying the environmental compensation and action will be initiated against
your unit under section 33(A) of Water (Prevention & Control of Pollution) 1974 and under
section 31(A) of Air (Prevention & Control of Pollution) Act, 1981 and amendments thereof
in the  interest of public health and Environment., without any further notice.
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B Sreedhar Ias 

MEMBER SECRETARY
To
The Occupier,
M/s. Sai Raghavendra Granites,
(Black Granite mine – 0.607 Ha), 
Sy.No.98/3 Part, 
Kotamakanapalli (V), Gudupalli (M), 
Chittoor District.
 
Copy to:
 

1. The Joint  Chief  Environmental  Engineer,  Zonal  Office, Kurnool for  information and
necessary action. 

2. The Environmental Engineer, Regional Office, Tirupati for information and necessary
action.   
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ANDHRA PRADESH POLLUTION CONTROL BOARD
Paryavaran Bhavan, Head Office, Opp: JAMAC Housing Complex, 

APIIC Colony Road, Gurunanak Colony, Vijayawada - 520007.
Phone: 0866-2463200,  Website: https://pcb.ap.gov.in

SCN No. 738/APPCB/HO/ECS/TPT/2023-                        Date:   11/05/2023  .  
 

SHOW CAUSE NOTICE
 
Sub
:

APPCB – HO - ECS - Original Application No.271/2022 filed by Sri – A. Srinivasulu
& others, R/o Kondasamudram (V), Gudupalli (M), Chittoor District against Granite
mining  units  -  M/s.  Sri  Sai  Krupa  Granites.,  (Black  Granite  mine  –  0.611  Ha),
Sy.No.100,  Kotamakanapalli  (V),  Gudupalli  (M),  Chittoor  District  -  Hon'ble  NGT
directives 20.07.2022 - Stop production Orders issued by the Board on 22.11.2022 -
Representation of the ML for revocation of Stop Production order  – Hon'ble NGT
order  dt.  20.03.2023  -  Inspection  of  the  mining  unit  by  the  Board  officials  on
11.04.2023  –  Levy  of  Environmental  Compensation -  Show  Cause  Notice  -
Issued – Reg.

 
Ref: 1. EC & CFO orders valid upto 30.09.2022. 

2. Original Application No.271/2022 filed by Sri A.Srinivasulu others before Hon'ble
NGT, Principle bench, New Delhi. 

3. Joint Committee constituted by the Hon'ble NGT, Principle bench, New Delhi. 
4. Joint Committee inspection held on 22.06.2022 
5. Directions of Hon'ble NGT, Principle bench, New Delhi vide its Order 

Dt.20.07.2022 
6. Order No. 738/ APPCB/HO/UH-II/TF/TPT/2022-, Dt.22.11.2022. 
7. Request letter of the mining unit on 31.12.2022. 
8. Board officials inspected the mining site on 02.01.2023. 
9. Hon'ble NGT Principal Bench, New Delhi order Dt.20.03.2023. 
10.Board officials inspected the mining site on 11.04.2023. 
11.EAC (TF) meeting held on 08.05.2023. 

* * *
WHEREAS, you are operating the Granite Mining Unit in the name & style of M/s. Sri Sai
Krupa  Granites.,  (Black  Granite  mine  –  0.611  Ha),  Sy.No.100,  Kotamakanapalli  (V),
Gudupalli (M), Chittoor District. 
 
WHEREAS, M/s. Sri Sai Krupa Granites., (Black Granite mine – 0.611 Ha) vide ref. 1st cited,
obtained Environmental Clearance (EC) and subsequent Consent for Operation (CFO) of the
Board valid for the period upto 30.09.2022. 
 
WHEREAS, Sri A. Srinivasulu & others, R/o Kondasamudram (V), Gudupalli  (M), Chittoor
District vide ref. 2nd cited, filed an appeal before Hon'ble NGT, Prirciple bench, New Delhi
through Original Application No.271/2022 on pollution problems being caused due to Granite
mining  units  operating  in  Gudupalli  (M),  Chittoor  District,  Andhra  Pradesh  on  blasting
operations and other issues facing by the surrounding villagers.
 
WHEREAS, the Hon'ble NGT, Principle bench, New Delhi vide ref. 3rd cited, constituted a
Committee vide its order Dt.27.04.2022 and directed to submit a Joint Committee inspection
Report within two months. 
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WHEREAS, the Joint Committee conducted Joint Inspection at the area on 22.06.2022 and
submitted a report to Hon'ble NGT on 16.07.2022. Subsequently, the Hon'ble NGT, Principle
bench, New Delhi vide ref. 5th cited, made the following in its order Dt.20.07.2022 -
 

"Before proceeding any further,  we consider  it  appropriate  that  Notice  of  present
proceedings  be  also  issued  to  the  Project  Proponents,  Principal  Secretary,
Department of Mines and Geology, Government of Andhra Pradesh, Zonal Office of
Directorate  General  of  Mines  and  Safety,  (South  Central  Zone)  Hyderabad,  and
Collector, Chittoor requiring them to file their response/ reply to the allegations made
in the application  as well  as observations made in the report  of  Joint  Committee
within one month".
 
"The  State  PCB  and  SEIAA  are  also  directed  to  take  further  remedial  action  in
accordance with law by following due process and also file its     O.A. No. 271/2022   K
Srinivasulu   &   Ors Vs. State of A.P. further action taken report within two   months by e-
mail at Judicial- ngt@gov.in preferably in the form of searchable PDF/OCR Support
PDF and not in the form of Image PDF".
 

WHEREAS, the  unit applied  for  Renewal  of  CTO.  The  Zonal  office,  Kurnool  sought
clarification on 25.10.2022 for payment balance consent fee and other lapse.
 
WHEREAS, the issue was reviewed during the EAC (TF) meeting held on 09.11.2022 and
vide ref. 6th cited the Board issued Stop Production order to your mining project vide order
dt.22.11.2022 
 
WHEREAS, M/s. Sri Sai Krupa Granites., (Black Granite mine – 0.611 Ha) vide ref. 7 th cited,
requested  the  Board  for  revocation  of  Stop  Production  order  along  with  photographic
evidence on rectification of  the non-compliances.  The officials  of RO, Tirupati  inspected
M/s. Sri Sai Krupa Granites., (Black Granite mine – 0.611 Ha) on 02.01.2023 & 11.04.2023
and reported the following status in respective of non-compliances mentioned in the stop
production order on 22.11.2022:
 

Sl.
No.

Condition Compliance

1 Not  maintained  buffer
zone of 7.5 m on all four
sides.

Partially Complied.
 
During the inspection, it was observed that the mining unit
is  maintaining  the  buffer  zone  towards  North  &  South
sides. The mining project is being used as a ramp towards
East  side  and  West  side  the  boundary  of  the  mining
project is sharing with adjacent mining unit.
 

2 Not provided the details of
CSR activities taken up.

Complied.
 
During the inspection, the mine lease holder has taken up
activities under CSR activities for providing of street lights,
School  development  works,  water  purifier  and  donating
amounts to the temples during festivals.
 

3 Not  submitted  details  of
funds  earmarked  for
environmental  protection

Complied.
 
During inspection, it was verified that, the lease holder is
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measures. spending  the  earmarked  funds  for  environmental
protection  under  CER  is  spending  on  greenbelt
development,  Dust  suppression  and  for  personal
protective equipment provided to workers. 
 

4 Not  furnished
occupational  health
surveillance data.

Complied.
 
Medical examination report of the employees are here with
enclosed which were carried out as part  of  occupational
health surveillance data. 
 

 
WHEREAS,  the  EE,  RO,  Tirupati  submitted  the  status  report  to  Hon'ble  NGT,  Principal
Bench, New Delhi on 17.01.2023. The Hon'ble NGT, Principal Bench, New Delhi issued the
following order dt. 20.03.2023 the operating part of the directions is read as follows:.
 

"Respondent No.2 (Principal Secretary, Department of Mines & Geology, Govt. of
Andhra Pradesh) & Respondent No. 5 (A.P.Pollution Control Board) are directed to
take appropriate remedial action and filed Action taken report -with requsite details,
apart  from  there  replies  /  responses  within  one  month  by  e-mail  at  judicial-
ngt@gov.in".

 
WHEREAS, the officials of RO, Tirupati again inspected M/s. Sri Sai Krupa Granites., (Black
Granite mine – 0.611 Ha), Sy.No.100, Kotamakanapalli (V), Gudupalli (M), Chittoor District
on 11.04.2023 and observed that, the mining unit is not under operation.  
 
WHEREAS,  the following environmental compensation is estimated to levy on M/s. Sri Sai
Krupa  Granites.,  (Black  Granite  mine  –  0.611  Ha),  Sy.No.100,  Kotamakanapalli  (V),
Gudupalli (M), Chittoor District for the violation period of 86 days as per the CPCB prescribed
methodology to compute environmental compensation for the violation period.  The following
formula is used for estimating environmental compensation:
 
Environmental Compensation (EC) = PI x N x Rx S x LF
 
Sl.
No

Date of
Compliance to
the Direction

Pollution
Index (PI)

Scale of
Operation

(S)

Location
Factor (LF)

Factor in
Rupees

(Rs.)

Number of
days of

Violation (N)

Environmental
Compensation (EC)

1 22.06.2022 80 0.5 1 125 88  Rs.4,40,000/-

Note: No of violation days were taken into consideration between the period from the issuance of  Show
Cause Notice i.e from 27.08.2022 to issuance of Stop production order i.e, on 23.11.2022.

 
EC (in Rs) = 80 x 0.5 x 125 x 1 x 88 = Rs.4,40,000/-
 
WHEREAS,  the above status was reviewed during the EAC meeting held on 08.05.2023.
After detailed review, the committee recommended to issue show cause notice to the ML for
levying Environmental Compensation as estimated by the RO, Tirupati. 
 
In view of above You are hereby directed to show cause to why  the Board shall not levy
environmental compensation for Rs.4,40,000/- (Rupees Four Lakhs and Forty thousand
only)  on  occupier  of M/s.  Sri  Sai  Krupa  Granites.,  (Black  Granite  mine  –  0.611  Ha),
Sy.No.100, Kotamakanapalli (V), Gudupalli (M), Chittoor District.
 
Further, you are directed rectify the non-compliances observed by the Board officials during
inspection of your mine as mentioned above and shall furnish reply to the Show Cause
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Notice within 15 days from the date of issue of this notice, failing which necessary orders
will be issued to levy the environmental compensation and action will be initiated against
your unit under section 33(A) of Water (Prevention & Control of Pollution) 1974 and under
section 31(A) of Air (Prevention & Control of Pollution) Act, 1981 and  amendments thereof
in the  interest of public health and Environment., without any further notice.

 
B Sreedhar Ias 

MEMBER SECRETARY
To
The Occupier,
M/s. Sri Sai Krupa Granites., 
(Black Granite mine – 0.611 Ha), 
Sy.No.100, 
Kotamakanapalli (V), Gudupalli (M), 
Chittoor District.
 
Copy to:
 

1. The Joint  Chief  Environmental  Engineer,  Zonal  Office, Kurnool for  information and
necessary action. 

2. The Environmental Engineer, Regional Office, Tirupati for information and necessary
action.   
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ANDHRA PRADESH POLLUTION CONTROL BOARD
Paryavaran Bhavan, Head Office, Opp: JAMAC Housing Complex, 

APIIC Colony Road, Gurunanak Colony, Vijayawada - 520007.
Phone: 0866-2463200,  Website: https://pcb.ap.gov.in

SCN No. 738/APPCB/HO/ECS/TPT/2023-                              Date:   11/05/2023  
 

SHOW CAUSE NOTICE
 
Sub
:

APPCB – HO - ECS - Original Application No.271/2022 filed by Sri A.Srinivasulu &
others,  R/o Kondasamudram (V),  Gudupalli  (M),  Chittoor  District  against  Granite
mining units - Sri K.Siva Prakash mine – 0.405 Ha (Formerly M/s. Sri Venkata Sai
Granites), Sy.No.103, Kotamakanapalli (V), Gudupalli (M), Chittoor District - Hon'ble
NGT  directives  20.07.2022  -  Stop  production  Orders  issued  by  the  Board  on
22.11.2022 -  Representation of the ML for revocation of  Stop Production order  -
Hon'ble  NGT order  dt.  20.03.2023  -  Inspection  of  the  mining  unit  by  the Board
officials  on 11.04.2023  -  Levy of Environmental  Compensation -  Show Cause
Notice - Issued – Reg.

 
Ref: 1. EC & CFO orders valid upto 30.09.2022. 

2. Original Application No.271/2022 filed by Sri A.Srinivasulu others before Hon'ble
NGT, Principle bench, New Delhi. 

3. Joint Committee constituted by the Hon'ble NGT, Principle bench, New Delhi. 
4. Joint Committee inspection held on 22.06.2022 
5. Directions of Hon'ble NGT, Principle bench, New Delhi vide its Order 

Dt.20.07.2022 
6. Order No. 738/ APPCB/HO/UH-II/TF/TPT/2022-, Dt.22.11.2022. 
7. Request letter of the mining unit on 31.12.2022. 
8. Board officials inspected the mining site on 02.01.2023. 
9. Hon'ble NGT Principal Bench, New Delhi order Dt.20.03.2023. 
10.Board officials inspected the mining site on 11.04.2023. 
11.EAC (TF) meeting held on 08.05.2023. 

* * *
 
WHEREAS, you are operating the Granite Mining Unit  in the name & style of Sri K.Siva
Prakash  mine  –  0.405  Ha  (Formerly  M/s.  Sri  Venkata  Sai  Granites),  Sy.No.103,
Kotamakanapalli (V), Gudupalli (M), Chittoor District. 
 
WHEREAS, Sri K.Siva Prakash mine (0.405 Ha) vide ref. 1st cited, obtained Environmental
Clearance (EC) and subsequent  Consent  for  Operation (CFO) of  the Board valid  for  the
period upto 30.09.2022. 
 
WHEREAS, Sri A. Srinivasulu & others, R/o Kondasamudram (V), Gudupalli  (M), Chittoor
District vide ref. 2nd cited, filed an appeal before Hon'ble NGT, Prirciple bench, New Delhi
through Original Application No.271/2022 on pollution problems being caused due to Granite
mining  units  operating  in  Gudupalli  (M),  Chittoor  District,  Andhra  Pradesh  on  blasting
operations and other issues facing by the surrounding villagers.
 
WHEREAS, the Hon'ble NGT, Principle bench, New Delhi vide ref. 3rd cited, constituted a
Committee vide its order Dt.27.04.2022 and directed to submit a Joint Committee inspection
Report within two months. 
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WHEREAS, the Joint Committee conducted Joint Inspection at the area on 22.06.2022 and
submitted a report to Hon'ble NGT on 16.07.2022. Subsequently, the Hon'ble NGT, Principle
bench, New Delhi vide ref. 5th cited issued following order Dt.20.07.2022
 

"Before proceeding any further,  we consider  it  appropriate  that  Notice  of  present
proceedings  be  also  issued  to  the  Project  Proponents,  Principal  Secretary,
Department of Mines and Geology, Government of Andhra Pradesh, Zonal Office of
Directorate  General  of  Mines  and  Safety,  (South  Central  Zone)  Hyderabad,  and
Collector, Chittoor requiring them to file their response/ reply to the allegations made
in the application  as well  as observations made in the report  of  Joint  Committee
within one month".
 
"The  State  PCB  and  SEIAA  are  also  directed  to  take  further  remedial  action  in
accordance with law by following due process and also file its O.A. No. 271/2022 K
Srinivasulu   &   Ors Vs. State of A.P. further action taken report within two   months by e-
mail at judicial- ngt@gov.in preferably in the form of searchable PDF/OCR Support
PDF and not in the form of Image PDF".
 

WHEREAS, the  unit applied  for  Renewal  of  CTO.  The  Zonal  office,  Kurnool
sought clarification on 25.10.2022 for payment balance consent fee and other lapse.
 
WHEREAS, the issue was reviewed during the EAC (TF) meeting held on 09.11.2022 and
vide ref. 6th cited the Board issued Stop Production order to your mining project vide order
dt.22.11.2022 
 
WHEREAS, Sri K.Siva Prakash mine (0.405 Ha) vide ref. 7th cited, requested the Board for
revocation of Stop Production order along with photographic evidence on rectification of the
non-compliances.  The officials of RO, Tirupati  inspected Sri K.Siva Prakash mine (0.405
Ha) on 02.01.2023 & 11.04.2023 and reported the following status in  respective of  non-
compliances mentioned in the stop production order on 22.11.2022:
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Sl.
No.

Condition Compliance

1 The  mining  unit  is  not
maintaining buffer zone on
all four sides.

Partially Complied.
 
During the inspection, it was observed that the mining unit
is maintaining the buffer zone towards East & South side
and  North  side  approach  road.  In  this  connection  the
mining unit holder have informed that, as the extent of the
mining unit is only 0.405 Ha and could not maintain buffer
zone at West side due to village Road.
 

2 Not furnished the details
of CSR activities.

Complied.
 
During the inspection, it was verified that, the mine lease
holder  is  taking  up  activities  under  CSR  activities  for
providing of street lights, School development works and
donating amounts to the temples during festivals with the
earmarked CSR budget.
 

3 Monitoring  reports  of
Ambient  Air  Quality
(AAQ), Ground water level
and  quality,  Noise  levels
are not provided.

Complied.
 
3rd party  analysis  reports  carried  out  by  M/s.  Star
Analytical  Services  are  here  with  enclosed  for  kind
perusal.
 

4 The mining authorities are
dumping  the  overburden
outside the mining area.

During the inspection, the mine unit holder have informed
that, they have applied for additional land of 2.081 Ha for
utilizing the same  commonly for storing the overburden by
the other mining unit operated by same management also
and have obtained NOC from Revenue Department and
same  is  pending  for  grant  with  Director  of  Mines  &
Geology (DM & G). 
 

5 The  details/records  of
Occupational  Health
Surveillance  of  workers
are not available.

Complied.
 
Medical  examination  report  of  the  employees  are  here
with  enclosed  which  were  carried  out  as  part  of
occupational health surveillance data. 
 

6 Details/records  not
provided  regarding  funds
earmarked  for
environmental  protection
measures.

Complied.
 
During inspection it was verified that, the lease holder is
spending  the  earmarked  funds  for  environmental
protection  under  CER  on  greenbelt  development,  Dust
suppression  and  for  personal  protective  equipment
provided to workers with earmarked CER budget.

 
WHEREAS,  the  EE,  RO,  Tirupati  submitted  the  status  report  to  Hon'ble  NGT,  Principal
Bench, New Delhi on 17.01.2023. The Hon'ble NGT, Principal Bench, New Delhi issued the
following order dt. 20.03.2023 and the operating part of the directions is read as follows:.
 

"Respondent No.2 (Principal Secretary, Department of Mines & Geology, Govt. of
Andhra Pradesh) & Respondent No. 5 (A.P.Pollution Control Board) are directed to
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take appropriate remedial action and filed Action taken report -with requsite details,
apart  from  there  replies  /  responses  within  one  month  by  e-mail  at  judicial-
ngt@gov.in".

 
WHEREAS, the officials of RO, Tirupati again inspected Sri K.Siva Prakash mine – 0.405 Ha
(Formerly M/s. Sri Venkata Sai Granites), Sy.No.103, Kotamakanapalli  (V), Gudupalli  (M),
Chittoor Distrct on 11.04.2023 and observed that, the mining unit is not under operation.  
 
WHEREAS,  the  following  environmental  compensation  is  estimated  to  levy  on  K.Siva
Prakash  mine  –  0.405  Ha  (Formerly  M/s.  Sri  Venkata  Sai  Granites),  Sy.No.103,
Kotamakanapalli (V), Gudupalli (M), Chittoor Distrct for the violation period of 86 days as per
the CPCB prescribed methodology to compute environmental compensation for the violation
period.  The following formula is used for estimating environmental compensation:
 
Environmental Compensation (EC) = PI x N x Rx S x LF
 
Sl.
No

Date of
Compliance to
the Direction

Pollution
Index (PI)

Scale of
Operation

(S)

Location
Factor (LF)

Factor in
Rupees

(Rs.)

Number of
days of

Violation (N)

Environmental
Compensation (EC)

1 22.06.2022 80 0.5 1 125 85  Rs.4,25,000/-

Note: No of violation days were taken into consideration between the period from the issuance of Show Cause
Notice i.,e from 30.08.2022 to issuance of Stop production order i.e, on 23.11.2022.

 
EC (in Rs) = 80 x 0.5 x 125 x 1 x 85 = Rs.4,25,000/-
 
WHEREAS, the above status was reviewed during the EAC meeting held on 08.05.2023.
After detailed review, the committee recommended to issue show cause notice to the ML for
levying Environmental Compensation as estimated by the RO, Tirupathi.
 
In view of above, You are hereby directed to show cause to why the Board shall not levy
environmental  compensation for  Rs.4,25,000/- (Rupees  Four  Lakhs and Twenty  Five
thousand only)  on occupier  of Sri  K.Siva  Prakash mine – 0.405 Ha (Formerly  M/s.  Sri
Venkata Sai Granites), Sy.No.103, Kotamakanapalli (V), Gudupalli (M), Chittoor Distrct.
 
Further, you are directed rectify the non-compliances observed by the Board officials during
inspection of your mine as mentioned above and shall furnish reply to the Show Cause
Notice within 15 days from the date of issue of this notice, failing which necessary orders
will be issued to levy the environmental compensation and action will be initiated against
your unit under section 33(A) of Water (Prevention & Control of Pollution) 1974 and under
section 31(A) of Air (Prevention & Control of Pollution) Act, 1981 and amendments thereof
in the  interest of public health and Environment., without any further notice.

 
B Sreedhar Ias 

MEMBER SECRETARY
To
The Occupier,
Sri K.Siva Prakash mine – 0.405 Ha,
(Formerly M/s. Sri Venkata Sai Granites), 
Sy.No.103, 
Kotamakanapalli (V), Gudupalli (M), 
Chittoor Distrct.
 
Copy to:
 

1. The Joint  Chief  Environmental  Engineer,  Zonal  Office, Kurnool for  information and
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necessary action. 
2. The Environmental Engineer, Regional Office, Tirupati for information and necessary

action.   
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ANDHRA PRADESH POLLUTION CONTROL BOARD
Paryavaran Bhavan, Head Office, Opp: JAMAC Housing Complex, 

APIIC Colony Road, Gurunanak Colony, Vijayawada - 520007.
Phone: 0866-2463200,  Website: https://pcb.ap.gov.in

SCN No. 738/APPCB/HO/ECS/TPT/2023-                     Date:  11/05/2023  .  
 

SHOW CAUSE NOTICE
 
Sub
:

APPCB – HO - ECS - Original Application No.271/2022 filed by Sri A. Srinivasulu &
others,  R/o Kondasamudram (V),  Gudupalli  (M),  Chittoor  District  against  Granite
mining units - Sri K.Siva Prakash mine – 0.772 Ha (Formerly M/s. Sri Venkata Sai
Granites),  Sy.No.101/2,  Kotamakanapalli  (V),  Gudupalli  (M),  Chittoor  District  -
Hon'ble NGT directives 20.07.2022 - Stop production Orders issued by the Board on
22.11.2022 - Representation of the ML for revocation of Stop Production order  - 
Hon'ble  NGT order  dt.  20.03.2023  -  Inspection  of  the  mining  unit  by  the Board
officials  on 11.04.2023  - Levy  of  Environmental  Compensation - Show Cause
Notice -  Issued – Reg.

 
Ref: 1. EC & CFO orders valid upto 30.09.2022. 

2. Original Application No.271/2022 filed by Sri A.Srinivasulu others before Hon'ble
NGT, Principle bench, New Delhi. 

3. Joint Committee constituted by the Hon'ble NGT, Principle bench, New Delhi. 
4. Joint Committee inspection held on 22.06.2022 
5. Directions of Hon'ble NGT, Principle bench, New Delhi vide its Order 

Dt.20.07.2022 
6.  Order No. 738/ APPCB/HO/UH-II/TF/TPT/2022-, Dt.22.11.2022. 
7. Request letter of the mining unit on 31.12.2022. 
8. Board officials inspected the mining site on 02.01.2023. 
9. Hon'ble NGT Principal Bench, New Delhi order Dt.20.03.2023. 
10.Board officials inspected the mining site on 11.04.2023. 
11.EAC (TF) meeting held on 08.05.2023. 

* * *
 
WHEREAS, you are operating the Granite Mining Unit  in the name & style of Sri K.Siva
Prakash  mine  –  0.772  Ha  (Formerly  M/s.  Sri  Venkata  Sai  Granites),  Sy.No.101/2,
Kotamakanapalli (V), Gudupalli (M), Chittoor Distrct. 
 
WHEREAS, Sri K.Siva Prakash mine – 0.772 Ha vide ref. 1st cited, obtained Environmental
Clearance (EC) and subsequent  Consent  for  Operation (CFO) of  the Board valid  for  the
period upto 30.09.2022. 
 
WHEREAS, Sri A. Srinivasulu & others, R/o Kondasamudram (V), Gudupalli  (M), Chittoor
District vide ref. 2nd cited, filed an appeal before Hon'ble NGT, Prirciple bench, New Delhi
through Original Application No.271/2022 on pollution problems being caused due to Granite
mining  units  operating  in  Gudupalli  (M),  Chittoor  District,  Andhra  Pradesh  on  blasting
operations and other issues facin by the surrounding villagers.
 
WHEREAS, the Hon'ble NGT, Principle bench, New Delhi vide ref. 3rd cited, constituted a
Committee vide its order Dt.27.04.2022 and directed to submit a Joint Committee inspection
Report within two months. 
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WHEREAS, the Joint Committee conducted Joint Inspection at the area on 22.06.2022 and
submitted a report to Hon'ble NGT on 16.07.2022. Subsequently, the Hon'ble NGT, Principle
bench, New Delhi vide ref. 5th cited issued the following order Dt.20.07.2022. 
 

"Before proceeding any further,  we consider  it  appropriate  that  Notice  of  present
proceedings  be  also  issued  to  the  Project  Proponents,  Principal  Secretary,
Department of Mines and Geology, Government of Andhra Pradesh, Zonal Office of
Directorate  General  of  Mines  and  Safety,  (South  Central  Zone)  Hyderabad,  and
Collector, Chittoor requiring them to file their response/ reply to the allegations made
in the application  as well  as observations made in the report  of  Joint  Committee
within one month".
 
"The  State  PCB  and  SEIAA  are  also  directed  to  take  further  remedial  action  in
accordance with law by following due process and also file its O.A. No. 271/2022 K
Srinivasulu   &   Ors Vs. State of A.P. further action taken report within two   months by e-
mail at judicial- ngt@gov.in preferably in the form of searchable PDF/OCR Support
PDF and not in the form of Image PDF".
 

WHEREAS, the  unit applied  for  renewal  of  CTO.  The  Zonal  office,  Kurnool
sought clarification on 25.10.2022 for payment balance consent fee and other lapse.
 
WHEREAS, the issue was reviewed during the EAC (TF) meeting held on 09.11.2022 and
vide ref. 6th cited the Board issued Stop Production order to your mining project vide order
dt.22.11.2022 
 
WHEREAS, Sri K.Siva Prakash mine (0.772 Ha) vide ref. 7th cited, requested the Board for
revocation of Stop Production order along with photographic evidence on rectification of the
non-compliances.  The officials of RO, Tirupati  inspected Sri K.Siva Prakash mine (0.772
Ha) on 02.01.2023 & 11.04.2023 and reported the following status in  respective of  non-
compliances mentioned in the stop production order on 22.11.2022:
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Sl.
No.

Condition Compliance

1 Not  maintained  buffer
zone of 7.5 m on all four
sides.

Partially Complied.
 
During the inspection, it was observed that the mining unit is
maintaining the buffer zone towards East & South side and
North  side  approach  road.  West  side  by  other  Granite
quarry lease area.
 
In this connection the mining unit holder have informed that,
as the extent of the mining unit is only 0.772 Ha and could
not maintain buffer zone at North side and the mining unit is
developing green belt at vacant areas towards East side.
 

2 Not provided the details
of  CSR  activities  taken
up.

Complied.
 
During the inspection, it was observed that, they are taking
up  activities  under  CSR  activities  for  providing  of  street
lights, School development works and donating amounts to
the temples during festivals with earmarked CSR budget.
 

3 Over  burden  is  being
dumped  outside  the
mine lease area.

The mining unit have applied for additional land of 2.081 Ha
for utilizing the same commonly for storing the overburden
by the other  mining  unit  operated by  same management
also  and  have  obtained  NOC from Revenue  Department
and  same is  pending  for  grant  with  Director  of  Mines  &
Geology (DM & G)..
 

4 Not submitted details  of
funds  earmarked  for
environmental protection
measures.

The mining authorities are spending the earmarked funds
for  environmental  protection  under  CER  is  spending  on
greenbelt development, Dust suppression and for personal
protective  equipment  have  provided  to  workers  with
earmarked CER budget.
 

5 Not  submitted  water  &
air  quality  monitoring
reports.

Complied.
 
3rd party analysis reports carried out by M/s. Star Analytical
Services are here with enclosed for kind perusal.
 

6 Not  furnished
occupational  health
surveillance data.

Complied.
 
Medical examination report of the employees are here with
enclosed  which  were  carried  out  as  part  of  occupational
health surveillance data.

 
WHEREAS,  the  EE,  RO,  Tirupati  submitted  the  status  report  to  Hon'ble  NGT,  Principal
Bench, New Delhi on 17.01.2023. The Hon'ble NGT, Principal Bench, New Delhi issued the
following order dt. 20.03.2023 the operating part of the directions is read as follows:.
 

"Respondent No.2 (Principal Secretary, Department of Mines & Geology, Govt. of
Andhra Pradesh) & Respondent No. 5 (A.P.Pollution Control Board) are directed to
take appropriate remedial action and filed Action taken report -with requsite details,
apart  from  there  replies  /  responses  within  one  month  by  e-mail  at  judicial-
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ngt@gov.in".
 
WHEREAS, the officials of RO, Tirupati again inspected Sri K.Siva Prakash mine – 0.772 Ha
(Formerly M/s. Sri Venkata Sai Granites), Sy.No.101/2, Kotamakanapalli (V), Gudupalli (M),
Chittoor Distrct on 11.04.2023 and observed that, the mining unit is not under operation.  
 
WHEREAS,  the following environmental  compensation is estimated to levy on Sri  K.Siva
Prakash  mine  –  0.772  Ha  (Formerly  M/s.  Sri  Venkata  Sai  Granites),  Sy.No.101/2,
Kotamakanapalli (V), Gudupalli (M), Chittoor District for the violation period of 86 days as per
the CPCB prescribed methodology to compute environmental compensation for the violation
period.  The following formula is used for estimating environmental compensation:
 
Environmental Compensation (EC) = PI x N x Rx S x LF
 
 
Sl.
No

Date of
Compliance to
the Direction

Pollution
Index (PI)

Scale of
Operation

(S)

Location
Factor (LF)

Factor in
Rupees

(Rs.)

Number of
days of

Violation (N)

Environmental
Compensation (EC)

1 22.06.2022 80 0.5 1 125 85  Rs.4,25,000/-

Note: No of violation days were taken into consideration between the period from the issuance of Show Cause
Notice i.,e from 30.08.2022 to issuance of Stop production order i.e, on 23.11.2022.

 
EC (in Rs) = 80 x 0.5 x 125 x 1 x 85 = Rs.4,25,000/-
 
WHEREAS the above status was reviewed during the EAC meeting held on 08.05.2023.
After detailed review, the committee recommended to issue show cause notice to the ML for
levying Environmental Compensation as estimated by the RO, Tirupathi.
 
In view of above, You are hereby directed to show cause to why   the Board shall not
levy environmental  compensation for  Rs.4,25,000/- (Rupees Four  Lakhs and Twenty
Five thousand only) on occupier of Sri K.Siva Prakash mine – 0.772 Ha (Formerly M/s. Sri
Venkata Sai Granites), Sy.No.101/2, Kotamakanapalli (V), Gudupalli (M), Chittoor Distrct.
 
Further, you are directed rectify the non-compliances observed by the Board officials during
inspection of your mine as mentioned above and shall furnish reply to the Show Cause
Notice within 15 days from the date of issue of this notice, failing which necessary orders
will be issued to levy the environmental compensation and action will be initiated against
your unit under section 33(A) of Water (Prevention & Control of Pollution) 1974 and under
section 31(A) of Air (Prevention & Control of Pollution) Act, 1981 and  amendments thereof
in the  interest of public health and Environment., without any further notice.

 
B Sreedhar Ias 

MEMBER SECRETARY
To
The Occupier,
Sri K.Siva Prakash mine – 0.772 Ha,
(Formerly M/s. Sri Venkata Sai Granites), 
Sy.No.101/2, 
Kotamakanapalli (V), Gudupalli (M), 
Chittoor Distrct.
 
Copy to:
 

1. The Joint  Chief  Environmental  Engineer,  Zonal  Office, Kurnool for  information and
necessary action. 
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2. The Environmental Engineer, Regional Office, Tirupati for information and necessary
action.   
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